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‘ 26;9.2007 "+ Mr.B.Choudhury, learned counsel

Noh'ce gﬂwﬂ%-/ﬁzwva( . ‘for the Applicant' and Mr.K.K. Biswas,
oow R Lo .' ... ... . 'learned counsel for the Railways are
/q,%‘l o c o Mr.K.K.Biswas seeks time to file

U TR TR P reply. Prayer is allowed.
Wls mot %\.wp‘ - Call this matter on 13.11.2007.
| 'Ql’ﬂ . f
- TNk | 2
. (Khushiram) (M.R.Mohanty)
{bbf Member (A) 4 Vice-Chairman

came from the
i, Shillong

13.11.20%

13.11.2007 No Written Statement has been filed
by the Respondents in this case.

W/S mei- e, Call this matter on 14.12.2007
| " - “awaiting reply from the Respondents.

%} ‘ ' [LTD} o

(M.R.Mohanty})
Vice-Chairman
Lmn ' .
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143207 In -jthi,s case wri? n statement has filed

today in Court after serving a copy on the counsel
for the Applicant. Learned ng'counsel for, the
- Applicant seeks some time to file re]omder He
: maydosoby04012008 | B
Call this matter on | 04.01 .2508*15waiting

s

rejoinder from the Applicant.

(G.Ray) (M. R. Mohanty)
Foteend ‘Nice-Chairman

. Member(A)

e

P8

In thls éase written statement and
rejoinder has already been filed. Mr. K.K.
Biswas learned Réilway counsel appearing

1.04.01.2008
PO T

rooA
" for the Respondents who is in receipt of
copy of the m]omder, seeks somettme to
take instructions from the Railways.
Call this matter on 4% February,
2008 awamng reply on the rejoinder.

(M.R.Mohanty}
Vice-Chairman

.-

',(i(hilshiram)
Member{a): .. -

. In this .case reply and rejoinder have
- dlready been filed. Despite opportunity, the
, ..-;;Responden'rs have not been able to file any

written reply to the rejoinder.

In the aforesaid premises, this case is

otherwise reody for hearing and ’ro be cdlied

%

(M.R.Mohanty}
Vice-Chairman

wp on 14.03. 2008 for heormg

{Khushiram)
Member (A}
/ob/
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14.03.2008 Mr KXK. Biswas, learned

Counsel appeariﬁg for the

, Respondents/Railways has brought

‘the answer scripts in sealed cover.

Call this Division Bench matter
on 5.05.2008, when Mr K.K. Biswas

shall produce the answer scripts.

(M.R: Moﬁan ty)

Vice-Chairman
nkm

"T 05.05.2008 . This mafter stands adjoumed to
29.05.2008 for hearing.

o R | ' (Khushiram) ‘

e " Member (A) -

/bb/.
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L

. L learned counsel appearing for the Railways
g0 }' 3. are present. —'
' Call this matter on 07.07.2008. <
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Lm o Member(A) T

[, - 07.07.08 On the prayer of the counsel for the
Ao Case 1o | a,g’_ ‘Applicant)made in presence of counsel
1y \f\g_wwfu\,ta_ﬁ / for the Rcspondentsj call this matter on

18.08.2008 for hearing. .
- / /%Q -
27§68 A

(R.C.Panda) (M.R.Mohanty)
Member(A) Vice-Chairman
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28.08.2008 Heard Mr B. Chaklaharfy, ieamed -
" Counsel” appearing for the Apphcanr and -
Mr XK.X. Biswas, learned Counsel tor the

t

Responden ts[Ra:lway:,, in part.

Call this matter on 01 109!)08 for
further hearing. |

(“@ R. Mohanty)
Vice-Chairman

nkm
01102008 . - On behdlf of the Advocate for ihe
A Applicant, Mr. Paresh Das, Advoéo’re seeks
an adjournment of the hearing of this case.
Mr.K.K.Biswas, learned counsel forj" the
- _ “ 'Rcllwoys, has served a copy of ﬂ'\e v;/rltfen

argument on Mr.Paresh Cas in, cour’r Mr.
_ Paresh Das undertakes to supply ’fhe gg,opy, he
Wit afenii hdsréceived in court today, to the Advocate

- “tor the Applicant.

On the prayer of Mr. Paresh Das .the

hearing of this case stands cdjoumed to be

’fcken! up on 02 12.2008.

- (M.R;Mohon{y)

(SN Shukla)
R . ' Mermber (A} Vice-Chairman
Ahd onse e Wi /b-b/
Sy |
' Mﬁf&ﬂ : (02 12:2008 Call this matter on 02 02 2009 for
? hearing. s
AIER ‘éw/ L
- £S.N. Shukla) {M.R. Mohanty)
W - Member (A) Vice-Chairman -
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/ 2003.2009 .  None-for the Applicant. Mr.KK.Biswas for
‘{ , the Respondents. A
1 . : Adjourned to be taken up on 04.05.2009
5 ;@ | : for hearing.
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¥ ' Aaur
éb? W M Member {J)
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04.05.2009 Cadil this matter on 18.06.2009 for hearing.

Wﬁ:%w}

Vice-Chairman
/bb/
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. ’ . T 18.06.2009 Call this matter for hearing on
oy heocns s 18% August 2009. . /
1782 | | (M.R.Mohanty)

‘ : : Vice-Chairman
o : /1m/

18.08.2009 On the prayer of learned counsel |
for both the parties, call this matter on
12.10.2009 for hearing.

(M.KChaturvedi) ' {M.R.Mohanty)
Member' (A) Vice-Chairman
/bb/ |

12102009  On the prayer leamed counsel for
the Applicant, cdll on 10.1 1.29'09 |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

oooooooooooo

| 0.A. Nos. 191 of 2007

DATE OF DECISION: 19 -11-2009.

Sri Tapan Kumar Dey

et eeetiesteeraeaeentiehteieeareseettatar ettt eaeraeratataieisatetrantas Applicant/s

......Advocates for the

Applicant/s
. -Versus -
Union of India & Ors.
........................................................................... Respondent/s
Mr K.K.Biswas, Raalway counsel :
et eteteteerteetetreetaerieatestensteetae i entarebettaaaaeraeretiees Advocate for the
Respondent/s

CORAM
THE HON’BLE MR MUKESH KUMAR GUPTA, MEMBER (J}

THE HON'BLE MR MADAN KUMAR CHATURVEDI, MEMBER (A)

1.  Whether reporters of local newspapers may be allowed to see

the judgment ? -~ Yes/

2. Whether to be referred to the Reporter or not 2 - Yes/ bk/

. 3. Whether their Lordships wish to see the fair copy /(;t;}h
. /No

Judgment ?
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CENTRAL ADMINISTRATIVE TRIBUNAL -
. GUWAHATI BENCH, GUWAHATI :

0.A. Nos.191 of 2007

.DATE OF DECISION : THIS IS THE 19TH DAY OF NOVEMBER, 2009.

THE HON’BLE MR MUKESH KUMAR GUPTA, MEMBER )
THE T—TON’BLF} MR MADAN KUMAR CHATURVEDNT, MEMBER (A)

1. Sri Tapan Kumar Dey
S/o Late Har Kumar Dey
Senior Train Clerk
Lumding, Dist - Nowgaon.

2. Sri Surajit Raha
S/o Lale Aswaui Raha
Pomt Man, lmmdmg
Dist -~ Nowgaon.

3. Sri Natu Kumar Mali ; S
S/o Late Nagendra Ch. Mali L
- Cabin Man - II
Panohagram Dist- KanmganJ.

4. Sri Bijoy Kuma_r Ghose
S/o Lale Baroda Kanta Ghose
Reliver Point Man (A}
Lumding, Dist - Nowgaon.

S. Sri Patul Chandra Das
S/o Late Dharmeswar Das
Rest Giver Point Man (A)
Jamguri, Dist- Sibsagar.

6. Sri Pranab Chandra Dey
S/o Dhirendra Ch. Dey
Point Man (A}
Dhalpukhuri, Dist - Nowgaon.

7. Sri Chandra Kanta Saikia : R
S/o - Somnath Saikia
Reliver Point Max (A)
Lumding, Dist - Nowgaon.

8. Sri Dilip Roy Choudhury
S/o Santosh Roy Choudhury
Reliver Point Man (A)
Lumding, Dist - Nowgacn.

9. Sri Ajoy Kumar Majumdar
S/o Late Sudhangshu Kumar Mazumdar
Point Man (A), Lumding, Dist — Nowgaon.




10. Sri Rakesh Chandra Dey
S/o Lale Rakhal Ch. Dey
Point Man (A), Lumding, Dist - Nowgaon.

11. Ranjit Kumar Dutta
S/o M.L. Dutlta
Reliever Cabin Man - 1
Badarpur, Dist - Karimganj.

12. Sri Nripen Sonowal
S/o Late Jogen Sonowal
Reliever Point Man (A)
Lumding, Dist — Nowgaon. : -
...Applicants
By Advocate : Mr. B. Chakraborty. :

-Versus-

1. Union of India
Represented by the Secretary to the
Gouvernment of India, Ministty of Railway
New Delhi.

2. General Manager
N.F. Railway, Maligaon
Guwahati - 11. :

3.  Divisional Railway Manager
N.F. Railway, Lumding
Nagaon. ’

4.  Divisional Railway Manager (P)
N.F. Railway, Lumding
Nagaon.
‘ ...Respondents

By Advocate : Mr. K.K. Biswas, Railway Advocate.

ORDER

MR M. K. CHATURVEDI, MEMBER (A)

The applicants by this O.A a'ssails the cancellation of
selection process for the post of Goodé Guards.
2. All the applicants were serving in different Group C posts
under Lmnding Division of N.F Railway. The post of Goods Guard was

also a Group C post which was to be filled up 60% from departmental

SN
1%
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promotion quota and 40% by direct recruitment. The feeder posts to

" 0% departmental quota to the po;‘,t of Goods Guard incluldes‘, Senior
Trains Clerk, Trains Clerk, Senior Commetcial Clerk, Commercial
Clerk, Cabin Man-1, Cabin Man-1I and Point Man-A.

3., DRM, N.FRailway Lumding, Respondent No.4 issued
notification under memo No.E/39-0/P VIII(T) dated 5.4.06 for selection
of 20 Goods Guard under the départmental promotion quota by taking
option from the eligiblefinterested incumbents from the feeder post.
Pursuant to the said notification applicants opted for the post of Goods
Guard. After due scrutin_isétion, list of incumbents, found éligible to
appear 111 the selection prbcess, was notified. It wés made clear that
selectién process will consist of only written test.
4. The candidates were devi(ied; into two groups, namely
Group A and B for the purpose of .written test. Group A test held on
5.8.06 and Group B test held on 12.8.06. A;fter the oompletioﬁ of test,
list of selected candidates was notified, consequent upon approval from
| ADRM, Lumding on 21.8.06. The selected candidates including the
applicants were required to have their medical examination for the
purpose of undergoing Guardship Promotional 'I‘rammg Course.
Applicants were found fit for the Guardship training. As such vide

memo dated 26. I0.0gdjrections were issued to undergo the promotional

\©

training course for a period of 43 days commencing from 6.11.06. The
candidates were asked to report the Principal, Zonal Railway Training
Institute, Alipurduar by 5.1106. The subordinate in charges were asked

to spare the candidates for training. Applicants were spared form their
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respective offices to attend the tr_aiﬁing. All of them joined training
centre within the time specified.

5. While undergoing training respondent No.4 issued order
No .E/39-9/1 Pt.IV VIII (T) dated 15.11.06 whereby select list/panel of
the app}icants dated 4.9.06 was treated’as cancelled. The Principal of
Zonal Railway Training Institute was directed to send back the
applicants and other selected candidates. Shri Manoraﬁjan.Biswas and
Bhanu Ghosh having failed to qualify in the selection test made
complaint before the authoritie;‘,. On"the basis of their oofnplaint
enquiry was conducte(i and on the basis of the enquiry respondent No.4
has cancelled the entire seiection hist. .

6. - The applicant approached the Tribunal challenging the
action of the autho.rities. in issuing order dated 15;11.2006 and
notification dated 7.12.2006. The Tribunal after hearing of the
concerned parties directed the applicant to make comprehensive
representation ‘before the General Manager. within 15 days for
consideration within the time frame of 3 months thereafter. Aplicaﬁts
also made a prayer to the General Manager for personal hearing.
Thereafter applicants received letter dated 1.5.07 issued from the office
of respondent No.4 intimating that respon&ent No.2 has consi(iered ,
their r_epresentatioﬁé and rejected the same by upholding the decision
of the authorities, in canceling the entire process of seleéti@n fér the
promotional post of Goods Guards..

7. It transpired fm;m the enquiry. that. there were several

complaints and a thorough enquiry was carried out into the conduct of

\(B/',
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the same by the vigilance department of N.F.Railway and it has been
clearly established. that there were major irregularities in the
evaluation of answer scripts. The irregularities were of such a nature
tﬁaﬁ it was not possible to rectify the panel simply be deleting or adding
one or two namesA and issuance of show cause notice was also not
possible. The only Wéy out was to cancel the entire selection. Thereafter
notification dated 26.1.07 was issued by which options were invited for
22 posts fixing last date of making options on 16.7.07. |
8. Learned counsel for the applicants vehemently objected the
cancellation of selection process. It was alleged that applicants were
duly selected for Goods Guards and it was not justified to caﬁoel the
Iselection process. The selection process was cancelled without assigning
any plausible reason and without giving any chance to the applicants
for personal hearing. Mala fide was alleged against the action of the
respondents. Ij: was prayed that the respondents be directed to
maintain the select list dated 4.9.06 and appoint the applicants as Good
Guard after due completion of the training.

9, Mr KXBiswas, learned - counsél gppearing for the
respondents vehemently opposed the contention raised by the
applicants. It was stated that vigilance enquiry was conducted against ‘
the alleged irregularities which were found to be proved. The answer
scripts were not properly evaluated. Out of the 20 answer scripts
evaluation had not been done properly in respect of 17 answer scripts.
If was doﬁe in a most irregular, callous ‘& casual way. Patently wrong

answers of the objective questions were marked as correct. Some

}>/'#



answer in the objective portion which were marked as correct in the
case of some candidates have been marked as incorrect in the cases of
other candidates. The marks initially awarded, both for individual
questions and for the total have in several cases been tempered with by
evaluator with the obvious intention of fav'ouring candidates who could
not attain qﬁa]jf)ring marks initially. Such tempering was noted in the
case of candidates vc;hose marks were on the bofderline i.e. marks
marginally short of qualifying the test. The tampering were in both
ways l.e. overwriting on earlier marks awarded as also by crossing out
the earlier marks and awarding fresh marks. There was no signature of
the evaluator endorsing the oorréction of the marks. When all these
details were came to the notice of concerned authorities the matter was
examined with due care and occurrence of irregularities were
confirmed. On that basis cancellation of the panel was suggested. DRM
beiﬁg the competent authority ordered accordingly. It was pointed out
that neither the vigilance had taken the process of evaluation nor took
any decision for cancellation of the panel. They had only pointed out
their honest opinion as to the irregﬁlarities. These irregularities were
examined by the Divisional Persounel Officer in charge. The report
‘submitted by vigilance was found to be correct. Leamed counsel for the
respondents strongly relied on the decision of Hon’ble Superme Court

rendered in the case of Union of India & Ors. vs.0.Chakradhar, (2002)
3SCC 148.

10. We have heard the rival submissions and perused the

materials placed before us in the light of of the precedents relied upon.
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It transpired from the perusal of records that selection process was
riddled with many irregularities. On examjnatioh of the answer scripts
we find that the irregularities pointed out in the aforesaid paras were
qmte palpable. It is abundantly clear that vigilance recommended the
cancellation of the selection prooes‘;; in view of the aforesaid
irregﬁ]arities and after verifying the factual details concerned
authorities cancelled the selection process.

11. In the case of Union of India and Ors. vs. O.Chakradhar
(supra) Hon'ble Superme Court had held that “if the mischief played is

so widespread and all pervasive, affecting the result, so as to make it

difficult to pick out thé persons who have been unlawfully benefited or

wrongful}y deprived of their selection, in such cases it will neither be
pos;sible nor necessary to ‘issue individual show cause notices to each
selectee. The only way out would be to cancel the whole selection.”

12. - In the facts of the present case, we find that it was difficult
to. weed out the beneficiaries or irregularities or illegalities. The
mischief played was widespread and all pervasive. It was not possible
to pick out the persons who were unlawfully benefited or wrongfully
deprived of their selection. Having regard to the facts discussed above
and respeétﬁ:lly following the precedent, we do not find aﬁy infirmity in
canceling the selection process. In the result O.A stands cﬁsmissed. No

costs. In view of the dismissal of O.A M.P also stands disposed of.

| UKESH KUMAR GUPTA)
ADMINISTRATIVE MEMBER - JUDICIAL MEMBER

A
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INTHECENTRAL ADMINISTRATIVE TRIBUNAL sGUWAHATI

5.4.06

19.6.06

20.7.06

4.9.06

BENCH:: GUWAHATI

0.A.NO. 130 /2007,

Tapan Kr. Dey & others

- Versus -

The Union of India & Others.
......... Respondents

LIST OF DATES

The applicants are serving in different Group-
C posts under Lumding Division and they are
eligible for promotion to the post of Goods
Guard which is also a Group-C post having a
higher pay-scale. :

Notification was issued for filling up 20
vacancies of Goods Guard for 60% departmental
promotion quota. Options were called from
eligible candidates.

Annexure - I, at page No. 18

Notification publishing the list of incumbents

along with the applicants, found eligible to

appear in the selection process of Goods Guard.
Annexure - 11, at page No. 20

Schedule for the written test was published.
Candidates were divided into two groups.
Annexure - I, at page No. 24

After completion of the written test a select list
was published, wherein the names of the
applicants were also included.

Annexure- 1V, at page No. 28. )

After selection, the applicants were required to
have medical examination for the purpose of

Conid....
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15.11.06

7.12.06

20.12.06

5.1.07

1.5.07

26.6.07

G

-

undergoing Guardship promotional training
course. :
Annexure-V, at page No.29

Applicants were found medically fit and they

were directed to undergo Guardship Training

Course for 43 days, commencing from 6.11.06.
Annexure- VI, at page No. 31

Select List dated 4.9.06 was cancelled without any

Treason.

Annexure- VII, at page No.33

Notification issued initiating fresh selection

process for Goods Guard post for which the

applicants were earlier selected. ,
Annexure- VIIL at page No.34

Order by this Hon'ble Tribunal directing the
applicants alongwith others in O.A 311 of 2006
to submit a comprehensive representation before
the respondent No. 2 ventilating their grievances
and the Respondent No. 2 shall dispose of the
same within three months.

Annexure - IX,at page No. 36

The applicants alongwith others submitted the
representation as directed by this Hon'ble
Tribunal before the Respondent No. 2 through

- proper channel.

Annexure - X ,at page No. 41

Received letter from the Respondent No. 4
intimating that the respondent No. 2 had rejected
their representation dated 1.5.07.

Annexure - XI, at page No. 55

Notification issued by which options were invited
for 22 posts of Goods Guard which were earlier
advertised by notification dated 7.12.06
(Annexure - VIII) and the last date of application
i 16.7.07.

Annexure - XII, at page No. 57
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INTHE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI
BENCH :: GUWAHATI

- (An Application undersection 19 of the Administrative Tribunal

Act., 1985)

co.ano (9] o007

1. Sri Tapan Kumar Dey
S/ o Late Har Kumar Dey
Senjor Train Clerk
Lumding

Dist.- Nowgaon.

~ 2. 5ri Surajit Raha

5/0 Late Aswani Raha
Point Man

Lumding
Dist.-Nowgaon.

3. Sri Natu Kumar Mali

S/o Late Nagendra Ch. Mali
Cabin Man- 11

Panchagram

Dist.- Karimganj.

4. 5ri Bijoy Kumar Ghose

S/o Late Baroda Kanta Ghose
Reliver Point Man (A)
Lumding

Dist.- Nowgaon.

5. Sri Putul Chandra Das
S/o Late Dharmeswar Das
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Rest Giver Point Man (A), Jamguri.Dist.-
Sibsagar.

6. Sri Pranab Chandra Dey
S/o Dhirendra Ch. Dey
Point Man (A)
Dhalpukhuri.Dist.- Nowgaon.
7. Sri Chandra Kanta Saikia
S/o- Somnath Saikia

Reliver PointMan (A)

Lumding,Dist.- Nowgaon.

8. Sri Dilip Roy Choudhury
S/o Santosh Roy Choudhury
Reliver Point Man (A),

Lumding,Dist.- Nowgaon.

9. Sri Ajoy Kumar Majumdar
S/o Late Sudhangshu Kumar Mazumdar

Point Man (A), LumdingDist.- Nowgaon.

10. Sri Rakesh Chandra Dey

S/o Late Rakhal Ch. Dey

Point Man (A),Lumding,Dist.- Nowgaon.
11.Ranijit Kumar Dutta,

S/o M.L.Dutta,

Reliever Cabin Man-Il,Badarpur,

Dist: Karimganj

12 Sri Nripen Sonowal ,
S/o Late Jogen Sonowal,

Reliever Point Man( A

Confd....
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- Versus -

1. Union of India ,
Represented by the Secretary to the
Government of India Ministry of
Railway, New Delhi.

2. General Manager
N.F. Railway, maligaon,
Guwahati- 11

3. Divisional Railway Manager
N.R. Railway, Lumding
Nagaon,

4. Divisional Railway Manager (P)
N.F. Railway, Lumding

......... Respondents.

PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE -

(1)

(ii)

Order No. E/39-9/1 Pt. VIII (T) dated 15.11.06 issued by
the Respondent No. 4, cancelling the panel for the
promotional post of Goods Guard containing the names of
the applicants after being duly selected.

Annexure- VII, Page No. 3 3

Letter No. E/39-9/1 P. VIII (T)/ Losse dt:1.5.07 issued by
the Respondent No. 4 informing the applicants individually
that the Respondent No. 2 had rejected the joint
representation submitted by them pursuant to the direction
of this Hon'ble Tribunal in O.A 311 of 2006.

Annexure - XI, Page No. 55~

Contd....
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(iif) Notification issued under memo no E/39-9/1
Pt.VIII(T)Loose dt:26.6.07 issued by the Respondent no 4
Initiating proceeding to hold the selection afresh for the
posts of Goods Guard for which the applicants have been
duly selected and undergone training thereafter.

JURISDICTION OF THE TRIBUNAL :

The applicants declares that the subject matter of the orders
against which they wants redressal is within the jurisdiction of this
Tribunal.

LIMITATION :

The applicants further declares that the application is
within the limitation prescribed under section 21 of the
Administrative Tribunal Act., 1985.

FACTS OF THE CASE:

That the applicants are citizens of India and are permanent
residents of aforesaid locality and are entitled to the rights and
priviledges guaranted under the Constitution of India.

That the applicants are all serving in different Group C post
under Lumding Division of N.F. Railway. The present post in
which the applicants are serving and their respective place of
posting are mentioned above and having a common grievance
they are approaching this Hon'ble Tribunals jointly as per Rule
4 of C.A.T (Procedure) Rules, 1987.

-That the post of Goods Guard is also a Group C posts which are

filled up as 60% from the departmental promotion quota and
40% by direct recruitment. The scale of pay of Goods Guard is

* Rs. 4500/- 7000/ -.

That the feeder posts to 60% departmental quota to the post of
Goods Guard are as follows.
(a) Senior Trains Clerk,
Contd....
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(b) Trains Clerk,
(c) Senior Commercial Clerk,
(d) Commercial Clerk,

(e) Cabin Man- I,
(f) Cabin Man-II and
(g) Point Man -A.

That the Respondent No. 4 issued notification under memo No.
E/39-9/P VIII (T) dated 5.4.06 to hold a selection for filling up
20 vacancies of Goods Guard of departmental promotion quota
by taking options from the eligible/interested incumbents from
the feeder posts mentioned above. Eligible/ Interested candidates
were asked to submit their options within the cut off date of
30.4.06.

Copy of the notification dated 5.4.06 is

annexed herewith and marked as

ANNEXURE- L

That pursuant to the notification dated 5.4.06 the applicants,
alongwith many other eligible candidates, made their
applications giving options for the post of Goods Guards. The
Respondent No. 4 after due scrutinization issued notification
under memo No. E/39-9/1/P-VIII (T) dated 19.6.06 giving a list
of incumbents found eligible to appear for the selection process,
the list so notified contained the names of the applicants. It was
mentioned in the notification that the selection process will
consist of only written test on General English, General
Knowledge, Safety Awareness, General Train Working Emphasis
in Guard job and Rajbhasha. It was further provided in the
notification that pre-selection coaching was to be imparted for
the reserved candidates.

Copy of the notification dated 19.6.06 is

annexed herewith and marked as

ANNEXURE-IIL

Contd....
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7. That thereafter by letter No. E/39-9/1-Pt VIII (T) dated 20.7.06
issued by the Respondent No. 4 to the concerned officers
published the schedule for the written test. The candidates were

ivided into two groups mainly Group-A and Group -B for the

: . purpose of written test and it was provided that for Group-A
the test would be held on 5.8.06 and Group-B the test would be

held on12.8.06 at the respective schedule and venue mentioned

in the letter. The name of the applicants were there in the list.

Copy of the letter dated 20.7.06 is annexed

herewith and marked as ANNEXURE- II1.

8.  That thereafter the written test was duly held on the scheduled
date and the applicants performed fairly to their expectations
and were expecting selection for the post. After completion of
the selection test the Respondent No. 4 issued office order dated
4.4.06 whereby a select list for the post of Goods Guard was
published after being duly approved by the ADRM, , Lumding
on 21.8.06. In the list the name of the applicants No. 1 to 9X_
figured at serial nos. 2, 9,L13 15,16, 17,18, 19, azet 20,13 =~ 4

Copy of the order dated 4.9.06
notifying the select list is annexed
herewith and marked as ANNEXURE-
IV,

9.  That after the selection for the post of Goods Guard the selected
candidates including the applicants were required to have their
medical examination for the purpose of undergoing Guardship
Promotional Training Course. Accordingly, the applicants had
their medical examination and certificates were submitted
before the Respondent No. 4 for further action.

A copy of the letter requisitioning
medical examination of some of the
applicants is annexed herewith and
marked as ANNEXURE-V.,

Contd....
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10.

11.

12.

13.

7.

That all the selected candidates including the applicants had
been found fit medically for the Guardship training and by office
order issued under memo No. E/39-9/1/Pt. VIII (T) Losse dated
26.10.06 by the Respondent No. 4, the applicants were directed
to undergo the Guardship Promotional Training Course for a
period of 43 days commencing from 6.11.06. The candidates were
asked to report to Principal, Zonal Railway Training Institute,
Alipurduar by 5.11.06. Accordingly, the subordinate in-charges
were asked to spare the selected candidates for training.

A Copy of the office order dated

26.10.06 is annexed herewith and

marked as ANNEXURE-VI,

That accordingly the applicants were spared from their
respective offices to attend the training at Alipurduar and all of
them joined the training centre and were duly undergoing
training from 6.11.06.

That while undergoing training, to the utter shock and surprise

to the applicants the Respondent No. 4 issued order No. E/39-

9/1 Pt. VIII (T) dated 15.11.06 whereby the select list/ panel of
the applicants dated 4.9.06 (Annexure- IV) was treated as
cancelled. The Principal of the Zonal Railway Training Institute
was also directed to send back the applicants and other selected
candidates. |
A copy of the order dated 15.11.06 is
~ annexed herewith and marked as
ANNEXURE- VIL

That the applicants were greatly shocked and surprised when their
selection was cancelled, in as much as théy were duly selected
with strict adherence to the rules and there were no illegalities
and infirmities in their selection for the posts of Goods Guards.

Conid....
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14. That the applicants have made an enquiry as to the possible cause

15.

16.

for taking such drastic action and to their great shock they came
to know that two candidates appearing in the selection process
namely Sri Manoranjan Biswas and Bhanu Ghosh figuring at

serial No. 17 and 44 of Group-B candidate in the list dated 20.7.06 .

{(Annexure- III), having failed to qualify in the selection test,
made complain before the authorities and without making any
proper enquiry and without having any reasonable cause,
Respondent No. 4 has cancelled the entire select list with utmost
non-application of mind. The applicants state that the selection
has been cancelled only at the interest of some vested interests
including candidates who failed to succeed and exercise was
based on extraneous consideration. The applicant states that
there were no illegalities or irregularities in the process of
selection so widespread and all-pervaise so as to cancel, the
entire selection. The applicants state that the action of the
authorities was malice laden which has caused undue prejudice
to the applicants.

That after passing the impugned order of cancellation of the
panel, the Respondent No. 4 issued notification under memo
No. E/9-9/P/VIII (T)/Loose dated 7.12.06 initiating a fresh
process to fill up the 22 posts of Goods Guards including those
for which the earlier paneI containing the name of the applicants
were prepared and cancelled. The application were to be
submitted by 30.12.06.

A copy of the notification dated 7.12.06

is annexed herewith and marked as

ANNEXURE- VIIL

That, having no other alternative, the applicants approached this
Hon'ble Tribunal by way of an Original Application challenging
the action of the authorities in issuing impugned order dated

Contd....
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18.

19.

0.

15.11.06 (Annexure - VII) and notification dated 7.12.06
(Annexure - VIII) and the same was registered and numbered
as OA. No. 311/2006.

That, on 20.12.06, this Hon'ble Tribunal after hearing all

concerned parties disposed of the original application directing

the applicants to make comprehensive representation before the

Respondent No. 2 (i.e. General Manager) within 15 days for his

consideration within a time frame of thee months thereafter.
Copy of the order dated 20.12.06 is
annexed herewith and marked as
ANNEXURE -IX,

That thereafter in pursuance to the direction of the Hon'ble
Tribunal, the applicants submitted a comprehensive
representation ventilating their grievances on the cancellation
of the panel for promotional post of Goods Guard through
proper channel on 5.1.07.

The applicants state that since by the impugned action and
orders their vested rights were affected, while giving
representation pursuant to the direction of the Tribunal, they
prayed for personal hearing in the matter in which case they
would have known the reasons for the decisions and the same
would have been fair and transparant.

Copy of the representation dated
5.1.07 is annexed herewith and marked
as ANNEXURE - X.

That the applicants state that yet again to their shock and
suprise they received letter No. E/39-9 /IP.VII(T)/ LOOSE date
1.5.2007 issued from the office of Respondnet No. 4 intimating
that the Respondent No. 2 had considered their representation
and rejected the same upholding the decision of the authorities
in cancelling the entire selection process of the applicants for

Contd....
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the promotional post of Goods Guard. Suprisingly the order
passed by the Respondent No. 2 was not supplied to the
applicants and only the relevant portion of the order was quoted
in the above mention impugned letter dated 1.5.2007 which was
devoid of minimum requirements.

As quoted, the order péss by General Manager, NF Railway
(i.e. Respondent No. 2), the following features were reflected

namely (i) that there were several complainants about the
examination, (ii) that there was a through enquiry by the
Viglience Department of the Railways into the complaint, (iii)
that in the enquiry it was clearly established that there were
major irrigularities in the evoluation in the answer script , (iv)
that the irregularities were of such nature that issuance of show
cause notice was not possible. That the‘only way out was the

- cancellation of the entire selection procress, (v) that there was

no substanse in the allegations made by the applicants that the
cancellation was done to serve vested interest and (vi) that since
the facts of the case was known to the applicants and there
was no dispute about the facts, their was no need to give personal
hearing to the applicant.
| Copy of the above letter dated 1.5.07 is
annexed herewith and marked as
ANNEXURE- XL

That the authorities have now issued notification under memo
No. E/39-9/1Pt. VIII (T) LOOSE dated 26.6.07 by which options
were invited for those 22 posts of Goods Guards which were
earlier advertised by notification dated 7.12.06 (Annexure - VIII)
and the last date of making application/options has been fixed
on 16.7.07.

Copy of the notification dated 26.6.07

is annexed herewith and marked as

ANNEXURE- XI1. |

Contd....
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That the applicants state that they were duly selected for the
posts and were undergoing trainings. However the authorities
illegally and arbitrarily cancelled the selection, which action was
challenged before the Hon'ble Tribunal in O.A No. 311/06 and
this Hon'ble Tribunal disposed of the application with direction
to the Respondent No. 2 to consider the representation/appeal
to be filed by the applicants and pass appropriate orders.
.However, the Respondent No. 2 acted illegally and unfairly nad
disposing of their appeal through representation in a mechanical
manner. The authorities, thereafter, has initiated process to hold
the selection process de-novo. The applicants state that while
disposing of the representation pursuant to the order passed by
this Hon'ble Tribunal, the Respondent No. 2 acted capriciously
and rejected the representation in improper manner. The
applicants are therefore yet again approaching this Hon'ble

Tribunal assailing the aforesaid action of the authorities. The

applicants state that a prima facie case has been made out by
the applicants and as such this Hon'ble Tribunal may be pleased
to pass some interim order protecting the lawful interest of the
'applicants. |

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :
For that the applicants had been duly selected for the posts of
Goods Guards and they are entitled to complete the entire

training for being appointed to the posts of Goods Guards and
as such the action of the authorities in cancelling the selection
on extraneous consideration is wholly unreasonable and as such
the impugned order dated 15.11.06 (Annexure- VII) and the
notification dated 7.12.06 (Annexure- VIII) are bad in law and
liable to be quashed and set aside.

For that the action of the authorities in cancelling the entire
selection process without assigning any plausible reason is illegal
and arbitrary and as such the impugned action and orders are
bad in law and liable to be quashed and set aside.

Contd....
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For that after being duly selected for the posts, the applicants
got a vested right for consideration for being appointed, moreso,
when the authorities are going to fill up the posts and as such
before setting aside the selection the authorities were duty
bound to give a hearing to the applicants which has not being
done in the present case. The applicants submit that after being
empanelled the cancellation of the selection entails serious
consequence and even if there is no stipulation for giving a
notice in the rules/regulation, the rules of principle of natural
justice demands that the applicants were entitied for a prior
notice of the action of the authorities to cancel the select list
and had a right to hearing which was not done, for which the
impugned actions and the orders are not sustainable in law and
liable to be quashed and set aside.

For that the process undergone by the applicants for the selection
was strictly in accordance with law and there were no such
infirmities or illegalities in the process which would have
vitiated the entire proceedings and the authorities have

- cancelled the entire select list arbitrary, whimsically and on

(v)

(vi)

extraneous consideration.

For that the applicants submit that the action of the authorities
in cancelling the entire select list and initiating steps for fresh
proceedings is affected by extraneous consideration and the
same is malafide, illegal and arbitrary and is without authority
of law and as such the impugned order and notification are not
maintainable in law and the same are liable to be set aside and
the applicants are liable for due relief.

For that the applicants while filing the representation before
Respondent No. 2 as per order of the Hon'ble Tribunal, asked
for personal hearing into the matter which could have appraised
them of any facts adverse to them and the same would have

Contd....
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been fair and transparent and the action of the authorities in
rejecting the prayer on the ground that the facts of the case were
known to the applicants is wholly not maintainable in as much
as the applicants are not aware of any reasons/facts as to why
such drastic action was taken. As such the action of the
Respondent No. 2 in refusing personal hearing on such ground
was wholly illegal and not maintainable in law and as such the
impugned orders are bad in law and are liable to be quashed
and set aside.

(vii) For that, it appears from the order dated 1.5.07 (Annexure - XII)

passed by Respondent No. 2 that there were several complaints
about the examination in which the applicants were selected and
the vigilance department inquired into the matter and brought
into light major irregularities in the evaluation of answer scripts.
The applicants submit that since their vested rights was affected
they were entitled for such materials adverse to their interest

- which were relied upon by the authorities in cancelling their

selection. The applicants further submits that the order passed
by Respondent No. 2 does not reveal the basic facts on the basis
of which the actions were taken and the order is vague and
cryptic in nature and as such the impugned order dated 1.5.07 is
not maintainable in law and is liable to be set aside.

(viii) For that the applicants state that while passing the order dated

(ix)

1.5.07, the Respondent No. 2 has not mentioned as to the nature
of irregularities in the evaluation of answer scripts and it was
only mentioned vaguely that the issuance of show cause notice
was not possible without assigning any reason therefore and as
such the order is not maintainable in law and is liable to be set
aside.

For that the applicants state that before coming to the conclusion
of cancelling the entire selection process due to some

Contd....
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irregularities the same has to be justified that the irregularities
were substantial, all pervasive and wide spread giving details
as to the reason of reaching such finding and that not being there
the impugned order is not maintainable in law and is liable to
be quashed and set aside.

For that the applicants state that the Respondent No. 2 while

passing the impugned order dated 1.5.07 has failed to give any
explicit reasons with necessary facts and details as to the reason
for taking such drastic action in cancelling the selection of the
applicants on the basis of complaints by the failing candidates
and as such the action of the authorities in issuing the order for
cancellation of the applicants as well as the order dated 1.5.07
passed by Respondent No. 2 is not maintainable in law and are
liable to be set aside.

For that in any view of the matter the impugned order and action
are bad in law and is liable to be quashed and set aside.

DETAILS OF THE REMEDIES EXHAUSTED :

That the applicants pursuant to order of this Hon'ble Tribunal
dated 20.12.06 in O.A. 311 of 2006 had submitted a
Tepresentation before the Respondent No. 2 and the same was
rejected by him by letter dated 1.5.07 (Annexure - XI) in a very
mechanical manner without considering the points raised by the
applicants and as such the applicants are once again
approaching this Hon'ble Tribunal for due relief.

MATTER NOT PREVIOUSLY FILED OR PENDING WITH
ANY OTHER COURT:

The applicants declare that they have previously filed an

-application before this Hon'ble Tribunal inregard to the subject

of this Original Application (ie. O.A 311 of 2006) but this
| Contd....
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Hon'ble Tribunal directed them to file a representation before
the Respondent No. 2 but the same was rejected.

8. PRAYER: |
It is, therefore praved that Your
Lordships' may be pleased to admit this
application, call for the entire records of
the case, ask the Respondents to
showcause as to why the impugned
order dated 15.11.06 (Annexure- VII),
letter dated 1.5.07 (Annexure - XI) and
notification dated 26.6.07 (Annexure-
XII) shall not be quashed and set aside
and as to why a direction shall not be
issued to the Respondents to maintain
the select list dated 4.9.06 for
appointment of the applicants as Goods

Guards after due completion of the

training that they were undergoing and
after perusing the causes shown, if any
and hearing the parties quashed and set
aside the impugned order dated 15.11.06
(Annexure- VII), letter dated 1.5.07
(Annexure - XI) and notification dated
26.6.07 (Annexure- XII) and direct the

Respondents to mamtam the select list |

dated 4.9.06 and apE mt the apphcants
e
as Goods Guards after due completion

WS e e - ey i ——

of the training cmd/ or pass any other
order or orders as Your Lordships may
deem fit and proper.

And for this act of kindness the applicants as in duty bound shall

ever pray.
Contd....
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INTERIM ORDER :
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It is, further prayed that pending
disposal of the application Your
Lordships would be pleased to stay the
operation of the selection process
initiated vide impugned order dated
26.6.07 (Annexure- XII) and/or pass

any other order or orders as Your

Lordships may deem fit and proper.

10. PARTICULARS OF BANK DRAFT/POSTAL ORDER IN
RESPECT OF THE APPLICATION FEE : |

(1)

(ii) Date ofissue :
(it} Issued by :

LP.O.No. B4aG CBADRY:

1D7-0% .
S BO -

11. LIST OF ENCLOSURES :

As stated in the Index.

L



VERIFICATION

I, Skt CHANDRA KANTA SAIKIA, son of Somnath Saikia, aged
about - 45 Years, presently serving as Reliver Point Man (A), Lumding,
in the district of Nowgaon, Assam do hereby state that I am one of
the applicants of the accompanying application and I am well
conversed with the facts of the case and other applicants have duly
authorised me to sign this verification on their behalf also and I verify

that the contents of paragraphs - | 2 D A AL 1D \A Y

A R are true to my personal knowledge
and those in paragraphs 5 & F € O A O A5 AG AT
LD A RO - are believed to be true on legal

advice and that I have not suppressed any material fact.
Date: A3~/ 0F

Placelz &@&Mi

W%

S @/\LMNJ\W S\N—Jj"& Sl e

Signature of the applicant.
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- L . Northeast Frontier Railway L .
o o R -7 Office of the

Divl.Rai]way_Managcf'( P)

S ' . - .o NF.Railway,Lumding.
S l\otiﬁcation ; . : . | o Datcd 05‘_0[1 2006.

| Sub Selection for promouon to the post of Goods Gunrd
;in scale Rs.4500-7000/- ngainst 60% D.P. quota.

o eme—T——————

It has hven dcmdcd to hold a sclccnon to ﬁll up 20 VACANCIES (UR—]S SC-3 & ;‘
'ST-2) of (*nods Guard in scale Rs.4500-7000/- against 60% D.P. quola by option from ;
~ the xoiluwmg, prcscnoed calcgones as per peloemage shown against each :- T '
S st. TNC' '4000-6000/- _28%": =9

“TNC 1050—4590/-. } SR

SRCC - 4000-60007 14% =2
CC . 3200-4900- |

CiVIan/l "3050-4590/-

CMatL +4000-6000/- }33% =9
P Man-A 14050-4590;-

L
oy

Options are invited from the chghlc uandldalcq only who' desire to w!unrcu: E'!”f

the post of Goods Guard in scale: Rs.4500-7000/- and send their apphC?‘llOﬂ ina bm« i,

per proforma given below so as to reach this oﬁice on or: bcforc >0 Lf 06 positively.

Application reccived after the target date:i.c. after 40 . .06 will not be cntertaineil

TNC, Commsttial Cleik, C-Man/l & T and P.Man-A who have put in a minimunm. of 3

" ‘years {Three) of service; in the above mentioned gradvs will be ehglblc for promuu.m 0
the post of Goods (xuaad in scal:: Rs. 4300—7000;- :

T’ROI‘ORRLA OF A\PPI_.IC ATIO\’

e ,;\Ezune;j : _
Designation and station. ' L
Date of birth. ' '
Date of appointment.

Present pay ant scale. o
Date of promotion tot he gradc
Whether SC/ST.

L d‘ﬂcatiomi qualification.

WS e W

’ i

- Subouunatc in-charges should give wide pubhcauon of this notification amonzst

. the eligiblesiaff . workmg under them and send the’ apphwhons obtained trom the willing

eligiblc candidates in -a scparate cover supcrscnbmg » APPLICATION FOR GOODS
GUARD” addrce‘;ed 1o APO/TLMG on or beforc 50 [f .06 positively.

AAALANN L,
((N.Mukherjec) ///'!

APO TLMG ,
for Davl. Ra:lwa} Mmmﬂu(;“

g\oa - : .1 .A . N.F.Raﬂway,Lumd:gﬁ
)Ajfaé . ’ . ; B 'Co_t.i!,d,..l’.f’Nor.Z.’ | ':

;.‘,:,._';;jg“-;\,‘:; N
Ceadas ot
PR ML LI
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pNo.2.
\Io £/39- 9/PVIII(T) . Lumding dated 05 -@kriooﬁ. |
Copy forwarded fo:.mfonnau«m and ac:un 10 = | o
1 Sr DOIVI/LMG .
2 DOM/PL/LMG. CAM/GHY.
SR AM/BPB,
4 CYM/NGC.
s CHCYLMG, BPB & GHIY. o |
6. - RACO) & RAC(Comml) at-u e, - S
1. RAC/BPB. S | .
8. All SMs/ASMs of LMG Dmsmi : :
9. ”FL'LMG TVEAMG, TUW/AMG, TEWRAMG, TVBPB & TVGHY. Thex &
’ will also collect the applications from the willing cligible candidates working
al their sections and send the same {0 this office within 20. OL, 06 °
/{U“ ) Divl.Secretary NFREUWWLMG. : T
‘ Y T Convenor, NFRMU/LMG. . . ' N . '
12., mumﬂ<mermWvam; SR :
13‘. CPIs/L\iG BPB & GHY for wide pubh«.auon amcn‘gst the eligib]e staﬂ'. - t
. for Divi.Railway ‘\1ana oy
' N.F. Ratlway,Lumdmg
- \\.ﬂ/:'

[/ Type Bee/ Trallic/Seloction/Beiection

:_7/ (//?_:’_‘/ﬂ 3 é ﬁ el hun ;

v .
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{ yotification

N.F Railway

—2Q —

Awveuee- I

Office of the

DivikRly.Manager {P)

Lumding. Did:{) 636
' /

Suly- Selection for the post of Goods Guard in scale Rs.4500-7000/-
Ref This Qffice Naotification No. £/39-9/Pt-VIII(T) dtd; 05.4.06.

It has been decided to hold a selection for the pest of Goods Guard in
~scale Rs. 4500-7000/- to form a panel of 20 persons
2) against 60% D.P. quota vide this office Notlﬁcatlon under reference.

v,

(UR-15,8C-3 & ST-

The selection will consists of wrltten test bnly to assess professnonalsty of

. the candidates.

t

_ The cand:dates may answer the queshon in Enghsh or Hindid as they-
like. No absentee selection will be held under any cnrcumstances as the posts
are to be filled up by cailing options.

The following candidates who have opted and are eligible to appear in
- the above mentioned selection are heraby advised to keep theniselves in .
| roadmess to appear in the abova selection which will be held at short notice.

senlonty

The names af the ellglbie optees are arranged below in order of thcn

E‘SN Name

Design. & Stn

{1 Tapan Kr. Roy

2 Tarunmoy Bose
.3 Pranab Chanda

4 Tapan Kr.Dey
2 Adhir Rn.Dey
6 Dehojit " Dey.
7 Tapan Chakraborty
8 Debabrata Bhattacherjee,
8 Md. Mainul Haque Ali*
10 shri Monmatha Kr.Nath
11 Debasish Chakraborty
12 Prem Chand Toppo

13 Pranjal Bordoloi
14 Udang Raja Goyari

5 Utpal Kr.Dabnath

18 Norbert Kujur
17 K.8.Tripura.
18 Manik Chakraborty .
‘9 Dugdha Mohan Goswami
20 Taffil Uddin Ahmed
21 Ram Chandia Mahato

21 Phani Bhusan Das

. 2% Gouri Sankar Bhadra
24 Phanidra Mohan Das
25 Suneswar Nalh.

«B Amulya Kr.Paul .

47 Frafuilya Ch Nath

23 Toj Haayan .Jha

29 Han Mathy Dok :
8 P Ko Raju e&\\("b

Se. TNCLMG

St.TNOALMG ..
St TNCAMG

Sr.TNCAMG

- SI.TNCILMG

Sr.TNC/BPB

J

Whéther SCIST |

Sr. TNC/EMG((CNL) /;,3}{3

Jr.TNCINGC
Sr.CCIKNBR
S5r.CC/BGTPILMG
Sr.CCAMG
R/CC/BPB at DMR
CC/G/DMR,
R-CC/LMG at DMV
RCC/BPE
RCC/BPB
Rg-C/man-lILMG
F/man/A/HBN
Piman/a/ AGT
Piman/Af NGC
P/man/A/ BPB
Rg-C/man-IVLMG
Piman/A'DMR
P/man/AINGC
P/man/A/ARCL
P/man/AGHY
PhnonAINQG
PimaniAINGC

[l EERE
S LN

ST

ST.
ST

8T
. 8T

sC



"“oZ.L -

36 M.P Rama Rao
37 Swapan Kr.Roy
28 Kanulal Gope
39 Dulal Biswas
40 G.B.Chetry.

" 41 Khagendra Baruah

42 Swapan Ch.Das
43 Ranjit Dutta -

44 Subodh Ch.Nath
45 Nantu Kr.Mali -
45 Nabin Ch.Nath
47 G.C Das

48 Bijoy Kr.Ghosh.
49 Nripen Sonowal
50 Subodh Ch.Dy
51 Ajit Kr.Dey

- 92 K K Kachari

53 Putul ch.Das

54 Pranoy Mohan Dey

55 Ghai Sing Kabui  »
56 Dipak Chakraborty
57 Nirmal Ch.Das

58 Sraban Singh -

59 Rupeswar Boro

60 Navakamal Panegum

51 Bhumidhar Patar

32 Pranab Ch.Dey

683 Prad8ip Das

%4 Monoranjan Biswas
85 Ranijit Nath

8¢ Ranjit Kr.Dey

87 Samir Ch.Roy -

f8 Kanan Chakraborty-
39 Tapan Seal

1 Suroj Josowara

71 Sajdeo Mahata

72 Debashish Dey

73 Niipen Baishya

74 sitil Kr Das

7% Chandra Kanta Saikai
7% Ditip Roy Chowdhury

/7 Shyamal Ch.Mali  ~ -

78 Subal Ch.Seal =
5 Subal Mohan Sarkar

\aurl-

P/man-A/LKA

R.P.man/A/LMG at BPB -

R.P.man/AJ/LMG
Clman/i/DJA

- Clman/VSQF

R.C/man- HIBPB
P/man- A/BRGM o
Ciman-lIIPNGM " -
R.P.man-A/LMG
C/man-llIfPNGM
R.P.man-ALMG
R.P.man-A/LMG

- Pl.man-A/DML

P/.man—A/_L'MG

P/ man-A/DSR
RG.Piman/A./JMI
LR.Pmnan/A/DMR
LR.Pmnan/A/SCL
Piman/AMJTG .

" Piman/A/KHKT
P.man/A/KWM
 P.man/A/DSR

R.Pman/A/LMG
R.C.man-llLMG
P/man/A/DHRY

" P/man/AINGC _

P/man/A/BPB
LR.C/m,an-IISCL

" Rg..C/man-I¥SZR

R/P.man/A/LMG
P.man/AJARCL

© P man/ALIMG

P man/A/BPB .
Rg.P.man/ALMG
P.man/AJAGT
P man/A/NGC
P.man/A/BPB"
R.P.man/A/LMG
P.man/A/LMG
P.man/A/BPB
P.man/A/NGC
R/Ciman-|iiBPB
Biman-Al MG

;ﬂ‘"“'“ » v baas R R O U ’“""“"‘-‘—v{r" ke g ot B+ el _— 5 i & ol by -
o _ . - =i ' I —
ISN_ Name |Design. & Stn. " [Whether SC/ST_|
31 Kamal Ch. Phukan Clroan-liiPDJ |
32 Surajit Raha P/man/A/LMG
33 Sunit Khan' Piman/A/HJO -
34 Sankar Debnath- -C/man/IlifKXJ
35 T Pataiya - PIman/A/DSR sC

' LR-C/man-Il/@2% CNE2
- RIC/man-lIlILMG

. .‘SC.-_

sT ..
sC
ST

'ST ’

ST

ST

sC
SC

sc

sc
sC

- sC
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ISN Name

81 Swapan Kr.Dutta
.82 Pradip Ch.Mali
83 Pradip Dewri;
- 84 Dilip Ch.Barman
85°Parimal Ch.Deb
86 Upendra Prasad
. 87 Abdul Kuddus. |
88 Majbur Rahaman .
89 Dilip Roy Chowdhury -
90 Rakhesh Ch.Dey
- 91 Bhanu Ghosh |
82 Debashish Dutta -
93 Prabin Ch.Bordoloi -
94 Uma Ram Borddloi’

Design. & Stn.

: Piman'-,A/'BPB

P/man-A/BPB

" Piman-A/PNO at NGC
- R.P.man/AILMG -

P.man/A/LMG |
P.man/A/LMG
P.man/A/NGC

P man/A/NGC
P.man/A/NGC

P man/A/LMG
LR/P/man-A/BPB
R.P.man/A/\LMG
P.man/A/JID

P. manlNJlD

[Whether SCIST |

- sC

ST

(8T

ST
ST

The Syllabus of the written test for the post of Goods Guard in scale Rs 4500«_

7000/- as under:-

*.1 General English
2 General Knowledge
3 Safety awarness -

4 General Ttain worktng Emphassm in Guafd Job

5 Rajbhasha

.and 84 tfo

Subordinate mcha rges are also advised to spare and direct the staff belongmg
to SC/ST community appearing at Serial Nos. 12,30,35,49,52,53,59,60, 6! 66
“teport  to  Ashok - Kr.Basak, - TVM/LMG, -.serial

13,114,186, 17 ,22,455564,70,74,77 & 82 to report to Shri Ashok Kr.Dey.T/BPB

and Serial Nos 63 8393 & 94 to report to Shri J.C.8arma CHC/GHY for
undergoing pre- selectlon coalching for a period of 7 (seven) days wef2¢€ 6 06
posmvely even w;thout rehef

If anybody does not attend the pre-selec*uon coachmg lt wlll be presumed fhat
he is not interested to take this advantage.

Subordinate inchargas are also advisad to send the last 4 years working report
for the year 03,04,05 and 06 of the staff working under them appearing at seria)

'Nos 09 to 941 in separato sealod cover addressod to APOIILMG cubscrbing on

the TOP of the’ cover.
immediately.

CS to Sr. DOM/LMG is also advised to send the last 4 jrs ACRs of the staff

" WORKING REPORT FOR Goous GUARUD"

appeatring at serial No. 1 to 8 for the vear 03,04,05 and 06 to CS to DPO/ICLMG

o ' b’(/\/\/u‘ b ‘( / {5 !n
: - Narayan Mukherjeﬁ-
' APO/I/Lumding.

] ~ for Divil Rlv.Manager (F)

immediately.

NO.; .

-

Bt T O O S
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" No-E/39-9/1/P-VIII(T) Lumding Dtd: 179.606 {
| : | - ,
Copy forwarded for information.and necessary action to:- - !
1) Sr.SMIGHY - s Lo T I
~2) SMs LMG.BPB,DMR,DMV.HBN.AGT +NGC ARCL, pPDJ, HJIOKXJ, D8R,
CPK, LKA, DJA, SQF, BRGM, PNGM, DML, JMI,SCL, KHKT KWM . '
DHRY, SZR, PNO, JID AND JIG ; s
3) CYMNGC - ). RAC/BP | " 5) CHC/BPB-& GHY
5 RAC(Optglat @k ostice. -~ 7)  BCICKNER g) RAC/Comml. st Offece
g)- DOM/PIg/LMG and AM/BPB 10 Sr.DCMILMG
11) Shri Ashok Kr Basak THM/LMG B ' T e
12) Shri Ashok Kr.Dey, TI/BPB, ' Thay have been nominated to impart the pre- |
13) ShriJ.C.Sarmah, CHC/GHY ] selection coaching to'the staff belonging lo- |
P SCiST cormunity as mentionedabove.They
|sheuld submit the competency certificate as
regards pre-selection coaching immadiately.
.2®n completion of the pre-selection coaching .
\ is0 that the written test can not be held without
JEE '%delay.j :
. | . R
357 Divil.Secy. NFREUILMG: . . |
16) Convenor NFRMULMG . .
17) Secy. SC/Stand OC Association LMG* .
. 18) EWN/Grl S
19). CS to 5.DOM and DPO/ICILMG e
23) (fedl Concen panl v R L,

~ Narayan Mukhefjee
. APO/Lumding.
for Divil.Rly. Manager (P)
N.F.Railway. Lumding.
| &g\\o@"
’ ”

LN

R

e i ear e ren e &
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N.F.Railway - , '
| : Off ice of the
: ' - o ~ Divil. Rly.Manager (P)
. No- E/39-9/1 _»‘Pt\l_lll(T)" . o | | Lumding, Dtd: 20.7.06
: ‘To » _ . oo
l) Sr SM/GHY Lo )
. 2) 88's LMG,BPB, NGC DMR DMV, HBN AGT, ARCL, PDJ, HJO KXJ DSR
- CNE, LKA, DJA; ‘BXP, SQF, BRGM, PNGM, DML JMI, SCL, KHK?r KWM,
. DHRY, SZR, PNO,JID, BXP and JTG. ‘
3). CYMJNGC (4) RAC/BPB RAC/(Optg) & (Comml);LMG at. Ofﬂce
'5) CHCIBPB GHY, "M(Y ~ (6) BCIC/ KNBR -
e %ub Written test of Selectlon for the pos: of Goods Guard in scale Rs 4500-/000;- :
-+ Ref.- Thlc Office Notmcatton No. E/39- Q/Pt-VHI(T) dtd: 19, 6 06: - . :
| , In reference to the sbove the written test for selectlonte ihe post of gmd, T
Guard in scale Rs. 4500-7C00!- has been fi xed to be held as per foliowing schedule -
Date of Exammatlon - T |Time  [Venue |
582006 - For the sta‘f enhsted fbup-"A" o 10.00 DRM(F)'s |
, A T "~ hrs, - of,ﬁciel[.um‘dingj
12806 - Forthe staff enlistéd‘ieroup-"sﬂ . ["000 |DORM(P)s. = !
' o o - A : hrs. offica/Lumding. _.|
Please spare and direct the staff mentiond ulow at Group-"A" and "B" 1o appear in the
written test of selection for the post of Goads Guard in scale Re.4500-7000/- fixed 1o b
held on 5.8.06 for Group"A" and 12 8 08 for -3roup="B" possttvely even wnthout xehof
GrouQ-A : ‘
Written test ﬁxed to be held on 5.3.08 from 10.00 hrs.. in DRM(P) 5 om gl
Lumding. ‘ , ‘ |
SN Name ' — — lD_esigh.&Stn.- . LWhether,SCl,ST'j
1 TapanKr.Roy = Sr.TNCAMG ' T
2 Tarunmoy Bose © Sr.ENC/ILMG .
3 Pranab Chanda ' Sr.TNCH:AG : S
- 4 TapanKrDey =~ ' ' Sr. TNC/LMG S o
- 9 Adhir Rn.Dey .Sr.TNC/LMG
8 Debopt Dey . Sr.TNCLMG
7 Tapan Chakraborty . Sr.TNC/BPB
8 Debabrata Bhattabhprjee;r Sr. TNCI(CNL)!BPB
9 Md. Mainul Hague Ali - IR TNCINGC
40 shri Monmatha Kr Nath Sr.CC/KNBR

e,

- e . el :
- S e fom eme Tl e -
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“|Design. & Stn.

“TWhether SCIST |

SN Name

11 Debnsish Chakiaborty
12' Ptem Chand Toppo -
13 Pranjal Bordolol
14 Udang Raja Govari
15 Utpal Kr.Debnath =
16" Norbert Kujur |
- 17 KS.Tripura.
18 Manik Chakraborty
19 Dugdha Mohan Goswami
20 Taffil Uddin Ahmed
.21 Ram Chandra Mahato
* 22 Phani Bhusan Das
23 Gouri Sankar Bhadra
24 Phanidra Mohan Das:
25 Suneswar Math.
26 Amulya Kr.Paul . ..
27 Prafullya Ch.Nath -
28 Tej Narayan Jha =
- 29 Har Nath Deka -
30 PKamRaju -~ -
- 31 Kamal Ch.Phukan
32 Surajit Raha
33 Sunil Khan
34 Sankar Debnath -
35 T Pataiya .
36 M.i>.Rama Rao
~ 37 Swapen Kr.Roy
38 Kanulal Gope
- 39 Dulal Biswas .. ..
40 G.B.Chetry
41 Khagendra Baruah
42 Swapan Ch.Das ... ..
- 42 Ranjit Dutta’
44 Subhash Ch.Nath
45 Nantu Kr.Mali
46 Nabin Ch ,Nath
47 G.C.Das.

Sr.CC/BGTP/ILMG

5r.CCILMG ,
- R/ICC/BPBatDMR

CC/G/DMR

R-CCALMG at DMV
RCCIBPB

RCC/BPB _
Rg-C/man-Il/LMG
P/man/A/HBN
Piman/A/ AGT
P/man/A/ NGC
P/man/A/ BPB
Rg-Ctman-HiLMG
Piman/A/DMR

_P/man/A/NGC

Piman/A/ARCL.
Piman/AIGHY
P/maniAINGC
P/maniANGC
Piman/AILMG
Ciman-IiPDJ
P/man/AILMG |
PimanA/HJO
C/man/iVKXd
Piman/A/DSR
LR-Ciman-ii/CNE
R/C/man-IllLMG
P/mari-~:LKA

ST
- 8T
ST -

. 8T
ST

8C

SC

sCc

R.P.man/ALMG at BXP'

R.P.maivAJLMG

_Clmanili/DJA

Cimanii, SQF -
R.C/man-i/BPB

P/iman-A/BRGM.
Clmen-IiPNGM

R.P.man-AILMG
C/men-/RNGM

sC

e fige-3




~“18 Ranijit Nath
9 Ranjit Kr.Dey
20 Samir Ch,Roy

21 Kanan Chakraborty
224Tapan Sea| i

23 Suro; Josowara

deo Mah tp

| 26 Nripen Baishya, ’;,,_gz-:f?-..'!;',

27 Stil Kr.Das.., .. .\ .
28 Chandra. Kanta Salkal i
29 Dilip:Roy Chowdhury
30 Shyamal Ch. Mali

31 Bubat Ch.Seal..

32 Subal Mohan Sarkar I

33 Ajoy Kr.Majuamder

34 Swapan Kr.Dutta

35 Pradip Ch.Mali

36 Pradip Dewri

37 Dilip Ch.Bamman
38 Parimal.Ch.Deb '

39 Upendra Prasad

40 Abdul Kuddus

LR.Coman-WSCL ¢ ..oiio o
-.Rg’..O."man-il/S;R; i
L RP.man/ALMG

- P.man/AARGL,

P.maniA/LMG
P.man/AiBPR

RgP.man/ALMG
’ \P.n"l}n//\./AGT T e
- P.man/ANNGS i

P.man/A./BPB.
R.P.manA'LMG
P.man’A/LMG .
P.man/A/BPR
P.man/AINGC
R/IC/man-1i/BPB
Piman-AILMG
Piman-A/BPS -
P/man-A/BPB

- Piman-A/PNO at NGC

R.P.man/A/LMG

P.man/AVILMG

P.man/A/LMG
P.man/A/NGC

R
MARINFREREI S NI LA
. :.'V§C‘-.fj::" : ;

. N - .

. L. ey

I T e +
T T -

SC
ST .
ST

. S vl bt B 41 1 B - e e
A BT
-3- IR, \Hn m\di,_lﬁ T " -:‘.
B Groug-B S iy N L
Written test fixed fo be held or: 128 08 ot TO OU R rs”lq\f)RMg Offiee
Lumdln ' e . R
;‘sN Name | . [De=!q 8- Stn - [Wh,ethel::..SC_!;ST;j}- .
1 Bijoy KhGhosh i R.P.m.n-AILMG. -
Ao C L Rpan ALMG.. 08T
3'sub hb ;w ity 44:‘ 7y " Rlman. /DML .. ERTIIE :
4 Ajit 4r. Déy TAAR "-" B! man- ALMG .
5 KK Xheliati - ', o P/.mari-YDSR ST
6 Pt i RG.P/man/A/JMI -~ SC
" 7 Pranoy Mohah! Dey e LR Pm.an/ADMR :
8 Ghai' Sing Kabui LR.Pmnan/A/SCL . ST
9 Dipak Crakraborty P/iman/AJTG |
10 Nirmal Cr.Das P/man/A/KHKT
11 Sraban Singh - . B.man/AKWM SRR
12 Rupesvar Boro | P.man/A/DSR ST
13 Navakamal Fanegum R.Pman/A/ALMG ST ..
14 Bhumidhar Patar . R.Cman-lILMG 8T
15 Pranab Ch. Dey - Prman/A/DHRY | e
16 Prad. Ip Das , P!man/AINGC 2t 8Cm L e
VWIonoranjan Biswas P/man/A/BPB 286 el o e
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A s ' --~—~'---7—--»;n—--- e
SN Name Toestyn. & Stn, |Whether 8CI81_]
| fM‘* ljn*f’d , ‘ - ’
ol Map:ur Rahaman P.maniNNGC,
42 Dilip Roy Chowdhury N P.man/AINGC
fs3 ‘Rakhesh Ch.Dey - . P.man/ ALMG
4 Bhanu Ghosh- LR/Piman-A/BPB
/45 Debashsh Dutta = R.P.man/ALMG :
-/ 46 Prabin Ch.Bordoloi P.man/AID ST . -
: P.manAJID ST

47 Ur'na Ram 'Bordoloi

wrltten test will be heid under any. circumstances

Smce the pests of Goods Guard are to b filled by optuons no furthor absentea |

\AM,\ LL,
(Narayan ukhe éo} #{”
APOI!iLumdmg .
for Divil. Rty Manager (P) -

. N.F Railway. Lumding.

Copy forwarded for information and hecéssaf\_[ aéﬁdn to:-

1 Sr.DOM Sr.DCMILMG

. 2 DOMPILMG -
T3 AMiBPB - o

A DN Secy. NFREWLMG
* 5'Cohvenor NERMU/LMG
6 Sety. scisT Assbcistion/LMG

7°CS 6 S1.O0M and SLOCMAMG

8 Staffconterned

AT

" (Nare&an Mukhﬁt
APOI\ﬁLumdmg ,

for Divil.Rly.Manager (P)
NF Xﬂw&yz Lumdinq B
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. o ‘ Ne Fo Rallway. -
OFFICE ORDER.. R _ . - Office of the
s ' L ' -~ DRM(P)/LMG,
IR ' . Z e - 34\‘“(6
Sub - 3 Result of belection tovthe post of .
.. . Goods Gug.rd in Scale Rs,4500¢7000/y,

- S e wem  eew eae

In tarms o£ this OEfice latter No, E/39v9/1Pt VIII(’I‘) ,
It +20, 07,2006 for the selaction to the post of Goods Guard. in Qmm
' Rs.4500-70007- Written Test held on 05,0842006 & 12.08,2006 final
-result approved by ADRM/LMG on 31.0B.2006 wherein the following '
r-andJ.datcs who come out successfUI and empanalled for prom:)r ion tO
|1n. post’ of Goods Guard in Scal: Rs, 4500-7000/-—

Sl’lri‘ S 4.., ..,. , o

1) Pranab Chanda (UR), Sr. ’I‘NC/wS
C2) Tapan Kr.Dey, (UR) ~d0 - .
3} ° "« Debojit Dey," (UR), - do - :
4? " Monmath, Kr, math(URSxmm .Sr CC/IQNBR ’KNN\
5 Prem Chand Tappc, (ST),Sr.RN® cc/LM;
6) Pranjal Bordoloi,(ST),RCC/BPB at DMR(aLainst STt )?‘,
7)) Norbert Kujur, (SI‘) ~ do ~ (against ST Quatal,.
' 83) * 2hand - Bhusan DaggsdP Man(A}/1MG, (Against SC Qual.a
9) burd_]it Raha, (URJ, - do -

10y Sunil Khan, {(UR), - do ~/HJO,

Ranjit Kr.Dutta,kUR) R. C/Man/II/BPB :

Nantu Kr,Mall, (sc) c/Aan/u/pNGmagamst e Quat. n)
Bijoy Kr. GhOSe,(UR) R.P.Man(A)/1MG,

Nripen Sonowal(sST) = Go -

e
W
bl i

15) - Putul ch,Das, (sc),Rg.P. Man(A)/JMI(agalnst sc Quot a), ‘
16) Pranab Ch.Dey, (UR) Aan{ A)/ kMR DHRY, :

17) Chandra Kanta Saikia (JR) R.P. man(A)/I.MG _

18) - Dilip Roy Choudhury,(Ul),-doc =

19) 'Ajoy KreMajundar, (UR) a.Man(A)/lMG

20), - Rakhesh Ch.Day, (UR) - do ~

( M al..l.m"),
APO/PC,/LMG ,
‘Lur umq(v.)/ms.

4

copy f£orwarded Eor informat_lon arid neCOSQer action to i=-

1) ss s/sm's—ms DMR ,HJO,PNGM, JM. .DHRY, 2) ch/IcmeR,uRAcfo;xg &
comnl. at Office-& RAu/BPB 3) sr. DCM/I.MG 5) Sr.DOM/IMG, 6 IO/ PL/ 1M
'7) Divil, seoy./NrREU/w & Cunven()r/NFRMU/UG 8)secy, sr*/srw\ ,.>r Lam
Llon/LML, 9) staf: cuncaerned through Proper Channel 10)3/coy:<< or
R/Case, 11) I-_./IJ_'L/Gr.II & IIX, EIV/Gr.I , _

\ h\n N

for Diviajanal Rollway Manion{r),
N, . Rallway, Luamdlng.
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. ANNEXURE-V.
(TYPED COPY)
NFRLY
' Office of the .
_ ) DRM /P/LMG
No. E/E/39-9/1 PVIII(T) . dated 07.9.06
To,
AM/BPB
BC/IC/KNBR

Sub : Medical Examination in A/2 prior to promotion to the
post of Geods Guard in Scale Rs. 4500-7000/-

Reg :  this Office- Office order NOE/375/1/PVIII (T) dated
04.9.06 .

Please refer to this office irder quoted above, and direct the following
staff to appear before MS/IC/BPB with enclosed G-37 form after obtaining
their specimen signalure in the G-37 form in specific space, for their
Medical Examination in A/2 (two) in order to baok them for Guardship
promotional training course at ZRT/APDYJ.

1) Shri Monmath Kr. Nath, Rg Sr. CC/KNBR
2 2) ., Pranjal Bordoli (ST) R-CC/BPB
3 Norbert Kujur (ST) ,,/BPB

The medical ce‘rtiﬁ.ca‘te mn question should be submitted to this Office
by a special manager so as to enable this office to take further action.

Sd/- Iilegible
- APO/VC/LMG
_ for DRM/P/LMG
Coyp to :- L
MS/IC/BPB for information and n/a please

'Sd/- Tllegible
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N. F. . RailW&y.

Office of the
DRM (P )/ MG,
‘Dt.26.1..®6.

Of fice Order, -

o . The fecllowing candidates who hévé beéh empanell@d for
promotion to the post of.3oods Suard vide this Office Memorandum
NoO. E/39*9/I.Pt;QIII(T),dtd.4.9.2006 and Medically f£it in A/2 ar

- herevy directed for undergoing Guardship Promotinnal Training &

‘Also outside the class. :

S

T s N

) . ¥4
. () i—dkvvu.’v\‘iﬁvvv

Course athRTI/APDJ, Comwencing from 06.11.2006 fer a period of
13 working days.. = ' - o . -

S/N{'Namé."”’:'n 9 Deslgn. & Stn.

.Shri Pranab Chanda,(UR), Sr.TNC/LMGr
" Tapan Kr.Dey, (UR), - do ~
" Debojit Dey, (UR), - do ~ .

™" Monmath Kr.Nath(UR), Rg.SriCC/KNER,
" .Prem Chand Tappo, (ST), Sticc/iMs,

Y . T -f‘zrfcl:,,f;“l,la;‘gf:éj, e Lo
: " - Norbert Kujur, (sT) &,‘{&m — G e .
3 n Phani Bhusan Das, (sC), R,pl &n(A}/BPB; - .
- ? -surajit Raha, (UR), * '~ do -/IMG, S R
..) "™ sunil Khan, (UR), - do ~/HJO,
1) " Ranjit Kr.butta, (UR), R.C.Man/II/BPB,
«2) " Nantu Kr.Malij-(sc), c/Man/11/PNGM,,
2) " Bijoy Kr.Ghose, (UR), R.P.Man(a)/ImMG,
~+) " ' Nripen Sonowal, (ST), - do .
LB s pueal Ch. ooaa, (s0), g P Man (AY/ T,
Le) " Pranab Ch.Dey, (BR),. P.Man(A)/DHRY,
/) ™ Chandra Kanta Saikia, (UR),R.P.Man(a)/LM3,
~8) ™ Dilip Roy Choudhury(UR), . R.P.Man(A)/IMG,
i3) " Ajoy Kr.Majumder, (UR), bP.Man(A)/IM3, :
Ju) " Rakhesh Ch.Dey{UR), = dn -

- Subordinate in-charges are advised to spare and direc
the above mentioned canddlates to report to Principal/zRTI/APDJ
by 5.11,2006 positively for undergoiny Guardship Training
Comnencing from 6.11.20€6 even without relief. '

, The staff concerned should also be advised the followin:
instruction :- 1 ‘ ' o S .

I). Addomodation.ngZRTI/APDJ Hostel will be provided as per
avallability of Bed/Rooms. ,

I'T) The departmental Trainees are entitled for free food duriny
the trainhgjjllieu o2f TA/DA. In adition they will get 28% TA/DA,

Ve

Irr) They‘will héve‘tq cirry their own beddinjys etc.

.
-

IV) They should wear uniformd and »adges when attending the on;/
Examiniation, ' - |

V) They will hive to maintain strict diséipline in the schoynl ani

XXy

cont...p/2
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W%Jz -
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‘VI) 3zfore lering for APDT they should lbave pay authoxlty wi1h
sthelr co—worker. '
c&

' o { N.Muk erjn’ékll)? o
| . APO/I/tumding, -
for Divisional Railway me r{v),

No®, R lway, Lumding.

NO. E/39w9/]/pt'VILL(T)Loose, atd. 1.10.2006.

Copy. 1orwudf~d for informatison and e cessary action Lo t-

1) ~LMG, BPB, HTO, PN3H, 7w1 ¥ DPQY 2) EC/IC/KNBR 3) AM/upg,
.4){,#;05/:)PTG & COS/Comnliyi5) %aG(7 otg.) At DEE & “Rac (Comul. )
at Office, 6) sr.ow/iM3, & Sr.DTV/LMG AT Divil.s oy JNERENS Ve

&% & Convenor/NFRMU/LAG, &) Secy.,.LSI‘k:.A/L?flG, 9)CHC/LMG - Mo il e

rs]qy the ibove mass2)e througr :IControl Phone.
y B/IV .1 & p/l‘u/Jr.~2 & 3.
ll\ -_[1'7-3. mELTTAE - \ ",':“".4' ‘."""' Ny Jf :h T '\\_/Q_

| i f)vI/TT//V’ il \ WA I
) %‘q\ﬁ/bpmj/zp\.r @*‘V ;or Dm;‘a}Lu'ndﬂifnq[?;;

N, Fu R:tLLw 1Y

i

1)

S e

B e O,
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N.F, RMI,WAY BEECA
- Office.of the
DRM(Y) LMG

: ‘,_-‘-N() E139 9/1 Pt.VIlI("l) Lo Date : 15 112006 i
| i o , i
S “The panel (of 20) for promohon to the posts of Goods (Judrd inthe i
o lscalc 4500 - 7000 against 60 % D.P. quota which was pubhshed vide this . . .
- office order No.E/39-9/1 P1.VHI(T) dated 04.69. 2006 IS hereby treaied as ' gt
LANCLLLLD | o — co
This is issued with the approval of compctent authority. . - R l‘
K.PSingh - - ;
- DPOAC/LMG |
| - - For DR.‘M'(-"P)']_,.I\"I(} o §
( ‘opy forwarded for mfonnatlon and necessary action to o o
1) Sr.DOM/LMG, Sr.SM/GHY, AM/BPB, Sr.DCMI/I. M(: L
' 2) 8S/SMs - LMG, DMR, HJO, PNGM JM[ DHRY ‘
" 3)’BC/AC/KNBR o |
RN -4) RAC (Optg& Comml)LMG and BPB '
e 5). Dlvl Se y. NFRFU ConvemorNFRMU S(‘fl(‘ As<m /L M(s
. 6) Sidlf concem " ‘
) Prmcnpal ZRT1/ APDI. He is requcsted to send back the canduiatu.
~of the above mentioned panel undergomg training,
|
i
sf?
i
1
VA
!
o,
N
i
) j
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N Ralway.

-Nutification .

Subi~ ‘?mleguon tor promoton io the post of Goods Guard
in m.aie I\S. wf)()-;{\()(),:- agd”,’it o0% H.p quoia

SR R e e e . -

- It has been dcu ded wirh the aprroval of compelen

_,-q.»,.\_-‘-...‘...\a_.

IS

COffice of s
Divil.Rly Manager (};
Luning. La.,uu f‘77 12,0y

t authority to hold o

selection to fill e 22 vacan: les ( UR-17, 8C=3 and 8T-2) of Goods Guard “.‘f“.

scale Ns. 4500~704)/~ against i .

pro mbwd CATCEONIOS A% per pvuo ragc :s..uwn agamsr cach,

Sl:.'l‘i\‘(; 'wiJU-'o{)uU/- ;
.TNC | 3050~4500/- I 28% =
SrCC 4000600/~ j |

LC S200-4000/- ' 8 =
CiMan~1  4000G-8000/- } |

OMan-11 30 nu~4'5 i3 | R =

[
P/man A 3\)., 0~ 4500/

10

iz

Options are mwwf from the enmble sanchdate‘; of thc
categories only who desire. o voltintesr for the post of Goods

Ra,4500)~7 )U'i/ and send 1heir applicationsin 2 ‘bunch as
below g0 as to reacl this cffice on or bof mn :39 JI308 poy

received after the larget date i.e .‘aflUI‘QQ /127086
Commercial Cle; :1\) Coaan -

promntzun tw the post of tmw} Guard in Seale Ry,
Proiorina

1) Name :- Co
2} Designation and Station: -
31 Date of birtte-
1Y Date of A INIITeT A
5y, P sent Pay and Seaje 1~
C 8 Dateof proinetoy o the yrade: -
7] W hether SCST -
3 E .h,h..an-,)..;_;;_ gualificitiog -

P. quotd by opuun from the. fu]lox

above 1!)6’11[‘101‘1(3{.:

Guard i Soaie

per pr ofmma giver
sitively ‘\j’ph(«lu\ui

will not bhe enteriained. TNC,

4500-7000/~

Contd--

~

il be eligihle for

Cand Punan~A who have put m aminimum of H3
vears ( three) of service tn the above mem*oneo grades w




, umongv the eh[,AHe siaff

-". No- Lf 34~ 9/£‘\ UL( L I fLonse

- 1) SEDOMILMG (2) DOM/P! |
. 5YCYM/NGC »& LMG (BYRACIO)Y & RAC(Comml) at Office. W)PAC—/HPB
.- Bl AISM/ASMs of LMG Divin, A/J. f)CIC5 "Z(LMQD:.VN ‘

s 9).TI/L\IG TVE/LMG, N/W/L.\IG and TI/HiL/L MG,

i -L = 10D Divil. Secretar v.NFREU/LAIG

-'f"\ubordmam in= c}argc, should Bive \«1d<, pubh ua'mn or mis nutm(u it

“efrom the willing eligible - L:"‘(J.‘ldule in’
3 APPLICA’I JON FOR LzO..fZ"“ GUARD
1 2106 posm\*eh

& separate u
addressed o ;‘xI’O/I,"l'_:\-'EG on,or before

P Naravan Mukhen
we L éxF‘O/I/melmg
T . for Divil, Rlv.Manager (1),
o \FR‘\IIW‘V Lumdmg"

. . I ‘ L }W @eﬁ%

Lumding.Dud: .»a,i/l" 06 -
CODJ forwarded for infornation and ne Luzr,arv action toi= -7

LILMG. LJ)LA\I/(JHY f{)AM/BP

M Tl.ey will also collect the apunvahons@m frmn the willing ehgxble canmdat_'
-,worlmrg at their sections and send same to this offu € with in % 1”/%

-

11) Convenar NFRMU/L:MG :
ld) Divil.Secy. SC/ST Associaiion L umding

- la) C,PIJL\H:, BPB ,,nd GHY for wid: pub‘u anio n amengst Lht aligible staff.

. L .
“for Divil. Rly. Mandge/zi’)
, NE Rdtl}\;})ﬂ' Lunnding,
: | 7 O L CT
S |
.'«‘ '.'?. h ' M B -.\,

e = W, -',T‘___ - '

: l '; . ..-'- i " ’
T RS o .

i ! K o ? N A
i -

.
o~y . . -
+ . - L--’«“

e w‘fu.-i' ﬁ,,

T, ” ) . ' |

Sriming under lhem and send the. apphratlons obta rme:.!.
cover - rsupz,rscnb;:zg

Ti/WR/LMu,' TI/BPB & GHY .

T naiay

B
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CRFGINAL APPLICATION o 411 of 26,

v
o

1) e of Unlu Hus the ’U‘h Duy of December 2006,
HOUN'ISL L MEFLV.S A( llll)‘\N ANDAN, VICE. LIL’\JRMAN
Rt l’r;mnh Chanda

Q./O Late Fromod Ch Chunda '
Senior Traing O lerk :

Lumding

Gri Tapun Kumar ey
WO Late Har Kimar I)ny
Senfor Train Clerk
Lamding
Fast-Nugaon

St Debajit Dey
WO Paresh Ch 12y

- Senjor Train Clork

Fomding

!JM Noawgong ' b

‘n‘.mu;ll Raha

SO e Asws i |i| )

Point M RIS
Funding -

- Rist-Nowgong v _ ¢
wri Ranjit Kumar Dutta . a
SIOMU Dutta : ' -
Cabin Man-11 ' :

Badarpny _ ' !

Dist-Karimganj :

Sri Natu Kumar Makli .
SO Late Nagendra Ch.Malj
Cabin Man-11

Panchagram

Dist.-Karimganj

Sri'Uijny Kumar Ghose

S/0 Late Haroda Kanta Ghosae
Reliver Point Man(A) : ‘
Lumding ‘ '
(RITS l\nwu:mn

Sti Nripen Sonowal

S0 Lote Jogen Soncwal
Rediver Point Man(A)

Lumeding

Pist.-Nowgaon

S Pui Chandea s

S/0.Late Dharmeswar Das g S
Rest Giver Point: Manf{A) lmguri
L)l 5t-Sibsaqur

ari Pronah Chandra Dey

SAO Dhivendra D Dy

Fuint Man ()

Ihalpukhuri

Dist-Nowgaon .



eligible for promolion to the pm! of

CGroup-C prm having o higher pay-se

fitling: np 20 vacancies of Goods

o 'h“" gt - oot o :ﬂi\pfui - o |
e Sl hnndm Kanm Hmkm ~ N [ *» o St
.. §/0- Somnath Saikia, .. -0 EL Lo e “'Irw e ,.',. P
Reliver Point Man(A) AR B L B
Lumding o 1‘1 ._;.“_,., rnﬁ R PR
Dist.Nowgaon L S e e ‘
10, i Dilip Roy, Lhmullnny A e S ' \
3/0 Santosh Roy Chioudbury : ‘?g‘,}"-i’%ﬁﬁﬁ vl L sl
_ Neliver Roint Man(A) P N _:A:i'mlz St e : [
— Lamding’ ;o Lo «!;‘e‘-.\n: SRR 3
o Dist-Nowgaon e ?H', ity o .
=13, Sri Ajoy Kumar Majumdar i ’;",';?;" S .
T 40 Late Sndhangshu Kimar Mn/mmlru WI" it A ’
Point Man(A) 1 *n( gm ETIRE A J
Lumding . e -
~ T Dist.e-Nopwgaon - e
14. Srl Rakesh Chandra Dey IR T X ‘
. /O Late Rakhal ChiDey s ettt i
A © Point Man(A) ! S ' CEL T '
.Lumding Lo o '
Dist.-Nagaon ' Appllcants
"y Advocale Mrs. K.Bhaltachar yya Mr U:Uhakx.'aborty
. Mr.P.Sarma,Mr.B.Choudhury, Mr. D. Goswami,_ o :
“Mrs. B, (,hakmbo: Ly, Ms. B.Das e Forrends " v T
< -Versns- Lo !
i, Umon of India ! L ey : :
Hepresented by the bevrel,ary o Lhe AR ,’A@;,; T ' |
' ;Government of India, Mmsshyof lewuy, e T g
* New Delhi R M‘ ,_‘ R 1
4. Ganeral Manager, D mpty e {
N.F.Railway,Maligaon C e '
> Guwahati-11 S L el - 'l
= 4, Divisional Hailway Managel R b , .
2. N.F.Railway,Lumding L
Nagaon ; RN '
C 4 Livisional-Reilway Manager(}’) o
N.F F Railway,Lumding. .
I((‘\])nn(ienl,s.\ R VR T
0 el ' : i
Jy Advoc abe Dryj.l.Sarkar ! v ‘
, .
ORDER (GRALY .- b i
o Ta f
. | - " !
IOVLSACTILDANANDANY.C: ‘
There nre 14 np]ﬂi("nnl‘s, \t'lVlll() in dlllm eut L11'0llp G pns‘f qnder ‘
Lamding Mivision of N.F.Railway, Accor clmg to the nppllmntc lhuy are

(
")IG‘. Nntlﬂt“nﬂnn was Issnwl im‘
¢

mmls (anmd whh'h is also &

1

1Y ml hy GU% tlopmlumn\nl

A

-
.

e

- -



T TR AT

W A promolion quota. Oplions weuu called  from F‘IFUIl)lE‘ mndul,ute

/y ', Nutification publishing . the- II\I ) nnuml)nnls nlungw:lh Hieo

applicants, Innml t-h;]lhlv Lo appear in. e solm ||nu plOCt-ss ul (mm{s

' Guard, Allw «umplnlmn of the wnllon Lml a <elcvl qut was pubhslwd ,

ive g 3L

wlwrem Hw nrumas ol the upplu‘nnts ware also mt Iude(i ln lhe sclec,

T .'-'"”’..,llsl A[ler wlprtlon ‘the medlva} exammannh were hekhby thP

I T R ' . A Beage o

ita’—‘l‘*’,hr?..“,n '”'"‘ "‘7 Rt etia atipepeg

l nmin

" 1'espondents {or Lhe purpcma of. undorgomg (auard bhip promotmnal b

'U Cnurse. lhe applu‘nnls were fuund medlrally hr"“and rhey..-

LN G A IR R LA

o wmn dheclwl to undmgo Guard’ :lnip lrmnmg Louree lnr143 dnys,

-utiil)li\:;llc:]liu fram 6. 11 06. liy Hm cplmt list:- (Annexure lV) d'arml

rx ,c

4.9 U(JG the result of qeiu‘lum for the post of (mod¢ (mnrd the

upplunnls,wvru m-»h-mlml Hu- Hc\pnnd(‘ltls iwm‘(l an mdvr

: (Anm-xnm VII ) datid 14 H ()h and o pa: m!( of }U) for prmnnlmn o -

‘Hw |)n»L\. of Goods Gaared agains. h()% PP ¢|IH)|A WS pul)hxlwcl Flyes

Y ollice order dated 0408, 2000 waos bredod as o any c‘llud withoul. giving

'nny m.mm e o »;mndmxl issued Nnnlu akion (Anm-xurv Vlll) dated

7. u Uh lm lmh.mn{; lresh selection [)lOt ess for (:nmls (:unrd puxl tor
Wllll‘h um applu-nnh were earlier. solected., ,,lr}geing;agus;neyed the

L f.|1)|zlu.‘~|nt.‘\ o . [ . |
have filad this (.).A.,s\--uking for the following refiefs, : |

.

' o S - , admit this application, call for the

. _ Respondents to blxoxv,lcausc._ as- to
o why s impugned -order dated

be quashed snd set aside and as to
why a direction shall not be issued

appointment ol tha applicants as

, Goods ~ Guards - " after. © due

‘ ) : completion of |'lu'e"'."lrnilji-l'-\_” dhal

‘, o they were undergoing ond after

. < : _ ' perusing the causes shown, it any

~dated 15.11 ()O(Anuexuw Vil) and
O Notification - - datad
© 7.12.06{Annexure: VIII) and dircct
the Respondents te maintein the
select list dated 4.9.06 and appoint
the applicants as Gonds Guurds
after doe - completion” ol the

. ¥

enlire records of the case, ask the.

- 15.11.2006(Annexurae VI shalf not:

I to the Respondents to malntnin the:
‘ select  list  dated 4.92006 (or

Snud Thearing- the parties qu ashed
and set aside the impugned order -

. : “It is, therefory prﬂy-ed thal Your -
, : Lordships™ may ‘be 'pleased to

*
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L ond/or faiss o any ollyer
order or orders us Your Locdshipy
may deem it and proper.”

.

[ have heard Mr. B Chakraborty, Jearned counsel {or the
- applicants and, L.l Sarkar earned counsel Jor the Railways. When

) Lo malier  ¢ame up tor hearing the learned counsel for the
applicants has cubimitted that There was aa illegality o irregniarily in
— . * ’ ' 1 ‘ :

the process af selection iL. The applivants have made an engiiry, bul

iowas fannd that o pnsueressind eandidates has made complain
’__________-————'—'——"-'_. .

I.)@Wamy proper enquiry and wilhioul
““ having aiy reasonable cause.” Ihe enlire selection process has heen
‘-_'*—‘—’.'/- . ' — . . - ’ .

- ‘ - : ’
cnneelled only at the Instanee of soma vosted intarest, The ronnsael for

the applicant has submilted he declsion i the Hon'ble Hupremy

Court Gee 2007 Vol-jil 148, Uping_of Indin s'mr[ olhers V_si

€

O.Chakpadhor, relevent portion ol which is quoted below:-
wl. Ty ok view thy niture and the
extent of = illegalities and
irregularities commilted in
conducting » selection will have Lo
be scrutinized in each case $0 s to
come Lo 0 conclusion aboul tuture
course of action to he adopted in
the matter, 1t the mischiet played
s so widespread and  nil-

pory asive, alfecting the result, so

s Lo maoke b ditfieudt, ta pick oult

e  persons  whoo haver  Loon

wnlawlully ponelited o wranglully

deprived of their selectian, in such

cases it will neither be possible nor

© pecessary to issue individual show

’ 4 cause notices Lo each selectee, The

' ' only way oul would be to cancel
the whole selection. Motive hehind
the irregularities committed also
has its relevance.” :

i (LA SO0 154, univ

The counsel has also relivd

Torritory ol _(2hgnul'm:n'i\‘\-".u.l}ilh.'mh Gingh__and olhers,  that
. ' '—Wh':: ‘#"jﬁ&/a

- decigion/action musk be nonsarbitrary  and honalide.  Frem s
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decision i i~; very muoch clear sl it is an m‘bill‘ux'y ﬂul;iun/md [

cant ellahun ol lhv select fist is not Juelmod Hnwever Hm munwl Im

e upplu‘nnl has xubnnllml that e will be satistied i o,

(,'nurl'
i diree l,mn ISgfivien o e applicants to make COMprehonsive
"‘ " i rapreseitation " bhotore (h Hespondent: No2  within 14 days [ram 1o-
| ’ ' . o
1 . . . .
day. I sueh comproliensiyv |npl'.-:~u-n!.:‘ni.ic.m i.\' Hif;rd by the applicani,
: wilthin a time hanw of 1 days lrom to- (lny the Reﬁpundeur Nn z shall
Gonsider Hm ropresentation within o hnm h'nnm of Ihtw mnnths
\
ernultvr. D) Sarkar Jearrned umnwl for the ch.pmnh-nl» hm '
s A . 5’ .
snlmnlltd Hml e Imc no Uth-‘("lIOll it <:ur‘h 7(]irenl.~inn is uiven.
' \ By w:::y (')I interim arder ( Amwxm - VIH) cl'»lwl 7 I.J A()()b calling
for oplmn Lo the post ui Goods. (:lmrc!-mr which the applichnrs‘ wém
L‘,F.H'“l'.ﬂ"‘S(‘IIE.‘.L‘L'(?(I will be kept in abeyance Lt st dispos sl ol Lhae
. , o ' t
representalion, .
: A ‘
The QA s accordingly disposed of. “Mere will be no ordor as lu
COSLs,
:ﬁ?\ \\m!u / \ . r i/ ‘
S f{ Ry ‘ SA/VILE Qalhman
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T A
To | » . oF - B g
- The Divisional Railway Manager ‘5“l*. . % %
] NF Railway, Tiumding i
. . - Sub : Fozxwarding of Representation ) . B
.. . , . ' | o i
, Ref : - Order ‘d:::lted 20.12.06 passed by the Hon'ble

Central Administrative Tribunal, Guwahati
Bench in 0. A. No. 311 of 2006

Sir, ,
- We, respectfully, bpg to state that we. were‘ﬂ .
f '“jselected for the post of Goods Guard in- scale of Rs.  fx;%‘ ,‘ “gﬁ
4500 7000/— in- Group- C category. Being aggrleved,ihff N J
by the —action of the authorities in cancelllng our i
selection = for no apparent reason by order dated‘:". ;E
15.11.06 and issuance of notification dated 7.12.06 - ”
initiating fresh process for selection to- the poSt of
. Goods .Guard for which we were already selected, we
filed an Original Application before the Hon'ble Central
3 Administrative‘Tribunal, Guwahati Bench and the same
was numbered as O. A. 311 of 2006. On 20:12. 06, the
Hon'ble Tribunal disposed of the Orlglnal Appllcatlon
allowing us to make a representation before the General
Manager, NF Railway and -further directed him to
consider the representation within a time frame of 3
(three) months. Accordingly, we request Your Goodself
to forward the representation being submitted today
to the General Manager, NF Railway, Maligaon.

We, shall be obliged_ifjpersonal hearing is ﬂ
given, while disposing of the representation. An advance '“
co?y of the representation has already been submitted i
before the General Manager, NF’Railway,.Maligabn.

Yours faithfully



_;74:2','

BEFORE THE GENERAL MANAGER, NF RAILWAY, MALIGAON

GUWAHATI

(Through Proper Channel)

IN THE- MATTER OF

A‘representétion‘on behalf of

theﬁapplicénts as per thé’

direction issued by the Hon'ble

Central :AdmipistratiVe‘

Tribunal, Guwahati Bench by
Order dated 20.12.06 in O.A.
311 of '2006. :

-AND-
IN THE MATTER OF- :

Unreasonable and arbitrary

exercise Of‘péwer by the

authoritiés in iSsuing order
No. E/39-9/1 Pt. VIII (T) dated
15.11,06, whereby the ‘panel

for promotien to the posts of

Goods éuard containing the names

of* the applicants were
cancelled illegally and on

extraneous consideration.

~AND-
IN THE MATTER OF

Notification dated -7.12.06

initiating a fresh process to
fill up the posts ofiGoods‘Guard'

for which ﬁhe applicahfs were-

selected and sent for training.

C ontd....
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-AND-

IN THE MATTER OF :

1. Sri Pranab Chanda
S/o Late Promod Ch{iChahda
Senior Trains Clerk |

Lumding

2. sri Tapan Kumar Dey -

S/o Late Har Kumar Dey
Senior Train Clerk .
Lumding

Dist.- Nowgaon.

3. Sr% Debbjit’Dey‘
S/o- Paresh Ch. Dey
Seniof Train Cierk'
Lumding‘ |

Dist.- Nowgadn.

4. Sri Surajit Raha
S/o Late Aswani Raha
Point Man"

Lumding - ‘

Dist.- - Nowgaon.

5.Sri Ranjit Kumar Dutta

S/o0 - M. L. Dutta

Cabin Man- 1II

Badarpur

Dist.- Karimganj.

6. Sri Natu Kumar Mali

$s/0 Late Nagendra Ch. Mali‘

Cond....
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Cabin Man—”iI
Panchagram
Dist.—’Karimganj;

7. Sri Bijoy

Rellver P01nt Man (A)
Lumdlng

Dlst.-ﬁ owgaon.

8. Sri..Nripen Sonowal

S/o Late Jogen Sonwal

Reliver Point Man (A)

Lumding.

Dist.-- Nowgaon.

9. Sri Putul Chandra Das
$/0 Late Dharmeswar Das

](A)

Rest Giver Point Man
Jamguri.

bist.- Sibsagar.

10. Sri Pranab Chand:a‘Dey;'

S/o Dhirendra Ch. Dey
Point Man (A)° =

Dhalpukhufi.

Dist.- Nowgaon.

Q/o— bomnath ‘Saikia.
Rellver Point Man'(A)
Lumdlng,

Dist.~ Nowgaon.

Contd....

Kumar Ghose

5/0 ~Late Baroda Kanta Ghosc

llla Srl Chandra Kanta Salkla
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12. Sri'Dilip Roy'Choudhury
s/o uaﬂLOoh Roy Choudhury

v Reliver Point Man (A),
;f‘ Lumding =~
'.jﬂA . .~ Dist.- NOwgaqh.

;Ei: | 13. . 8Sri Ajoy Kumar-Majpmdéfe
'f‘h' §/o . Late SudhénﬁahﬁVKumaer
; vMaedmdar | o R
: o Point Man (A),

; aLumdidg
?] : | Dist.*'Nowgaoh.

14. Sri.Rakesh’Chandra'Deyi
S/o ‘Late Rakhal Ch. Dey
Point Man (A), . .. -

Lumding | _
2 Dist.- Nowgaon.
%r o - o
f ++vvee+.. Applicants.

The applicéhts above‘némed{‘

MOST RESPECTFULLY BEGS TO STATE :.'

J l.

That - the appllcants are aggrleved by the actlon

of . the autnorltles in settlng aside there selectlon

for belng promoted to the post of Goods Guard

~which they agltated before the Hon'ble Centralwr

'1Adm1nlstrat1ve Tribunal, Guwahati Bench in. 0.A

No. 311?91,2@06. The HOn‘b]e'Tribunal dispbsed'of "
the applﬁtation by order ddted 20.12.06 wlth'a;'
dlrectlon, to file a 1'epreoenl'atlon.be“fore Your[3

Goodself, which should be con51dered by Your:}

\
' C omd. .

Goodself w1th1n a time frame of 3 (three ) months .



and in_ the

5-

mean time the order dated 7. 12 06

71n1t1at1ng fresh process*of selectlon to flll upfﬁ‘

'the vacancies to be kept 1n abeyance tlll dlsposal:*

'of the representation.

Group

" The present post in which the appllcants are_serv1ng»

2 That the applioants

f -

A copy of the" order dated
20.12, 06 is annexed herew1th
and marked as ANNEXURE— I.

are all serving in different

pOQL under Lumdlng DlVlSlon of N.F, Rallway

and their respective place ofanSting are mentioned

‘ above;t'

3. That/the

posts which

post of Goods Guard is eiso a GroUp C

are filled up as

departmental promotion quota and 40%. by direct

'recruitment.
4500/~

Rs.

4. That the feeder posts to 60% departmentaldquota

7000/-.

1

to the post of Goods Guard are as follows.w

(a)
(b)
(c)
(d)
(e)
(1)
{g)

5. 'Thathhe Divisional Railway Manager(P),

issued
(T)

up 20 vacancies of Goods Guard of departmental -

notification under memoc No.

Senior Trains Clerk,
Trains Clerk, _
Commerciel Clerk,
Clerk,

Cabin Man- I, '

Senior

Commercial
1

Cabin Man-1I and

Point Man -A.

Lumding
E/39-9/P VIII

dated 5.4.06 to hold a selection for filling

Contd....

60%  from the

The scale of pay of Goods Guard is

1 h “f Y‘g“ﬂ
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promotion qudta by taklng optlons from the

1,
ellglble/lnterested incumbents from the feeder

posts mentioned above. Eliglble/Intepested

candidates were asked to submit their options

within a cut off date of 30.4.06.

Copy of the-notificatiOn dated
'5.4.06 is annexed herewith and
marked as',ANNEXURE- I .(A).

'That pursuant tx; the notxfxcatumw dated 5, 4 06

the appllcants, alongw1th many other ‘eligible

candldates, made their appllcatlons glVlng optlons

for the post of Goods Guards The Divisional

Railway Manager (P), Lumdlngi_after due

scrutinization issued notification under memo No.

E/39-9/1/P-VIII (T) dated 19.6.06 giving a list
of incumbents_found eligible -to appear for the

- selection process, the listtso notiﬁied'contained

the names of the applicants. It was mentioned in

the notification that the selection process will’

consist’ of only written test on General English,

Gene:allKnowledge, Safety Awareness, General'ffain

Working - Emphasis in Guard job and Rajbhasha; It

was fufther provided in the notification thet
pre- selectlon coaching was to be. 1mported for the

reserved candidates.

19.6.06 is annexed herewith and -

marked as ANNEXURE-II.

That thereafter by letter No. ‘E/39—9/1—Pt VIII

(T) dated 20 7.06 1ssued by the Divisional Railwayf

Manager {P), Lumding to the concerned officers

Contd....

Copy of the notification dated

it
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published the schedule for the written test. The

candldates ‘were lelded into two groups malnly
Group -A and Group -B for the purpose of wrltten

test and it was prov1ded that for Group A the test

would be held on 5.8.06 and Group B the test would 

be held on 12.8.06 at the respective schedule and
venue mentloned 1n the letter The name of the

_appllcants were there 1n the list.

Copy 6f the letter dated 20 7 06,

e is annexed herewith and marked 

as. ANNEXURE- III

That thereafter the written test was duly held on
‘the soneduled dated and the applicants‘performed

fairly to their expectations and'Were‘expectingf.

selection for the post. After completion of the
selectlon test the D1v15ronal Railway Manager(P)

Lumding 1ssued offlce,order dated 4,4.06‘whereby

a select list for the post of Goods Guard was -

puhlished after being duly approved by the ADRM,
Lumding on 21.8.06. In the 1list the name of the

applicants Né. 1 to 14 figured at serial nos. 1,

2, 3, 9 10, 11, 12, 13, 14,15, 16, 17, 18, 19 -

and 20

Copy of the order dated 4 9 Oé

notlfylng the select 1list is
annexed herew1th and marked as
ANNEXURE- IV,

That after the selection for the post of Goods

Guard the selected candidates including the

applicants were required:to have the-medical_

examination for the purpose of undergoing Guardship

.

Contd...,
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'promotional training course.'Accofdingly the

applicants had their medical ‘examination and
certificates were submitted before the Divisional

Railway Manager (P), Lumding for further action.

A " copy of the letter
requisitioning medical
examination of some of the

vappliéants is annexed herewith

and marked as ANNEXURE-V.

That all the selected candidates including the
applicants had been'fouﬁd‘fit medically . for the
Guardship training and knrloffiée order issued 
under memo No. E/39—9/1/Pt.-VIII (T) Losse dated
26.10.06 issuéd by the pivisiénal Railway

Manager (P), Lumding. The applicants were directed

to undergo the Guardship Promotional Training

Course for a period of 43’ days commencing - from
6.11.06. The candidateélweré aéked to report. to
Principal, Zonal Railway Training Institute,
Alipurduar by 5.11.06. Accordingly,.the subordinate
in;charges'were asked to'spare the selected
candidates for training. - o

A Copy of thao officébordgr dated

26.10;06 is annexed herewith

. and marked as ANNEXURE-VI.

That accofdingly the applicants were spared from
their respective offices to attend the training
at Alipurduar and all of them joined the training

centre and were duly undergoing training from
6.11.06.

Contd....
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That while undergomng trainlng, to the utter shock
and surprlse to the appllcants the DlVlSlonal
Rallway Manage (1), Lumding isaued order No, &/
39-9/1 Pt. VIII (T) dated 15.11.06 whereby the

‘select list/panel of the applicants dated 4.9.06 .

~(Annexure* IV) was treated as cancelled. The

Pr1nc1pal of the Zonal Railway Tralnlng Institute

.. wWas also dlrected to send back the applicants .and

13.

14.

other selected candldates

A copy of’the order dated

15.11.06 is annexed herewith

and marked as ANNEXURE- VII.

That the applicants were. greatly shocked and

_surprised when their selection was cancelled, ‘in

as' much as they were duly selected with strict
adherenee.to the rules and there were,no
illegalities and infirmities 1in their selection

for the posts of Goods Guards.

That the applicants have made an enquitry as to the

possible cause for taking. such drastlc action and

to their great shock they came to know that two

candidates appearing in the selection process
namely.Sri Manoranjah Biswas and Bhaeu Ghosh
figeting‘at serial No. 17 and 44 of Gfoupr
candidate ;n‘the list dated 20.7.06 (Annexure-
III), having failed to. qualify in the selection

test, made complain before the authorities and

without making any prepervenquiry and without

having any reasonable cause, Divisional Railway

_ Manéger(P), Lumding has cancelled the entire select

Contd.....
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list with utmost non—application of mind. The

applicants state that the selection has been

cahcelled only at thetinterest.of some vested
interest including candidates'who failed to‘succeed

and exercise was based on extraneous con51deratlon

‘The applicant states that there Qas no 1llegallt1es

or 1rregular1t1es in the process of selectlon S0

w1despread and all-pervaise so as to cancel the
entlle selectlon The appllcants state that the
actlon of the authorities was. mallce laden whlch

has caused undue pre]udlce to the applicants.

. That after passing the impugned order of

cancellation of the panel, the Divisional Railway
Manager(P), Lumding has issned notification nnder.
memo No. E/9-9/P/VIII (T)/Loose dated 7.12.06
lnltlatlng a fresh process to £ill up the 22 posts
of Goods ‘Guards 1nclud1ng those for which the
earller panel containing the name of the applicants
were prepared and cancelled.‘The.appliCation~are

asked to be submitted by 30.12.06.

A copy of the notification dated
7.12.06 is annexed herewith and

marked as ANNEXURE- VIII.

That the applicants state that the action of the
authorities in cancelling therevvalid sel%ction
is highly nnfeasonabie and therefore illegal and
arbitrary and the same are not snstainable on‘thec

following grounds -

Contd....
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GROUND S

; (i) That the applicants submit that  they had been
dn]y selected for the posts of Goods Guard and
- they are. entitled to complete the entire’ training
for Dbeilng app01nted to the posts of Goods Guard
and as such the actlonrof__? the authorities in
cancelling the selection on extraneous
consideration is wholly unreasdnable and as such
the impugned order dated 15.11.06 (Annexure- VII)
and - the notification dated 7.12.06 (Anne#ure-
VIII) are bad in law and liable to be quashed and

set aside.

(ii)  That the applicants submit that the action of
the authorities in cancelling the entire selection
process without assigning any plausible reason 1is
1llegal and arbitrary and as such the impugned
action and orders are bad in law and liable to be

‘quashed and set aSLde

(iii) That after being duly selected for the posts,

' the appiicants got a vested right for considératiqn'
for being appointed ‘moré%o, when the authoritiés
are going to fill up the' posts and as suéh befére

l P setting aside the selectlon the authorltles ‘were

duty bound to give a "hearing to the  applicants
which has not being done in the present case. The
appllcants submits that after being empanelled
cancellatibn'entails serious conéequence and even
if there is no stipulation for giving a hotice in
the rulés/regulation, the rules of principle of
naturél justice demarids that the applicants‘Were

entitléd‘for a prior notice of the action of the

Contd....
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authorities té cancel the select list and which
was not done, for which the impugned actions and
the orders are not sustainable in law and liable

to be quashed and set aside.

That the process undergone by the épplicants
fof the‘selection was strictly in accofdance With
law and,thererwere no such infirmities br
illegalities.in'the process which would " have
vitiated the enéire proceedihgs and the authorities
have:cgncelled the entife select list afbitrary,

whimsically and on extraneous consideration.

That the applicants submit that'after they had
been selected for promotion in due adherence to
the procedure.laid down under the rules, they
have a legitimate expectation for being prdm¢ted
to the post of Goods Guard. The ratio laid dowhfby
the Supieme Court in the cases referred By‘the

Hon'ble Tribunal in order dated 20.12.06, makes

it obligatory on the part of the authorities,

that the action in setting aside'the select list

‘must be non-arbitrary and bonéfide. It has been

further laid down by the Apex Court that the
authorities should scrutinize the nature and extent
of the illegalities and.irregularitieé in each
case to decide on' the -future course of action,
unless the mischief committed is widespread and
all pervasive, for which'reaSon it is difficult
to pick out the‘individual‘cases and which calls
for cancellation of entire selection. The
applicants submits thaltl the authorities have

deviated Lhe course aloresaid, while cancelling

Contd....




the select 1list and as such the action is not

maintainable in law.

o

. of the authorities in cancelling the entire select
| lis; and initiating steps for fresh proceedings
is affected by extraneous consideration and'the
same 1is malafide, illegal and arbitrary‘and is

without authority of léw-and as such thé impugned

. order and notification are not maintainable in.

law and the same are 1iable to be set aside and

the applicants are diable for due reiief.
(vii) That in any view of the matter the impUgned
orders and action are bad in law and is liable to

be guashed and set aside.

In the premises aforesaid, it

Goodself, may be pleased to’set

aside the impugned order dated

15.11.06 (Annexure- VIif_and

dated 7.12:06 (Annexure- VIII)
and be pleased to uphold /
maintain the select list‘dgted
4.9.06 (Annexure-'iV) for
appointment of‘tﬁerapplicants
on prdmotion to'the posts of
Goods‘Guard and allow them to

complete the training.

And for this act of kindness ‘the applicants as in

| duty bound shall ever pray.

(vi) ‘That the applicants submit that the action

is, therefore prayed that Your



BY REGD. POST.
" NORTHEAST FRONTIER RAILWAY L ,
L ', Officc of the
. g e e -+ Dtvi.Railway Manager(P)
PRI e o 'N.F.Railway,Lumding.
No ]3/3) 9/1 T’WIT(T))/Loosc : o T Dated - 0r;05.2()07. '
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Subf ' Compuahce with the Hon'ble (“A’I‘:Gimﬂhatl ] ondcr
dated "0 l“’ 06 passed in O.A. 311 of 2006 {Pranab Chanda
& 13 others VS — Union of India & others)

Ref - Your 1epre entation dated NIL ieceived by this office
“on 05. 01 G7.

In wmplmnce thh lhu Hon ble CAT/Guwalum 8 uldel dalcd 20.12. 06 passed in
OA-311 of" 2006, General Manager, N.F.Railway, Maligaon has ~considered’ your
representation mcnnoncd abov., and passed the order as follows - -~ , ‘ Lo It

- “T find ‘d‘m thc n.mnplchon of written e:\ammatlon based on evexa] chi nggms.'a o
thoroush enquiry was casried out info the conduct of the same by the
of N.F. Rzu!way and it has been glearly cstablished that there were ma]m nrcgulam;cs in

1

the evaluation of “answer. scripts. These irregularities are such that it'is not possible 1o
- rectify the' panel simply by deleting or adding one or two names. Accordmgly, Lam fully

satisficd that the conditions specificd in the Hon’bic Supreme Court’s decigion in 3 SCC
2002 Volini' 146, Umon of India and othery Vs O.Chakradhar, quoted in the CAT's

" Judgment viz “If the mmch.vl played is so widespread and all-pervasive, affecting the-

result, 4o0-°a8 to make it d;ﬂ.cuit to pick out the persons who have been unl.mfuily bencfited,
an-wronglolly «IGpchd of their seiection, in suclh cases it vill neither be P083ibl¢ nor
ecessary.-1o. mue mdmdml shovi-cause n()UCE“ to each seiectee. The Onlv wvay out would_’
be to canccl thc wholc scl»ruu.x” are iull,f mct with. Ihcuforc decisioi of !hc compatent
au&’sonty to uanwi he: paiiel is valid. There i iio substance in the allepation made by the
applicants that the cancellation of the panel was done to serve some wstcd mtcrcsts or

Lcncf { awy candidate(s) ¢ or mm ma!andc IN{CRSIONS.

; Under Ih'* f;xcls and LJ}CU!”‘J.NICC\ .‘Il)()\u 1. hulv concus with fhc ordu of

- cancellation of (he p.lml dated 15.11.2006 and Hms 1 uphold the same.

Contd. to P/IV'{).2.

vl !
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P/No.2.

The applicants have jointly submitied the representation and have ventilated a
comuon - grievance -against: cancellation of the panel of goods - guard. Therefore, the,
15 dispescd of in a single ordér. Since the facts of the.casc arc known and

pute” about them, there is no need to give any’ personal hearing to the

applicants. The decision should be communicated to the applicants”.

N.F.Railway,Lumding.

1) CPIVLMG. He will depute respective PI for hﬂ'l»ldhlg over the above méin.ibned

. letter to the staff concemed obtaining signature of the staff as mentioned above and the

- same should be sent to this offjce for record.

2) © PUBPB. He Will hand over the above mentioned leltar fo the stafF concerned

g ,oblziining signature .of the staff as mentioned above and the same should be sent to this
- offxce forrccord. - - - : , ‘ | :

Lidd
For Divl.Railvggy Manaper(P)

N.F.Railway, Lumding.

D/eanlelter. -
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Sub Selecnon for promol:on to the post of Goods Gua:d

T n sca!e Rs. 4500:7000/- ; agatnst 80% D.P.Quots’.

Ref- Thls Ofﬁce Notnﬁcatmn of even No Dtd 7 12 2006 Ve

,"‘,1-1.1), In contmuatron to thfs off ice Nohf‘ catron under aeference callmg cpliong” for -

‘ sa!ocuon to-fill up 22 ¢ twenty.two ) vacaricies (UR-17, 8C-3 and ST.> ) of Goods

;Guard in scale Rs’ 4500 7000/~ against 60% D.P quota in the ratio of 1Q posts froiyi .
thx. c-pter.s of Sr TNCITNCG G “roup, 02 posts from the optees of & or.CCICC Gmup and .
< 10 posts from the optees of C,/man LIt and P.man/A Group, the date of subm:e;fron of .

opoton IS. heleby extendcd for 21 days fr om the dale of i Issue of th:s nohf catio Cﬂp lo
#."-g‘ o el .4 e, <1

H’* I‘J‘P,A ;!? ‘\ ey

)w Accnrdmgly ootlonq are hozeby invited from Sr TNC, rCC and C/man lin sca'e” o
Rq 40006000/~ TNC Ciman-ii and P man/A in scale Rs. 3050-4500/- and CC in
aca!e Rs. 3200-4900/— TNC; (,ommercaal Clerk, C/man and P. man/A who have putin .
a mm:mum of 03 (three) years service in respectivé grades are eligible to - apply for -
“the post- of Goods Guard in scale Rs. 4500-7000/- Optlons se mwted should. be
submzﬂed as per proforma given, betow 50 as 1o reach this office on‘or before ﬁ‘,;_‘?

07 po.aztwe!y Opttom recem ed aﬁer che iarget date i.e,, aﬂe l - 7 C? wzH not, be
entertamed e : _ oo .

r‘eoror-wm B s “j

: 1) Namo '
52y Debignation s & urn\’uow .
3) Date of birth |
4) Date ofappomtment . _ : C L
"5 Present pay and scale. . vy B L RTINS N
6) Date. ofpromohonto the gradn;_ : S ' '

97) Whsther SC/5T - S . L '

' [ 8) Lducattonal quahfrcatson

. ‘ lt may be noted that those who have earlier submﬁ:ted ophons w:thm the tatgei d'llp .
i.8.,29.12.06in respon.ae to this offica | notification of even No. did: ? 12. 06 need not |
: app!ynnam _ L _ . e . 2

7
Thm assues wcth lhn dpproval of competent auihouly

AR ‘ ' x (Nf{rayan Mukh:i
e o ' APO/II_lu'ndmg .
: ) ‘ for Divil. Raifway Manager ()

o v.F.Railway, Lumdmg
T ek ftT’“‘/j—j I
xmﬂ by- -

@wﬂw
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Gi"‘(3) AM/GF%YA

i) RAC(O)IComm! /Lmej:r (8) AlL.SM/ASMs * & BCIC of LMG D' "n A
SO T MG, BPB & GHY  FUMIILME, TIMVILMG. THEast/KNG- They wig collect -
T the pplication.from th willing eligible candidates working

S “} o ~«--send _the sanie {0"this office WIthmjéfJT Q7008 &
et 110) 4 Y Convenor NFRN'U/LMG-\ i «‘ w55
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‘0.A. No. 191/07

. Sri Tapan Kr. Dey & Ors.....ccceuveenen. veeerenseeereees Applicants

Union of India & 0thers.........eeeveveeeun... Respondents

o, wTiNE WY

o e A, munfim Vol Saren Doy

Otvisional Porseunsl Office:

IN THE MATTER OF:

N; D, Riy.. Lemdiag

WRITTEN STATEMENT BY THE RESPONDENTS

e
!

THE ANSWERING RESPONDENTS MOST RESPECTFULLY SHEWETH:

1 That the answering Respondents have gone through the copy of ..

1>3{ 1’1',0}

M\wc‘;;&_,

the appliéation" filed by the above named Applicants and understood thé : j:’
contents thereof Save and except the statenients whlch have been <
spec:ﬁcally admitted herem below or those which are borne :on records 3
all other avennents/allegatlons made in the appllcatlon are hereby
emphatlcally demed and the Apphcants have been put to the strlctest
_ proof thereof. "
2. That for the sake of brevity meticulous denial of each and every
allegatioh/statement made in the application has been avoided. However,
the. ané\‘;v_ering Respondents confined their replies to those
points/aliégations/averments of the application which are found relevant

for enabling a proper decision on the matter.

3. T_'hat'the Respondents beg to state that for want of the. valid cause
of aétior__l' for the. Applié;mts the application merits’ dismissal as the |
applicatijon suffers from wrong representation and lack of undersfar_iding

of the basic principles followed in the matter as will be clear ;md— candid

from the stat(‘aments'made_hereunder. ,

Contd....P/2.. That
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joinder of the Pames. As per prevalling_system, to sue the Central Govt,

it is the Union of India is to be impleaded and to be made the Genéral

Manger of the Zonal Railway as Respondents No. 1. to represent a

Union of -India, whereas in this O.A. the Applicant has made the |
Secretary to the Government of India, Ministry of Railways, New Delhi ‘

as the I™ Respondent. The Respondents are filing a separate Misc
Petition with the prayer for deletion of the name of the 1 Respondent.

As such, the case is defective and, hence, liable to be dismissed.

5. That with regard to the statements made under pafagfaphs 4.1. to |

12 in the O.A. “the Respondents beg to state -that the statements are
admitted only to the extent of their adm1551b111ty as per law & -and

verification of records and, therefore, the Respondents offer no-

. comments.

6. That with regard to the statements made under paras 13,14,15 and 16
it is stated that this is a second Round of litigation filed by 10 (ten)

applicants on the same issue i.e. against the cancellation of the
DRM(P)LMG’s L/No.E/39-9/1 Pt-VIIT) dtd. 15.11.06. whereby the

- panel (of 20) for promotion to the post of goods guard in scale Rs. 4500-

7000/- agziinst 60% DP quo'éa which was published vide office order dtd.
04.09.06 was cancelled. The earlier c;lse No. OA/311/06 was filed by 14
applicahts". The 10 applicants who have filed the instant OA were élso
the appllcants in earher OA of 311/06 which was disposed of by. this
Hon’ble " Tribunal on 20.12.06 w1th a direction to the General
Manager/Maligaon to dispose their representations and the consequent

upon which the General Manager/Maligaon cz)mplied with"the court’s

order upholdmg the order of cancellation of the panel issued vide
DRM(P)/LMG’ s letter dtd 15.11.06. As such the instant OA is hit by

ReSJudlcata and Estopel and the averments of the applicants are denied.

In ‘this connection it is further stated that the quota-wise

percentage shown by applicant are not correct. The correct position is
that the post of goods guard in scale Rs. 4500-7000/- are filled up in the

following ratio: -

Contd....P/3. DP

4. %at—+t—+s~ st;atsdAhat-theJ case is bad for Non-Joinder & M_is-~

Bivisional Personnel Offices
Lmmdins

R - LT

et gy éﬂ [~



.

A

o 55
ol e AT Sy

i arg‘r.,, mmtw s fqa iy

= AN
1 & DEL

Qa‘Ti:Ta'? wTgely
Grwifie Dench

- (a) DP quota

= 60% (Departmental PFOMOTON Quota)———
(b) LDCE quota = 15% (Limited Departmental C@««Tdckw
Examination)
= 25% (Direct Quota)

(c) DR quota
The names;,of applicants No. 1 to 10 along with others 10(ten)
total 20 were empanelled for promotion to the post of Goods Guard in
scale Rs. 4500-7000/- vide DRM(PYLMG’s office order No.E/39-I/Pt-
VlII(T) dtd 04 09 06 shown above. Out of 20 em anelled cand;dates

vide ofﬁce order No E/39-9/1 Pt-VIH(T) dtd. 26.10.06 (photo copy
_annexed to the OA as ANNEXURE VI at page 3 1). But subseguedtly the

made hadto be cancelled because some n;grﬂegulan’gggﬁs were pomted out

'by the Vlgllance department while conductmg a preifentlve check. The

answer scripts were scrutinized by vigilance department. Out of the 20

(twenty) answer scnpts of the candidates empane}led it was found that
in l;gf the answer scnpts the evajlguatlon had not been done. Accordmg

to the propnety and standard to be maintained for such promotmnal post;

rather, it was ‘made in a most irregular, calous & causal way. Some of the

irregularities are: -

(i) By marking Wrong answers as correct,'it is seen that O7(seven) ‘
candldates have passed who should not have passed nmmally S0 far their |

merits are concerned in the progression of theu careers.

(ii) Patently wrong answers of the objective.questions have been
marked as correct. |

(iii) ‘Some answer in the objective portion which has/have been
marked as correct in the case of some candidates have been
marked as incorrect inwthe cases of other candidates. This proof, to
be: of absolute discrimination of the examiner in adjudging the

answer scripts.

Contd....P/4..the

Ceatral Administrative Tribunal
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_ Hence the. allegatlons of the applicants are futile and have no ba515 at all.
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(1v) The next serrous uregularrty however is that the marks

1mt1ally awarded both for individual questlons and for the total,

“have in several cases been tampered with by evaluator with the

obvious intention in favouring candidates who could not attain

qllalifyir.rg marks migggy% Such tamper'ﬂrg h

case of candidates whose marks were on the borderline i.e. marks

margmaliy short of qualifying detest. The tampermg are in both

ways i.e. overwriting . on earlier marks awarded as also by

crossing out the earlier marks and awarding fresh marks. In none
" of the cases there is any signature of the evaluator endorsing the

correction of the marks.

f ~ In view of the above itregularities, vigilance is of the view that

" there is no option available other than canceling the panel and

accordingly, on the basis of the irregularities pointed out by the Vi'gilanyee

were exarr'rined afresh by the competent authority so as, not to cause any '

l"'\""

unfair pIay of action in the matter and miscarrtage of justice thereto.
e

s e

| 7. That with regard to paras 17 and 18 of the O.A it is stated that the
‘Hon’ble CAT/GHY’S order did. 20.12.06 passed in OA-311/06 is very

- much clear. The Hon’ble Tribunal nowhere in the said order directed the

Rai'l‘way Respondent No. 2 to take personal hearing of the applicants. As
such the prayer for personal hearing by the applicants is not conformity
with the Hon’ble Tribunal order’s dtd. 20.12.06.

- the Railway respondent acted as per direction of the Hon’ble

Tribunal and there was no violation at all. .

8. That w1th regard to paras 19 of the O.A it is stated that the allegatrons
of apphcants are baseless. The entire orders passed by the Respondent

No. 2 was communicated to the apphcants as evident from -the

Annexure-XI to the OA. Thus the allegations of the applicants have no
basis at all in the context of the comments in the preceding paragraphs. '

Contd....P/5..that
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9. That with rega.rd to the statements mafle un aras 20 21 of
FIETET ¥4 74918

the Respondents beg to state that they had taken actions accordingho the

orders and directions of the Court of Law and also as per‘ Rly. Rules &

¢ procedure and there was no violation of any of the same.

10. That the Respendents respectfully reiterate- that the present

< application has no merit at all and is, therefore, liable to be dismissed

with costs:

P owou Dos
@ﬁc@!\f bl B , v |

ag

11. -That the Respondents crave leave of this Hon’ble Tribunal to file

i e
o FVERER
eFIompne]

- Loindj

an Additional Written Statement if necessary, for the ends of justice. '

IR ST
i ﬁ?a%ﬁ%

12. That the case suffers from ReSJudlcata, Estoppel and the like

mn ﬁa 3{.;!57

~ infirmities and therefore, may be d1smlssed as prayed for.

13.  That with regard to the statements men‘uoned in the various
paragraphs under para-5 GROUND the Respondents 1 to 3 respectfully
submit that the grounds are not well- founded and, genume to yield the
coveted result. Rather, by the very first glance it appears pnma—fac;e to
be of the persenai gain of which is unsustainable in both facts and law.
| And hence, it is prayed that the OA may be dismissed in lirrﬁne and with

€osts.

VERIFICATION



—— s o o vk s ¢

g gh smmi v
Central Acmmm;aqve Tisbunin

14DEC 07

qaTETET FHTYE
G, hetl Bcnch

e ST

‘.
‘
t. e e

/V‘L"rg;.&_ Bﬁ‘fw Doy

W‘;‘EREMCATM}N

.53 %‘W&\meafﬁm of L&l‘e.'Rm Das
aged  about.. T? Ymrs Workiﬁg o the | ‘:ip:\citv. of
b‘i\:iS‘iMWﬂ?\‘N& Fe&“’l—— ....DN.F. Railway, \—-’Lm\d.wa, do hicreby
solomnty "f{ﬁmg and verify ihat the conients of patagraphs | io 7 are

wwnd from Lﬁe records and | believe them to be true to my Rnuwfcdgc &
information an aﬁ ihat ; have not suppressed any‘_matcrial facts and the
pémgméﬁs(a to { 3 lai“ti’: }my'humbic_ and respectful submission before this

tlon’ble Tribunal,

And 1 sign this VERIFICATION on this kfday of B, 2007,

Piace; Guwahatt,

: S ‘v AL s ow Dag
Date. 12) 124 0% | SIGNATURE OF THE Drmw“rm
| 950 R gy
ﬂgpf‘ &te mn'asuq%q y
S ' \1 ?M Forsompel Qp.. _
o - - s Ry, Lemdins '

The Registrar,
LCentral A*’m:mstraiwc mbunai
Guwaghati Bench, Guwahati.
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" Original Application No. 191 of 2007

Sri Tapan Kumar Dey and others

............. Applicants
- -Vs-
| Union of India and others
............ Respondents
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ORIGINAL APPLICATION No. 191/07

S1i Tapan Kumar Dev and others ' !
............. Applicants
-Vs-
Union of India and others

IN THE MATTER OF : | ;

| A‘rejoinder filed on behalf of applicahts
against the written statement filed by the.

- -m-yespendents.

WRITTEN-STATEMENT ' ‘

1. ~That “the Resporndents, “in the -above “mentioned Original
application héve' filed- a- writter--statement- to -the Original
Application filed by the applicants and a copy of the same has
been furnished to the applicants through their counsel. The
answering applicants have understood the contents of the

written statement

2. That as regards the statements made in paragraphs 1 and 2 of
the written statement, the applicants have no comments to

offer.

3. That the applicants deny the statements made in paragraph 3
of the written statement and states that they have made out a
clear case of violatioh of their vested rights by the authorities
in an illegal manner, which calls for interference by this

Hon’ble Tribunal..
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4. That the applicants deny the statements madé i
of the written statement and state that there is no irregularity
and/or infirmity in the impleadment of the Respondent No. 1
in the Original Application and the same is in order.

5.  That as regards the statements made in paragraph 5 of the
written statement, the answering applicants have no comments

to offer.

6.  That as regards the statements made in paragraph 6 of the
written statement, the applicants state that they are highly
aggrieved by the impugned order dated 1.5.2007 {Annexure-
XI to the Oi'igmal Application), by which the representation
submitted by the applicants in pursuance to the order dated
20.12.2006 passed by this Hon'ble Tribunal has been rejected.
Since the action of the authorities in passing the order dated
1.5.2007 has given a fresh cause of action to the applicants, the
present Original appﬁcation is not barred by the principles of
Res-Judicata and Estoppel.

As regards the third part of paragraph 6, the

applicants state that, it has become apparent from the

statements so made that the Vigilance had undertaken the
- —— e

——

process of evaluation of the answer scripts, which was beyond

e

their competence. It has also become apparent that the action

of the authorities in canceling the selection of the applicants
- was undertaken on the basis of the view expressed by the
Vigilance, which is absolutely extraneous and illegal on the
face of the record and on that sole ground, the impugned
action’is not sustainable in law. The applicants further stater
that the statements made in the paragraph are vague, evasive
~as well as contradictory in as much as that though it is stated
that out of 20 empanelled candidates, the evaluation of 17

candidates were defective without giving any details as to the

"7760--& Kanon Qaak
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evaluation of whose answer scripts wereLd'eTerﬁv_e or vahd,

again contradictorily, it has been further stated in a vague

manner by the respondents that 7 einpanelled candidates who

ought not to have passed have been empanelled.

7. That the applicants $tate in this regard that they had been
selected for the promotion after observing the requirements of
law and they were under going training when their selections .
were cancelled without any notice or hearing and the
impugned exercise of cancellation of their promotion was
violative of the principles of natural justice and is Liable to be
set aside on this ground alone. Even assuming, but not
admitting that the Vigilance of the Department had detected
ifregularities, the further action in the matter had to be taken
by the éuthorities in a fair and reasonable manner with "} least
| opportunities to the applicants to have their say in the matter
against the action, which was not done. The statements made
in paragraph 6 of the written statement does not show in any
manner as to what procedure was adopted by the authorities
in the matter before taking such a drastic action. On the
contrary, it is apparent from the statements that the Vigilance
itself took the decision for cancellation of the selection of thé
applicants, which was beyond their competence. The
applicants further state that though they have been victimized
in the matter, no action, whatsoever, was taken 'against thé
erring officers, assuming that the allegations as to the
irregularities Vin thé evaluation as mentioned in the written

statement were correct.

8. That the applicants state  that the statements made in
paragfaph 6 of the written statement as regards the
irreguiarities in the answer scripts are not correct and the
applicants categorically deny the same. The applicants state

that they were duly selected in the examination and were sent

77»;-1 R rmare ‘@6‘
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for training and there had been no irregularities an ith

in the matter.

9. That as regards the statements made in paragraph 7 of the

| written statement, the answering applicants state that the
applicants prayed for a personal hearing in the matter before |

the respondent- No. 2 which would have been fair and
‘reasonable and would have removed all doubts so as to bring

clarity in the matter of the permissibility of the impugned

- action of cancellation of the entire selection which was

however, denied by the respondent No. 2 for no good reasons.

The applicants state that the total number of candidates in the

panel being only 19, there could have been no difficulty on the

part of the authorities to give individual hearing to the

candidates in justification of their impugned action, which was

‘however, avoided in a deliberate and dubiqus manner.

10. That the statements made in paragraph 10 of the written
statement are denied by the applicants and the applicants state
that the statements made in paragraph 19 of the Original
application are matters of record and the applicants reiterate

the same.

11.  That the applicants deny the stétements made in paragraph 9
of fhe written statement and reiterate and reaffirm the
statements made in paragraphs 20 and 21 of the Original
Application.

12. . That the statements made in paragraphs 10, 12 and 13 of the
written statement are denied by the applicants and it is stated
that the applicants have made out a good case, calling for the
interference of this Hon'ble Tribunal in the matter of
cancellation of their selection by the authorities and are

entitled for appropriate relief from this Hon'ble Tribunal.

T?u K anon @eag
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VERIFICATION

I, Sri Tapan Kumar Dey, son of Late Har Kumar Dey, aged

about 48 years, presently sérving as Senior Train Clerk, Lumding in

the district of Nagaon, Assam, do, hereby state that I am one of the
applicants in the present Original Application and I am well
conversed with the facts of the case and the other applicants have
duly authorized me to sign this verification on their behalf also and
I verify that the statements made in paragraphs Nos 1,2, 3,4, 5,6 7,
8, 9, 10, 11 and 12 are true to my personal knowledge and the
statements made in paragraphs Nos..... T, and .....7... are

believed to be true on legal advice and that I have not suppressed

any material facts.

And I sign this verification on this 4t day of January, 2008

Date:- 4 -1 - R00%

Place- Guwahahi SIGNATURE
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77 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:3 GUWAHATI B ;
QUWAHATI : c.,m;'AdrﬁiniStraﬁve Tribunal

31 SEP 2008

?
0.A. NO: 191 oOf 2007 1

_ 1 5% GuvanesiBench

- sri Tapan Kumar Dey & Others ee.css. .IT.—'K’B;'?TIE__@ts.M

AT b s anm e s 0

Union of India & Orse eeesee : Respondents,

IN THE MATTER OF:

WRITTEN ARGUMENT BY THE RESPONDENTS

N S.N. ANNEXURE PARTICULARS _ . PAGE
1. - Written Argument 1to5 A
2. - : Vverification . ‘ 6
» 3. A = Series Applicants' representation on .
' ‘ 4 .7 to 21
i ORDER of O.A.No: - 311/06 S
4. ' B' General Manager/N‘.F.R‘ly's 22 - 23
. Order ag: representation
5. C=~ Series Notification for holding 2nd 24-36
time selection of Goods Guard
in scale Rs 4500-~7000/- against
60% D.P. Quota
6, - D . CAT's ORDER of O.A. No: 311/06 37 to 41
. 7. E ' IREM's provision for selection 42 to 45
' process. '
8. - Acknéwledgement Copy of the
Applicants' Counsel 46.

Fil /;

Place: @”‘*}M » ‘ Y= o
{ K.K.BISWAS ):inEEUL—él—

pDate 1 J30-09- 08
Advooste

-
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0.A. NO. 191 of 2007

Sri Tapan Kumar Dey & ors. ... ... ........... Applicants § E ‘g gi
VRS- | £z

The Union of India and others ... ... .........Respondents § E 4 § g
74

IN THE MATTER OF: AR 3~

»w

WRITTEN ARGUMENT ON BEHALF
OF THE RESPONDENTS.

o8
b/

‘7

| Most respectfully sheweth: < i ,

A voe

That the salient points of the Argument for contestmg the case by the <
Respondents are as follows: '

1. That the brief history of the case is that a selection of goods guard at Lumding
Division in scale Rs. 4500-7000/- against 60% Departmental Quota by holding
written examination was held on 05-08-06 with continuity selection test on
12/08/06. |

1.1 On receipt of the several complaints a thic);ugh enquiry was carried out into the
conduct of the said selection by the Vigilance Department of N.F. Railway and it
'was clearly established that there were major irregularities in the evaluation of
answer scripts. Out of the 77 candidate appeared, though called 94 candidate, 20
were evaluated to have passed in the written test & were also empanelled.

1.2 -Of the 20 candidates empanelled, it was found 17 answer scripts had been
irregularly evaluated and only 3 actually qualified. Of the 17, 10 made passed
with irregularities and 7 failed but made passed.

1.3 The IRREGULARITIES were of:
()  Overwriting of marks without signature,
(i)  Giving grace mark to some candidates discriminating the others for the
same wrong answers against the categorical codal provision of IREM,
(iit) Tampering of answer scripts in case of some candidates with the intention to
Contd... .P/2 (make them)
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12

make them passed by crossing out the | catiie

correction of marks,
(iv) Examining the answer scripts in a most callous & casual way and without

applying the careful mind so as to mark the incorrect answers as correct.

On receipt of the Vigilance Report from the SDGM/CVO i.e. Chief Vigilance
Officer, N.F. Railway, the DRM, i.e. Divisional Railway Manager, N.F. Railway,
Lumding advised the DPO/IC, i.e. Divisional Personne! Officer, N.F. railway,
Lumding to examine the case afresh & put up his remarks to DRM. The DPO
after examining, as advised, confirmed the. irregularities occurred and suggested
cancellation of the Panel and conducting written test afresh, and DRM, being the
competent authority in the matter ordered accordingly. °
The Respondents respectfully submit the answer scripts .- ~ . ____ ... .

with the linked File No. E/39-9/1/Pt VIII (9) Docket Vigilance for kind perusal
and examining the records by the Hon’ble Tribunal.

\Amt as regards allegation taken in the Rejoinder by the Applicants, more

oy

particularly under paras 6, 7, 8 & 9, this is submitted that the allegations are not
true and admissible and hence, not tenable in the eyes of both facts & Law.

igilance have neither taken the process of evaluation of the answer scripts nor
%}sion for cancellation of the selection of the Appliéants as alleged. Vigilance

qmmmmw

1o o WA, anfEy

\@ly pointed out the irregularities. Evaluating' Officer was an appointed Membér

R e e L e e e et e i B

Personnel Oﬂ‘lcer-m-charge and found to be true as mdncated by the Vlgllance

T T T

and decision for cancellatlon of the selectlor_l and holding a fresh se]gctlon was of
tii—le h‘..,__. - - _— - il b e Y o eSS EE Ser

being the competent Administrative authority in this regard. There was
"f‘Fa and responsible manner” in every step of the selection proceeding by the
Respondents. Grievances of the Applicants were individual, but no individual
representation was made. The relevant observations of the General Manager, N.F.
Railway, Maligaon communicated vide letter No. E/39-9/1/ Pt VIIl (T)/Loose
dated 01/05/07 impugned & placed at Annexure — XI at page ~ 55 of the O.A. are

reproduced ad verbatim:

“Under the facts and circumstances above, I fully concur with the

order of cancellation of the panel dated 15/11/2006 and thus I uphold the |

same.

Contd... ... ... .P/3 (The Applicants)

>

oty

Jivistonal Persor net Office
. P. Ratlway, Tomdine

)08

i

- -

of the Selection Committee, lrregularmes were examined aﬁ'esh by the,vaxsmnalg_
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The Applicants have jointly submitte resentatlon and Have
Pty

ventilated a common grievance against cancellation of the panel of goods

guard. Therefore, the representation is disposed of in a single order. Since

the facts of the case are known and there is no dispute about them, there is

0o need to give personal hearing to the Apphcants”
%\gﬁb‘vb&m.ﬂd{,\mm -ﬂ,@o-uxav 2 Geawrean M 'a*/

e standard of the Examinees were ot up to the desired mark In the first
time, of the 94 candidates called for 77 appeared and only 3 passed though 20
were empanelled, and at the 2* time ... 8% .. Candidates ealled— for,

.........5.....empanelled
a2t At C- Lade,

ervornel Officy

?ﬂom

Isfonat P

*. 7. Rativay, lug i3 nr

That the Applicant in the present O.A. did not appear in the fresh selection, nor
S A

made any representation prior to coming to the Hon’ble Tribunal for the above
O.A. CWW’ wC Lol o ?rzt, 2.8 e5’31)

That the appropriate steps for causing gross irregularities committed by the
Evaluating Officer in the said selection were taken by the competent
Administrative authority.

Moreover, the prayer for personal hearing by the Applicants is not conformity

with the Hon’ble Tribunal’s order in O.A. No. 311 of 2006 dated 20/12/2006.
C Aramupeiee ~ BD

That selection does not confer as indefeasible rights to be appointed. Where
procedure of selection suffers from glaring illegality, the Hon’ble Supreme Court
set aside the selection of all. Mere inclusion of name of a person in a select-list
does not give a right to be appointed. There are so many cases on this issue
decided by the various Courts, and Tribunals.

That sending for training does not give any guarantee for appointment /
promotion.

That it is re-iterated that the Vigilance Department did not undertake the process

of evaluatlon of answer scripts as alleged It is within the ambit of Vigilance

Department to investigate any 1rregulant1es reported and / or for check mal-
practices in the selection and suggest the Executive for remedial measures.
Accordingly in the instant case the Vigilance Department suggested for
consideration that the cancellation of panel for the irregularities detected by them
be processed. But overall decision is of the Executive what had happened to in
Contd... ... ... .P/4 (the instant)
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11

141/

Hon’ble Tribunal the Applicant has made no representation to any of the
Respondents and as such, the instant O.A. is not tenable as per section 20 of the
Administrative Tribunal Act, 1985.

That apart from the above submission, re-iterating the earlier submission of the

That in this connection it is further submitted that before approaching thez
t
Respondents made in their Written Statement and Objection Petition, the 5

e We ok, iy

Stvigiena! FPer<or.nel Office
® P Netlway. Lumdins

Respondents rely on the following References of the Railways® Codal provision

and case-laws: -

g

Rly’s Codal provision: -

Sub Paras (d), (f), (g), (h), (k), & (1) of para— 219 of IREM vol. —1, 1989 revised
edition. Chmsmireer €)

Case Laws:

1. (1991) 3 SCC 47 Shankarshan Dash — Vs- UOI

2. (1994)4 SCC 165 - Krishan Yadav — Vs — Sate of Haryana

3. 1995 (1) SLJ 9 (SC) ~ U. P. Bhumi Sudhar Nigam Ltd. -Vs- Shiv Narain
Gupta.

4. (1995) 6 SLR 461 (Raj) Radhey Shyam -Vs- State of Rajasthan.

5. (1997) 1 SLR 260 (GUJ) — Purshotam Das Libachia -Vs- Gujarat State Road

Transport Corporation.

(1997) 1 SLR 751 (SC) UOIL - Vs — N.R. Banerjee.

(2002) 3 SCC Vol III 146 — UOI & Ors -Vs- O. Chakradhar

(2006) 6 SCC 474 para 20 State of U.P.- Vs — Om Prakash

(2006) 2 SCC 315 Para — 20 — Sd Mohd Sartaj & another — Vs — State of

U.P.& ors.

10.(2006) 3 SCC Para 14 & 15 - State of U.P.& ors — Vs — Raj Kumar Sharma &
ors.

11.(2006) 11 SCC 356 Para- 41 Inderpreet Singh Kahlon & others — Vs — State
of Punjub & ors.

12.(2007) 3 SCC 720 — para — 43 — Sanjoy Singh & another -VS- U. P. Public
Service Commission, Allahabad & Another.

13.(2008) 8 SCC 192 (para-12) UOI - Vs — Bikash Kumar

Contd... ... .....P/5 (That the)
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12. That the case suffers from Res Judicata, E "mis=joinder of the parties and
the like infirmities and therefore does not deserve any consideration and the

Respondents respectfully submit that the present application has no merit at all
and is, therefore, liable to be dismissed.

R, safiy

lwaw. Tomaing

13. PRAYER:-

} Perionnel Office

aw sy WW CA—/W

L 4 WMo

Mu;..- .
.. 9 Ra

In the premises above, it is respectfully submitted that all actions taken in the

. case by the Respondents 1 to 4 are quite legal, valid and proper and have been taken
| by the competent authority with proper jurisdiction and justification after due
application of mind and no unfair play of action and miscarriage of justice was caused
to the Applicants and their application is based on wrong premises and suffers from
misconception and misrepresentation of facts, rules and laws on the subject and may,
therefore, be granted the correct discernment of the case by this Hon’ble TFribunal with

- - Z&5q|ok
il

costs and thereby much obliged.

Contd ......... P/6
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VERIFICATION

| hekodsit, me;; o e llpmotans
Mw% .. at present working as . D7?0/ L“““L"f .. do hereby

solemnly affirm and state that the statementgmade in the paragraphs ....l..... to ..
are derived from the records and true to my knowledge and belief and the rest all are

n;y humble and respectful submission and I have not suppressed any material facts.

And I sign this Verification on this XS 27 2%8 Day of September, 2008, at

ative Tripunal

| Gontral Administ?
. Yy sur Lo
\
\H,\v mm M% .
K _,wahati Bench W CLAKINbG
Signature of the Deponent.

Place: L-u,w\dqﬁ o
Date: 28, 09. 00 AW ST ATIWTE

ge @ Wma, mafiy
NAvisiena) Personnel Office
V. F. Railway. Lundins
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The Divisional Railway Manager
NF. Railway, Lumding

J——

Forwarding of Representation

Sub

-'E,‘

-3 T,

iﬁef Order dated 20.12.06 passed by the Hon'ble

E Central Administrative Txibunal, .Guwahati

53 - ks .

& Bench l?;o' A. No. 311 of 2006£§E.1‘%ﬁ

. A

Sir, ’ . ‘.‘h

We, respectfully, beg to state, that . we were
selected for the post of Goods Guard 1n scale of. Rs
4500=7000/= in Group- C category Belng aggrleved
by the
selection for no apparent reason by order dated
15.11.06 and issuance of notification dated 7.12.06
initiating fresh process for selection to the post of
Goods Guard for which we were already selected we
filed an Original Application before the Hon'ble Central
Administrative Trrbunal, Guwahati Bench and the same
was numbered as O.A. 311 of 2006. On 20.12.06, the
Hon'ble Tribunai disposad ol the Original Application
allowing us to make a representation before the General
Mangaer, NF Railway and further dlrecLed him to
con51der the representation within a time frame of 3
(three) months. Accordingly, we request Your. Goodsel;
to forward the repreqentatron being SubmltEEQ today
to the General Manager, NF Rallway,'Mallgaon“fy R

We, shall be obliged if personal hearlng is
given, while disposing of the representation. Anradvance

I 9/9/ !ﬂ‘KM Al A

mem{tam . T

Sl

V9o

A
g
H

|

FOTEER 31!51%1'”'
Central Administrative Tribuna

13

o goStP Al

iav
»

action of the authorities in cancelllng our’

copy of the representation has already been submltted_

- %uwaﬁ‘éu Bench

’

AFCH Tt
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(Through Proper Channel}, éil‘i"tl‘ 4?

. 4
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N
R .,,:“

BEFORE THE GENERAL MANAGER, NF RAILWAYb MALIGAON

IN THE MATTER OF

A representation on behalf gf -
. the applicants as per thL”“"f

‘direction issued b!;f:‘the Hon ble

Central Admlnlstratlve

Tribunal, Guwahat"'_
Order dated.20. 12
311 of 2006,

-AND-
IN THE MATTER OF ?%

Unreasonable and;i arbltrary
exercise of power by the
authorities in 1issuing order
No. E/39-9/1 Pt. VIII (T) dated
15.11.08, wherebs}@‘iﬁ the '"panel
for promotion to the posts 6f
Goods Guard containing the names

of the applicants were

~cancelled 1llegally and on

extraneous consn:ieratxon

-rf:{':5

~AND- #ﬁ’l “E‘t

IN THE MATTER OF ;
Notification dated 7 12.06

initi-ating a .fresh’' process to
fill up the posts gf,_Goods Guard
for which the applicants were

selected and sent for training.
Cond....

GUWAHATI ~§f
' - Al Administrative Tribuna!
30 StF 108

TaAS
ywahati Bench

Y ST b

I
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{ IN THE MATTER OF '= o
o ; 1. Sri Pranab Cha?ril a: iﬁ K, 'ﬁ‘
T . d,{:‘.’.:_ i - s
' s/o late Promod Ch.?: Chanda o
! ' ) Senior Tralns Clerk |
H ' Lumding : . - ) ‘
i - )
. . R ‘
V.o T ’ 2. Sri Tapan Kumar -Dey M
' kE . Rl ribu
: S/o Late Har Kumariék’ney onntnlAdmmlsﬂ"ﬂ'“
i % = .
' Senior Traln Clerk ) :
| | k SEP 2008
i i Lunding 3 0 :
i i
i Dist.- Nowgaon. . .. .
;! : BT T =radts
1! . ) 5 '
0 ' i ywahati Banch L
3. 5ri Debojit Dey '
S/o- Paresh Ch. Dey ,
L Senior Train Clerk
" Lumding _ L
. ’ EHC o
_ Dist.- Nowgaon. e &
¥ ¥,
' ' ‘ ' ‘ 4. Sri Surajit Réha‘i 4%% S ',’f
13 S/o Late Aswani. Raha " , - |
l' . 1
§ Point Man |
A J, Lumding e
| Dist.- Nowgaon. %‘5‘%@
5.5ri Ranjit Kumar® Dutta
$/o M. L. Dutta
Cabin Man- II
Badarpur_ i v
Dist.- Karimganj.
cﬁ"q@i 6. Sri Natu Kumar Mali - ‘

3/0 Late Nagendra Ch. Mali
el .

" Contd....
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Cabin Man- II
i iip

LAl

2 -
F& .
Kumar Ghos

5

7. sri Bijoy i
s/o
Reliver Point Man-W(A)
Lumding

Dist.- Nowgaon.

Late BarodafKanta Ghoe%mfmministraﬂveTﬂhuna

\

\Oq

CEER A

&

ey

30 StP s l’
qraNs
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G .

Jamguri. =
Dist.-

o

Slbsagar. RS

10. Sri Pranab Chandra Dey,
S/o0 Dhlrendra Ch;zDey
Point Man (A) .
Dhalpdkhuri.

Dist.- Nowgaon.

ek

.

11. Sri Chandra Kanta Saikia

S/c- Scmnath Saikia
Rnativer Point Man (A)
. Lumding, “
Dist.- Nowgaon. ;" i
v -. tﬁg‘at.
s - Contd...
i3
B
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8. Sri Nripen Sohbwal uveahati Banch
5/o0 Late Jogen Sonwal —
Reliver Point Man (A)
Lumding. '
‘ Dist.- Nowgaon..ﬁﬁ {
S. Sri Putul Chaﬁgfa Dés § _
S/0 Late Dharmesw%g Dig B ﬁ
Rest leer Po;nfEMa‘mkA), !
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«RelivequQ;pt¢Manigﬂ:

‘Lumding

‘Point Man (A), ‘%,
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12. Sri Dilip Roy,ChoudhurY' .

H . J——

a:ﬁawm‘}

| Contral Adinistrative Tribuna

5/0 Santosh.Roy Cﬁ hdhury
& Ni:

30 ‘S'EPE Luuy

Dist.- Nowgaon. T3%

13. Sri Ajoy Kuma%iMajumda\
m;m

s/o Late Sudhangshu Kumay

Mazundar

Point Man (R),
Lunding -
.’.‘-‘%{.- T

Dist.- Nowgaon.
i14. Sri Rakesh Chandra Dey
S/o Late Rakhal Ch. Dey

- .“1“ s
Lumding : A4

Dist.- Nowgaon. é%i ) i
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........‘Aggllcants

The applicants abo%e named

gﬁl

MOST RESPECTFULLY. BEGS TO STATE : Q,

1.

That the applicants are aggrleved bw the action

of the authorities in setting aside there selection

for being promoted

to the post of Goods Guard

which they agitated before the Honé&}e Central

Administrative Tribunal, Guwahati Bench in O.A

No. 311 of 2006.
the application

The Hon'ble Tribunal disposed of
by order dated 20.12.06 with a .

direction to file a representation before Your

Goodself,

which should be consldered by Your

Goodself within a time frame of 3 (three )!months

R
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and in the mean time the order‘dated%7.12;06
initiating fresh process of selection to fill wup
the vacancies to be kept in abeyance till disposal
T

; of the representation. _ - Adnunl tive Tribuna
' ) A copy of the order dated

4
. : i" 20.12.06 is anne_xe'c?":,?herlewith ‘ & 30 StF [UU“
! ' , and marked as ANNEXURE- I. g\ ‘

ﬁ
,&
gt

iy .
B | ‘, .y "
}1 : (% d: it %4“;'1{

|
-
| : 2 That the appllcants are all serv1ng 1n dlfferent

uwehati Bench
a Group C post under Lumding Dlvision of N. F Railway BT
X

The present post in which the appllcants are serv1ng

and their respectlve place of posting are mentloned

?:-.'-x d

- - - “above.
1. That the post of Goods Guard 1is also a Group C

posts which are filled up as 60% from the

—-

departmental promotion quota and 40% by direct
recruitment. The  scale of - pay of GoodsmGuard is

Rs. 4500/- 7000/-.

4.: That the feeder posts to 60% departmental quota
% to the post of Goods Guard are as follows.
l

B L]
-! (a) Senior Trains Clerk, : v : ",

(b) 7Trains Clerk,

DonshELs A

(¢c) Senior Commercial Clerk,

hedL

- ¥
R
-~

(d) ‘Commercial Clerk, ' ;*m{ *
(e) Cabin Man- I, - '
(f) Cabin Man-II and .

(g) Point Man -A.

T
P
=

e et amvist o
A3
B
‘
ey

5. That the Divisional Railway Manager(Ri, Lumding
jssued notification under memo No. E/39-9/P VIII
(T} dated 5.4.06 to hold a selection for filling

up . 2 yacancies of Goods Guerd)of&depertgﬁntal

It .2
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promotion quota by taking optlons_s,.frtim the
N “ir"
ellglble/lnterested incumbents from the feeder

posts mentioned above. Ellglble/Interested
candidates were asked to submit their options
within a cut off date of 30.4.06.
Copy of the notification dated
5.4.06 is anhexsg_hggsw}th and

marked as ANNEXURE- I (A).

afimTm

Cantral Administrative Tribunal

30 SEP 2008 ;

Vv

radts

uwahati Bench

6. That pursuant to the notification dated bL.4.06
the applicants, alongwith many other eligible
candidates, made their applications giving options
for the post of Goods Guards. The Divisional
Railway Manager(P), Lumding after due
scrutlnlzatlon issued notlflcation undegimemorNo
E/39-9/1/P-VIII (T) dated 19.6. 06’ glvmg' a list
of incumbents found ellglble to appear for: the
selection process, the list-so notlfledvcontalned
~the names of the applicants. It was mentioned in
the notlflcatlon that the selection process will
consist of only written test on General English,
General Knowledge, Safety Awareness, General Train
Working Emphasis in Guard job and Rajbhasha. It
was further provided in:the notification that
pre-selection cpaching was to be imported for the
reserved candidates.

Copy of the notification dated

19.6.06 is annexed herewith and

marked as ANNEXURE-II.

That thereafter by letter No. E/39- 9/1 Pt . VIII
!»1 q
(T) dated 20. 7 06 issued by the DlVlSlonal Rallway

. \\}fgg:r(p), ‘Lumding to the concerned offlcers

Contd....
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o~ ol By e vl el -

" published the schedule f[or the wrlLten Lu:t The }'3 '

t,l.

andldates were divided 1nto two roups malnly )
RS TR |

wrltt

Group -A and Group ~-B for~ the purpose§mff
L

{ }' LT N L J ) .' l
test and it was prov1ded that for Gro;.lp A‘;the te mlAdmlnlsﬁi\mTﬂmml
£ "Jln i

would be held on 5.8.06 and Group-B B the- test WO

f ; be held on 12.8.06 at the respectlve schedule a d‘ 3 0 5tP ZUUB !
1 . =T e venue mentioned in the letter. The name of t_e
{ applicants were there in the list. “T ‘:ﬁnqﬂhx -

Copy of the letter dated 20.7.06 uwahati Sench

‘ - ' is annexed herewith and marked
‘ , as _ANNEXURE- III. gJ
o RS DU l

8. That thereafter the written test was duly held on
the scheduled dated and the applicants performed
fairly to their expectations and were expecting

\ ’ 'ﬁ selection for the post. After complétion ol the
. —

'i Q;selection test the Divisional Railway: Manager(P) _%
 Lumding issued coffice order dated 4. 4 :06 whereby %
‘a select llSt for the post of GOOJ 'Guard was i
\publlshed after being duly approved by *the ADRM,
Lumding on 21.8.06. In the llst'the:name of the
applicants No. 1 to 14 figufed a% seriel nos. 1,
! 2, 3, 9, 10, 11, 12, 13, 14, 15, 16,717, 18, 19
W T and 20 :
i Copy of the order dgfed 4.9.06
: notifying the select list 1is
annexed herewith and marked as
ANNEXURE- IV. . .
'i
:; EE 9. That after the selection for the post of Goods
| ‘) Guard the selected candidates including Uthe
+ applicants were required’ to have the medical
exapination for the purpose of unde:ge%ﬁg Geardship N
s b4
‘Contd.... f

P R
. .
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promotional tfaining course. Accorégﬁély the
applicants had their medical examinétion and
certificates were submitted before thé'Divisipnal
_Railway Manager(P), Lumding for furthgé'action.
A copy of the letter
requisitioning medical
examination of some of the
applicants is annexed herewith

and marked as ANNEXURE-V.

That ali the selected candidates including the
applicants had heen found fit medica;&y for the
Guardship training and by office’ o?ﬁér-issued
under memc No. £E/39-9/1/Pt. VIII (T) Losse dated
26.10.06 issued by the Divisional Railway
Manager (P), Lumding. The applicants were directed

" to undergo the Guardship Prdmotionai Training

Course for a period of 43 dayS<commencing from
6£.11.06. The candidates were asked Eg&report to
Principal, Zonal Railway Training }nstitute,
Alipurduar by 5.11.06. Accordingly; the'gﬁbordinate
in-charges were asked to 'spare the selected
candidates for training.

A Copy of the office order dated

26.10.06 1is annexéa herewith

and marked as ANNEXURE-VI.

. That accordingly the applicants were spared from

their respective offices to attend 'the training
at Alipurduar and all of them joined the training

centre and were duly undergoing training from

- Qﬁg o

. Cond...
- n'._‘ﬂ‘ ﬁ‘M _ i
» 2 o Qﬂfﬂ“@
o . B\ .
30 ,.‘,.ML*-*' aiste
v k1)
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Central Administrative Tribunal

30 SEP 008
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9.

That while undergoing training, to thetgtter shock
and surprlse to the applicants the D1v131onal
Railway Manager (P), Lumding issued order No E/
39-9/1 Pt. VIII (T) dated 15.11. 06:whereby the
select list/panel of the applicants dated 4.9.06
(Annexure- IV) was treated as cancelled. The
Principal of the Zonal Railway Training Institute
was also directed to send back the appk;cants and
other selected candidates. -

A copy of the order dated
15.11.06 is annexed herewith

and marked as ANNEXURE- VII.

That the applicants were greatly shocked and
surprised when their selection was cancelled, in
as much as they were duly selected with strict
adherence to the rules and there were no
illegalities and infirmities in the??‘ sg}ection

for the posts of Goods Guards. !

That the applicants have made an enqu1i} as to the
possible cause for taking such drastlc action and
to their great shock they,came to know that two
candidates appearing ln the selectlon process
namely Sri Manoranjan Blswas andigﬁanu Ghosh
figuring at serial No. 17 and 44§pf Group B
candidate in the list dated 20;7.0€l(Annexure-
1II), having failed to gualify in the selection
test, made complain before the authorities and
without making any propei enquiry ‘and " without
having any reasonable causef Divisional Railway

Manager (P), Lumding has cancelled the entire select

Conid....
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. of Goods Guards

-10-
list with utmost non-application of 'mind. The
appliéants state that the selectionthhas ibeen

cancelled 6nly at the interest of some vested
interest including candidates who failed to succeed
and exercise was bascd on extraneous consideralion.
The applicant states that there was no 1llegallt1es
in the process of selectlon so

the

or irregularities
widespread and all- pervaise so as to cancel
entire selection. The applicants state that the
action of the authorities was- mallce %aden ﬁhlch
has caused undue prejudice to- the appllcants

That after the impugned order of

cancellation of the panel,

passing
the Divisional Railway
Manager (P}, Lumding has issued notlflcatlon under
E/9- 9/p/VIIT (T)/Loose dated 7.12.06
initiating a .fresh process to fill up the 22 posts
those for which the

memo No.

including

earlier panel containing the name of the appllrants
The

were prepared anl cancelled. application are

asked to be submitted by 30.12.06.

A copy of the notifigation dated
R

7.12.06 is annexed herewith and

marked as ANNEXURE- VIII.

That the applicants state that the action of the

authorities in cancelling there valid selection
is highly unreasonable and therefore. illegal and

arbitrary and the same are not susta%nable on the

following grounds - ’ oo

Contd....
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GROUNDS . -

(1) That the applicants submit that thg§ hadf bee

N

-._,...u,..-
'

. e

o
L duly selected for the posts’ of Goods Guard ang
; : they are entltled to complete the entlre tralnlng
for Dbeing appointed to the posts of Goods Guard

and as such the action of the authorltles i

bi

iR

Central Admnmstmhm Tribunat

{
{
4
(]

::wuﬂa

wewahati Banch

|-

A
30 SEP 2008 ; |

-t e ~ cancelling the selection on extranedus

- consideration is wholly unreasonable and as such
the impugned order dated 15.11.06 {Annexure- VII)
and the notification dated 7.12.06 . (ARnnexure-
VIII) are bad in law and liable to be.éuashed and

set aside.

(i1) That the applicants submit that the action of
the authorities in cancelling the entlre selection

process without assigning any plau51b1e reason is

Dkt R
R 2 2

illegal and arbitrary and as such the 1mpugned

' action and orders are bad in law and liable to be
e
quashed and set aside. ) :é&“ 1

(iii) That after being duly selected for the posts,

the applicants got a vested right for éohsideration
I . for being appointed, moreso, when théﬁéuthorities

ki are going to fill up the posts and as such before

}. . setting aside the selection the authorities were

“ ’ duty bound to give a hearing to the applicants

which has not being done in the present case. The

- . applicants submits’ that after being ““empanelled

| ‘cancellation eﬁtails serious consequence and even
if there is no stipulation for giving a notice in
the rules/regulalicn, Lhe rules of principle of
natural justice demands that the app;}cants were

entitled for a prior notice of the aéfion‘of the

W Conid....
4

H
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"
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' Sﬁ
authorities to cancel the select llSt and which

was not done, for which the impugned actions anj

the orders are not sustainable in law and ‘liabl

- . to be quashed and soft aside.

Sﬂﬁiééﬁﬁ%

Contrat Administrative Tribunal |

30 SEP 2008

{
{
[
3

) ‘

prd S
I, ‘};‘ ! o Voo !
B (1v) . That the process undergone by the applicants
éf ) : for the selection was strictly in ac%grdance with
§ . 1 an
i . law and there were no such infi'rmities or-

. b 07

. B : illegalities in the process which would have
vitiated the entire proceedings and the authorities
have cancelled the entire select list arbitrary,

whimsically and on extraneous consideration.

&,

‘ {v) That the applicants submit that after they had
| been selected for promotion in due adherence to
/ the procedure laid down under the rules, they
¥

have a legitimate expectation for béing pronmoted

g! . to the post of Goods Guard. The ratio laid down by
{ the Supreme Court in the cases referred by the
Hon'ble Tribunal in order dated 20.12.06, makes
il obligatory on Lhe part of the aulhorilies

o,
that the action in setting aside. thé” select list

.
—_—
fake :d-a...,,

‘must be non-arbitrary and bonafidee;It has been
further laid down by the BApex C%Prt that the
authorities should scrutlnlze the nature and extent

of the 1llegallt1es and 1rregular1t1es in each

case to decide on the future course of actlon,
unless the mischief commltted 1s wldespread and
- ) all pervasive, for which reason it’ “is difficult
1. to pick out the individual cases and which calls
for cancellation of entire selection. The

applicants submits that the authorities have

? deviated the course aforesald while cancelllng
i A "

Y 4X : . Crenitd. ...
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the select list and as such the action i . . ‘7
} ﬁé“not maintainable in law. . ml‘Adminm'[“m"m
F ' DG .
te : & S
i : | | oo 30 St
I {vi) °~ That the applicants submit that ;the actlop \ w. ) i
! ) ' it ; § '
. ; of the authorities in canéelling,ﬁé%g entir{ i” g ~,
i} - select 1list ‘and initiating ‘stepsifor fres uwaﬁgn&ench
proceedings is affected by' 4;ggtraneous_ B

consideration and the same is malafide, illegal
Flan. 3
i

“and arbitrary and is without authofiéy of law
and as such the impugned order and no%ification
are not maintainable in law and the same are
liable to be set aside and the"applicants

are liable for due relief.

{vii) That in any view of the matter the impugned

.‘ : %ﬁorders and action are bad in law angdgis liable
? el NN

“ to be gquashed and set aside. ; 

PET il L r N
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In the premises“aforesaid, it

is, therefore prayed that Your

[ Y T

Goodself, may be :pleased to
set aside the impd’éhed order
dated 15.11.06 (Anneéxure- VII)
and dated 7.12.06 (Annexure-
VIII} and be pleased to uphold/

maintain- the select®list dated
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_ 4.9.06 (Annexure-- IV) for -
i appointment of the posts of
l e
) -~ . : "Goods Guard and’ allow them
* to complete the tralnlng
-
i And for this act of kindness the applif A ‘
3 ‘ _ L lap Centrai Administrative Tribunal
' as’ in duty bound shall ever- pray.""«"jfm e
. 30 SEP 008 |
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N ORTHEAST FRONT IER RAILWAY
- Office of the
DivlRailway Manager(P)
_ ’ N.F.Railway,Lumding,
No.E/39-9/1 PVIH('T)')/Loosc . Dated 01 05. 2007

B St Bl ?@m&m@/ma@wxp
'C(/Q S‘/’A}LUY\/ A/( h%
\?&0(7 A T 7\)0\3,&0)1/

- l’ ----- a LY

§

v

‘Sub:- Com phance with the Hon’ble CA"‘/Guwahati s order

- -~ dated 20.12.06 passed in O A. 311 of 2006 (Pranab Chanda

& 13 others - VS — Union of India & others)

Ref:- Youi i epreseﬁtat.on dated NIL received by this ofﬁce
011050107 _ _ -~

-I.rg‘v'.

_ In comphame with the Hon'ble CAT/Guwalmu $ order dated 20 12.06 passed in
OA-311 of 2006, - General Manager, N.F.Railway, Maligaon has consxdcrcd your
rcprcscmatxon mcnno‘xud above and passed the order as follows -

“I ﬂnd after the completion of written. examination, based on sever al complaints, a

+ " thorough enquiry was carried out into the conduct of the same by the Vigilance department
of N.F.Railway and it has been clearly cstablished that there. wcrc major irrcgularitics in

I
o . the evaluation of answer scripts. These irr cgularities are: such that« .t ;18 not. possﬂ)le to

-rectify the panel sxmply by deleting or adding one or two, names‘

Acco;dmgly, Tam. fully

- satisficd that the conditions spccificd in the Hon’ blc Suprcmc C"ourt’s dcclsxon n 3 SCC:
- 2002 Vol.II 146, Union~ of India and others Vs OChakradluu quoted in the CAT's

Judgment viz “If the mxschmf played is so widespread and au-pervaswc, affecting the
tesult, 5o as to make it difficult to pick out the persoiis who have boen unlawfuﬂy bencfited
© Otk w:onjully depuved of their selection, in such cases it will nexﬂlel be poss;ble nor
- necessary to issue individual show-caus\, notices to each selectee, The only way out would

©.be to canccl the wholc sclection” ar¢ fully met with. Thcn,forc dcc;su}n of the compctent

authority to cancel the panel is valid. There is ‘no -substance it thc allfeganon made by the
applicants that the cancellation of the panel was done to servc some vested mtcrcsts or

g b’cncﬁt any‘candidatc(s) or with malaﬁdc intcnsions.

Under the facts and cir cumstances abowe, 1 fully concur with the order of
m;cg@tmn of the panel dated 15.11.2006 and thus | uphold the same.

N - é""{@mﬁm;._ S Conid. to P/No.2.
|, R afl ) '.‘ e . . :
_417-,‘ . .f &'ﬁ 0 . Lo . . ‘
w) Lyt "&pﬁm} ‘ .
s e i |
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P/NO.Z. ' _ - - . ‘

The applicants have jointly submitted the representation and have welitilated a
common grievance against cancellation of the panel of goods guard. Therefore, the
representation is disposcd of in a single order. Since the facts of the casc arc known and
there is no dispute about titem, there is no need to give any personal hearing to the
applicants. The decision should be communicated to the applicants”,

g7 . (

i KPSH)
TSI S ’DPO/IC/I_MG"?

. For Divl.Railway Manager(D")
N.F.Ra.ilway,Lmnding. ‘

Copy to:-

1) CPIVLMG. He will depute respective PI for M\dhtg over the above mentioned

letter to the staff concemed obtaining signature of the staff as ‘mentioned above and the
same should be sent to this office for record. ' o

2 . _PI/BPB. He will hand over the above mentioned fetter to the staff concerned
. obtaining signature of the staff as mentioned above and the same should be sent to this

officc for record.

. U . )
For DivL.Rail Ménagér(P)
, N.F.Railway,Lumdix_xg.'

D/legalfietter.
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sl G Date of promotion m the grade:-

, NF Ralway,

B « .
Divil Rly Manage

.«\Jur (q.} \Jh . Lulal(.ﬁh]g }.u.u;-u. 07 -4

(

Sub:~ Selection for prm.uo:mn to the post of: boods

+

in scale Rs. 4300-7000/~ ag,dmﬁt 009’ ‘} I’.q

Y

Gilardfézx 2T

St S el e e . A I RNy -.-4.,-\.

It has been dEL]ut‘.J] with the approval of compwe}_ezi
selection to fill up 22 vacancies ( UR- -17, 8¢~ 3’5de5T

) , _
scale Rs, 45007} M- against 60% - Dk F quota® bvr .opuon from the foliow tng
sroscribed canw BORNS a5 por pereastage shown gam\r oac b ] .

Sr.INC Jif)i}"""‘ii)Uf)/- "g e

T}:{: i_)‘l J' }- .3{:"\:)‘/"" ;’L 25‘: =

5r.CC . - 4O00- 5055/ - {_

. o - N

CC 3200-g000/- | ih =02

C/Man-1  4000-a¢
C"R‘Iztr}-ﬁ' -'SD:?G -‘;
Flman-A - 2050

— r-.-w.l
B
H
o
&

Uptions are invited from the eligible Landzdatm; “of tne abo» '= 3
categories uzm who desire to volunteer for: ‘he—mst’o , Sore
vy IR CAFeeD
HXg. +HiI-7

— MY ~and send rheir applicatiomin a. bunch&
it

rrf‘
DUIGW 80 @s te reach W i3 office on or bofare 3,_9_/1.,/06--1)0 IUVL
recelved after the iar get date e

A :’\ppnmmm
. after 29 /12/08 will not be °ntertamea T \"C
Conuncivial L'.'-}r‘.-r};) Coman - and Ponan-A whis havd but in a- mmmmm of 1
vears { three} of service in the asbove meniloned grades mii be ellgtble for
Promotion to e post of Goods Guard in Se e Rs. JQO""OOO/' T

. | | SRS ohit s
. Proiorima ' -

1} Name :-
o8 I}n.nggn«uon Gt S‘-‘-i‘:}‘"ii}(:-‘“ \
3 Date of birth. -

A N B
43 I.IHUT of tlj.lﬂ“i [REFHEI SR

27 Preseni Pay and Soale -

Fag)
H

o

7) V{t‘zetner SC/ST -
3} Educational Guatifieating -
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N BEI3Y-97P VS (iuase
forwardod for ufe
13 S .DOM/LMG

\ NN,

Copy it

~

'\w.l

Subordinate in-charges
amongst the eligible
“fvom

the wiiling’

N TILMG, TVE/MG

0 awn‘:r NFRME

EDLLV SIS
/LML:. BPB

(&} BOMPLILMG.
:.vf/\}Gc “'& I-:\‘ILJ iF 1““’! Yy L TR N

.,]_ AILD.\'UAbfu‘\ of LAIG

~—_—" M
1 aﬁm .
cmm! Aﬁmm\s’rmﬂ“ Tribune

3§ dor Luut
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“©
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uwahati Bench

eligible candidate in

VALY Qe l\.ta\u

A3

-

EoR
Y

should mive mde t)ubhc:atmn ox *hls nutn‘mahmz«
A -=-r~r¥;51':g under them and send the. apphn,attons obtained

a separate’ cover \-U!Jel‘bt-rlbi'flg'
Y ADPDI ACATION FOR GOODS :LE%HD Y addressed w APGILMG on or befors
Zi_rl 2708 pmm\'eh. N

b by
Narag‘am\;’tgkchéne/ ?'/OE

APOA Lumiing,

tor Divil.Rly. Marager ()
NF Rabtway, Lumding,

Cammi.

zulir'ld ILL ¥, L(J .MJE/IU ”\.r

JUuul'n i hoeodn YUY QG UU” toi—

{J3) CAM/GHY

{4} AM/BFB :
} at Office. (7)RAC,’BPB

Divi, A/l ﬁch,\s J&*LMQDLVN c -

CTHWL MG and TIYH; H/LALG, TUWR/L‘\&G, TI/BPB & G
They will also collect the anplica altons desea from the willj ing eligibie candidare €5

‘57'\“}‘3{}.1}&, 2t thelr sections and send the s ime o this office with in 39 1308,
z\u Secretary NEREU/LANG

YLIMG

Aﬁwomauoh Lumding

ILA‘) fU" A ‘hh. ’ll\Li {i‘}{it‘;n

| X8
-

ar
%

AMOLESt the oligible staff.

Divii Bl ..uar'aw

WRR

uill v\ u-. 1. Hz‘iiulel&,




' 7 "'at.‘i et

UL

, ~ '-eé*ﬁe» S s
xSub Se!ect:on fo: promot:on to the postofGOOd_é ggard B
R in scale Rs: 4500-7000/- ¢ agam&t GO%DPQu te UL e,
LAl Ref T!'nc Office. Notlﬁcatton of even NoDid"7 2. 20086 S
G =T 1 b G G e

1) ln conisnuat:on to this ofﬂce Notification under reference caliing options for
. selecﬂon to fill up 22 ( twenty two ) vacancies ( UR- 17, 8C-3 and ST-2 ) of Goods
K Guard I scale Rs. 4500-7000)- against 60% DpP quota in the ratio of 10 posts from
the optges of Sy . TNC/T NC,Group, 02 posts from the opfees of 5 SnCCICE Group and :
10 posts from the optees of C/man-1,ll-and P, man/A Group the date of subm:s,s;on of

 opoton is hereby extended for 21 days ﬁom the date of assue of this' notific catlorr Eﬁp to
BRI T.VI A : S ‘A&'*"

3 ':1 RY
AT b

' m‘*f“f!
L Ay Aée.drding!y{bﬁotionq are. hereby mvrted from S

7+ Rs. 4000-6000/ TNC Ciman-li and P, man{A in’ sc@le‘ Rs* 3050-4%0/“ and CC in '..'t
A Seale Rs; 3200-4000/-. TNC, Commercial C!e_r,_kﬁC/man“amng P.mari/A who- have putin
um of 03 ( three) years - service in. respectwe grades are ehgnble to—‘ pp!y for

Ry t of Goods Guard i scale Ks.. 4500-7099{- Options: 50 mwted:,should Be
';:,;';e‘ubmitted as per.:pfoformaigiven below so a3 to’ teach this office on or befor &:7--
o7 positively. Opt:om :ece.vea a‘ter the target

entertalned

date :e., a_fter ! 6-7-07 w:H not be

:: 3 ‘ié § n .A- ;_E._.:.:u: “:; ’ '

T e 7 . i
| ATROFORMAL L L L
1 ’3 r mﬁ’“ . i.‘.-? R o '
R ET ) Mame N |

. '?- 2/ Deoigna{l()ﬂ& q1f\'\l.uv ) e

‘ 3) Date of hirth - . - | ' .

_gzﬁ’f_ 4) Date of appointment
-'; .5) Present pay and scale
«‘ 6) of promotion to the grade: *
& 7) Whether SC/IST . ‘
8) Educanonal quahfscat:gn _ : ;
;‘ S o A V"j N h: Lt .._ 4 g i
!t rnay be noted that tho"'e who have eatlier qumit? d: p i
i e 29 12 06 in reeponoe to this ofﬁce:rigﬁf' catioh: of avi

. ’?., _,531-1
ﬁmﬁi‘iﬁ'fz‘. S

. <N ki r.'h
Th's sssues wnth the approval of competent authont; i’fi‘f'f .,

t"" {M?- .
LS .-’-'

[ :,r_.

»le .
tre v

. ARPOI. Lumdmg | o
.- for Divil. Ra:lway Manager (F‘)
' N F. Razlway Lumdm

-a—




. T q e e ' .

No- E/39-/1 PLVII(T) Loose - - Lumding, Did;

- (12) Divil Secy. SC/ST Association/l MG
(3)  S&WIULMG,BPB and GHY. -

. | AT AR SraTVO Triuna:

A : ‘ ' '
L ¥ m

"4 GuwahatiBanch ..

V_"Zé) " ‘ .

- Copy forwarded for information and necessary action to--'

(1) SrDOMAMG 2) DOM/PLLMG  (3) CAMIGHY
(4  AM/BPB - (5) CYM/INGC .

- (6).  RAC(O)CommiiLMG.  (8) All SM/ASMs & BCIC of LMG Divin. |
@ THMG,BPB & GRY TUHIILMG, TYWILMG, THEastKNG- They will coflect -

the a'pgls‘cation from the willing eligible candidates working at their seﬁqﬁoq and
send the same o this office within[§07.07. = . ¢ : S

“10)  Converior NFRMU/LMG . . B U S

(1) Divil.Secy. NFREU/LMG "

o I
A
. O

PR N

N.F Rallway. Lumding

T WWW@ selection-2007 @1 fed) MG.com - P

for Divil.Railway Manager




. i “";ﬁ-‘ ¥
. . - Orﬁce Ofthe*«*"::?_f‘f':} o
ot Sl Divil Rly. Manager (P) o ]
. Nc:.f‘n?t‘on E b ke o Lumding®Dated™: '.-"::::‘11 L7, =
© T nf!r?'\v_i‘hvx?‘r‘ ”i‘f o o B
T Bub; Selection for the post ot Geods Guards in scale Rs, 45UO-?000’

RefiThis oftice Nolifisation Ma. E/39-u/1-P1.y: HMikoose) Dtd: 712 or B.B.07
L4 RN
;ﬁg ~ -t has been decided to hoid & selection for the post of C:cmds ouard fn qcafg‘ks 4&:00

- 7000/ o form a pﬁnef of 22 persons { LR 17, 8C-02 and QT’GEJ
thzs:f;'Notzf cation undér re*mence R

oo The sete«:'tlo;w w:!! .pon sists-of wrrtten test on‘w"” a
candxdates.- R “;{r’ 1:?"5?’:;#% _‘:sm‘ 3 "'*ﬂ;—; e _ ¢ o
, Th'p candidate,‘ may answer the Question m ndu as zhey hke No absentea I
-seiecuonwﬂl be helc: unden any urcums driue§ @5 the po ts ale to be ﬂ!ed up by caihs g upttm :

_';,
i

;
| - - ’ 2‘.1; > :’ﬁl‘), l! - s “7 - I3 . ) E
o ?‘,ﬂ‘;{.—;%ﬁd"( “ 5 'E‘ Josparacn
g The foﬂowmg mnd:dage,,,_ who hq}ye op;ed sandfar%ehgmle<to*appear in; the aboven HE EL
e B[O Ay 2 (;4 At R * )

e mehteoned se!ectﬂfon.are‘fhereby advised o Keep xhemsda\n:; it reacimess to appear in ﬂ 16 above
setection whiyh,\be heid-at a short natice, . "‘% k| : - :
: . The: names of the e.tg;bie ptprs are a;rana@d be!ow an order»ot their semomy S ‘

‘L.SLNd’*st%me e T T\;c?%un:Dc"gnat:on and St.,t on. !

‘ o (S TNUT*\:M :

1 . Shii Tavan Kante Roy UR SrTNG LGg . .

2 - Shii Bandan Ki 5 Sarma UR SrTNS LMG

3" Shii Tarunmov Besge LR SrTHG o LMG
Shii Piafulla Sh.0aka UR ur r NG : MR
Shri Tapan Chakraborty UK TN o BPB ' i
'.Jm Babul Ch Bhowmick ur 5r. u\C : e
1 Shri Debabrata Bhattaﬂheuee LR

“f“ 9"3{5 i
" BEIFM. Mainul Hagde Al Ve OR R

;
(SrCCICL-)“ !

.‘_;_,;?"ohn Kabul Das' 508 ' St g

* A 108 Shii Sa:mr Uddm ¥ “..‘ ik VR o

' \115“; %h:l Preém Chand” Imf)}?rO ST - L LMG 5E

| ’12; 5hel .Monmath KF ath . UR Ra St cc % sfﬁ. *:i: KNBR .0

B -’*ﬁssm Dilip Kr.Sutradriar - g0 Rc.b: e T)(Bc,-wh LMG
14" . Shii Debasr nChae{raocﬂy UR LR "‘{;’ﬁ; & LMG 2o S
*. 45 8hri Ashish Cham‘aor’v e UR LR Er. (‘C(TWBG TP’H cLMG : ' T
16:% ‘funn Norbert Kujuc:t 2 i SEHCSTe ARCC™ sl tgpe
7S hi Kimer G, &eku“ﬁpt st RCC  BPB

"i»%«- : Tﬂp < : '

t&fg"\Md Abdyl Mavnd




B FETO
IR - o —
. ~ TN 7
o Lemmunity Designation and Station ]

{ P-man-ﬂlguman} ' ' N

i Manit-Chakrabarty UR Rg/Ciman-il MG _
| Pratap Ch.Borciolol, ST Cimanb. ATGE Lmﬁ?)
| .Eatange Rengmai §T . PmavA oy SCL V- 4%
i Dulal Biswas - " UR LY

¢..’U'G at NLN

R/CiMan-ll | o
5-‘: . . , - . .. " 4‘ . “,‘
- 7

s Coun Sankf;xr ‘Shadm_ UR
P PMDzAS . :If BESTEN SUR = Puina
| KCBania = - °  SC  RPmanA
i P.C.Nath . UR - PiniansA s
i '\Jalayan Chowhan © LR Clran-
i P.C Changmaji R _f"tmaﬂ-n %
i PKamraju - . 3C | PlmaneA .
{ H P ut"!hd o UR . PimansA A
i KCPhukan o WUR - Cimanell
hri Sankar Debnath UR Cimap-i -
i SrebanSingh . . UR Plman-A - «0L)

g
i

““34  Shii TPataiya ~ - 8¢ Phmai-A
35 Shii SwepankrRov - - UR 20 iman-il
38 Shri Nikhil Sen UR Piman-A .
37 Shhi AlitKiDey - LR Piman-A
38 Shii Ghan'Bahadur Chetry  UR ~Pman-A
39 Shii Pabitra Ghoss - UR Piman-A A
40 Shri Swapan Ch.Das UR RIPman-A Sely
437 ShiiNirmalChDas  UR | RgPman-A , KAKT

42 - Shn AriunTeron .- . ST . RPlman-A -
437 Shil Gopal Majumder - . UR Y Pimand -:
44 Shri MendarSinghTisse - 8T 7 30-A
© 43 Shri Khetekeswar Kochar, © 8T Plan-A - j S ‘
48 - Shri. Subhes ChNath UR . Phasn-A gooil - 3RGMv
47 Shi AmutRnBarman ST U BimanA T TGE o |

.- v

48 ° Shri Sushil RriSukdabaidhva 5C  Piman-A
4G - Ghri “Manoranjan Biswas. SC 7 Plman-A S

50 - Shri RanjitNath -~ UF—% LR-C/man-ll - jCL

' RiClwan-l - 0 '

51 Shd Samir Ch Roy

Cf
i3

- B2, %-Ghri Nihang Timung" "S: LR-CIman-fiai a7 80,
$3° Shi Sishu Ram Hira 5C PG g A : _ LLMK
54 Shri-aajdeo Mahato UR %0 ; Lie
55 - Shii Saroj Jasowars 3C ETRA ‘ ere,
58-  Shr Jyotish Ch.Dey UR S—W n@in-A HKD
8% Shri D.Eranna Rao UR Piman-A 'N3C
.58 . Shii Nripen:Baishya LR Fiman-A S NGD
M ff\ Shii luubal Mahan Saikar UR RiICiman-ti B ®
80:- Shri Swapar Kr.Dutia LR Piman-A - : ,
.. 817 Shii ShyamatMali: -+ . .80 .. - Pimag, A R

62 - Shri PradipMali - "8G PlmantA -

. 835 Sl Rahmd:a'uaﬂm- Ul Biman-A on
: Contd... 3
- X ﬂ\ &@? ’
2 LN
wo & pe® ot,g
q"‘:'.,{ pest \.'5‘”@
?‘;F‘-: ?5\'1
Koo o=



N
2t

__3 0_‘ \Q'O\

e

Shri Hemanta Kon\n.ar

ST P"nan-A PNO at NGL.
. Shri-Kalfimthai Chotai ST PimaniA | MEX: S
i~ Shn Pradap De\rm ST P'man-»’-\ at iy
: . - 3*' T :
88 ShrinU T UR AL
':"69"“>:-‘.;unﬂ Nri’&ﬁjaﬂ Deuﬂm.h LJR BRL! atD oe -
10 Shri Parimal Ch.Deb L UR R MG 3
© 71T Shii Mujibur Rahman UR P;man-:A U UNGG T
- 74\‘\..;hr Ranjit KrNsth FUR P/maﬂ%'-}-5.;-;_:_-;-;,{-.}-ff - ONLBR v
737 'Shri Debasish Dutta ' UR Piman.A =~ - LG athhGE
74 -Shii Dmp Rov L;ho'vdhu'y ©UR 7 Piman-A ¢ R NGG WWWIQ
75 Shii Sanjoy Paul - CUUR PhmanA o e DMR “WAdm'"'wﬂmmé-
/8. Shri BhanuGhose... ", - UR A ;t g o BPB - :
77" Shi-TR.Deb Batman ST Phman A gl b 30 SER
78" Shri Abdul Fattals a UR RiPimaniA - BFB
79 Shri Dipak Chakraborty , R R man-A - BPglat K'I)i
‘;’O Shit Chakreswar Soncwal 37 F/Fiman-A LM at BH wahatn Bencn
81 Shri llungbe Jeme ST PimanA LJO
- 82 Shi uW"paﬁ Kr.Cha 5@ R’;’Pfﬁ”ﬁ&ﬁ-ﬁi‘ : LMG at RXR
83 Shei Vangir Chorai - 3T  Pirnan-A ' ' '
-‘34 'ahn Pu}rn_ardn Soit S Piman-A

s
ﬁ?-?:r ',&3 Pl
PRDR Gt

S URH P/maH-A

| .he svllabus of thﬁ wr ltteﬂ test for ¢ the post of leod"
as urider:- o -
D Genaral E.nqnsh

2. Geseral Kn xonlwqe

3 Safety awarness AP
A General Train * Working Emohass':. n Gk.ard';Job

s -~

' Subordmato mch;:ro@s are advsslﬁq RUE spar e and dxrei“t the staff-belarmmg SCIST commun‘tv
dpp!ammg at Serldl Nos- g gt UJ' 20.25.2826.54.42 a4 “43.47 53,65.67.50. 81% 84 to isport to
TVERSYLMG. serial Nos 1 x;s 172148 ﬁ:‘fﬂ" 1':5,_151.5" 77 & 83 to report ¢ Shn 8K Leka, Tisry
and. seral Nos 82 and &0 o lu}.h.un i i KC.Oeka, THGRY for widergoing Fre-seiection
ccachma fora prIOd of 7 { seven) gays Wf:f,. 10 12..200F positively even without reu‘et.

i

i.. . - - R

‘ E I any boav doss not atiend the mrewe:e‘,z 6N oGas hm ;i wm be nresumed that ng is

ﬂot tntesect':d 1,0 take this awma_,¢ and @ veritten unyall Ngness: tu qtteno pr—»seleetwn ».,ow‘nr._.,
be obtqmed fr om ﬂm cammrnsd "*arf and io be s,r-‘n!, fo thl;» offu,e f e L

. ,4'

q“?ebod for;-' R

L)

1 quboxdmate mcharges are also’ adv.aed to sen _ 4
' ’r G 5,08 and 07 of the stad working undar. tien . appe'a g;éét”genql No. 1985 in. -
seoafate sealed covez addmsmd to APOJY Atmding, Sub;cnbmg on the Top of ~he Covsr

Wcmmc Repont for GQudb Gwid wrimediaiely.




/'

-4

e

yeasrs ACRs of.the staff
to'Sr, Dpo/Lumdmg lmmedua’fe‘

-5
. s

Foeo i
. i

No-E/dQ 9;'1 Pt- Vllhl.aoge)

. . Y
: Copy forwarded for mformanon and nacessac

CSto Sr DOM;LMG and Cg o Sr, DClv‘iLumdm

Sppearing &t serial Nos 1 o ;8 for.

3/

f"""—_"

g.are a!so adwsed to seﬁ'd the last 03 !
the year_2005 ;006 and 4§Od to Cs

.. ZW

- '(N;réi}fammeg
~ .-\PO/./Lumdmg o
tor Divil, Rly. Manaqer Py

N, Ra:fway ..umcurg51

Lun;o‘ma D 1@11 07| Contra IAdmrmshaﬂva Tribunai|
action reis |

{30 Sep U8
N ARMIGHY ey i
2} Sr.DOMILMG A
3} SrOPOILMG
4 DOMPAMG, §, § ) ey
5  AM/BPS : ) j
o)' AOM/GHY B e
' SSs/Dy.SS/SAMs-__ . LMG, DMR, BPB,.] | v l
S e e T POJ; K)(u KW, , SQF,
A - HKD MGX PNO SRLF, DLD!: NLBR KTX '
‘ LI RXR, ML, BNGN NM&E =TS
8y - -BCACIKMNBR
9 cCv MILMG, 8PS ¢ Nae
107 - RACHO) & R,ﬁ(.,iC tOfﬂre , :
) TiEasvLvg B [ They have been’ nommated 1o impart the pre-
T1/BPB and & HY | selection ceaching to the: statr belonging to SC/IST
/ Con mumt&aa mentxoned abcfe for 0" cays wt.f.
. {ShriBR, Deka THBPB! =10 12 02 .

g : (Shﬂ K C De(a Th’Gt_{\f . /}
|

s
i

“'Ir"\hnﬁ\ \

:OGI'up&g LMG,BPB & oH
Ch.OS/ET! (.,edre at Office
CO to S ui’ DO:VI'L!V?\: C51 w

P

thro- onpm c,hannei

fi_f‘:‘_‘;fauz/er-u &,x WALE :v,G.~: i

SrooMMG e

They \,hcu.:;' swm*’ the wmpe?rfcnc y cartificate
a5 1egards (o ore. -seleclion
i wmpueu on of the

L thet written test can

¢oaching Mmediately
¢ pre-selection coach Hng so
be held w;troutdeld

St s wf DPO

LMG ’

/ Naravan Mukhe iée ] ;
T APOY VLumding,

for Divil.Rly, Manager (P)
N.F. Railway. x.umdmg




o P——— it .I:l\j.:i;

NG o
' \"-}c 139 9/t = i”f"}! G05a)
To

KT, 8GQF,
o HJRR thdU GPK
z)'::fcM/ SHY.

"‘CHC—._.VG&B

PR . '

Syb Writ‘m st :or Qeect.an

oL

wef This c‘ﬁw Net

L I et —

AN‘/BPB {4} CYM/

R in reference to the above. the written

X N
Jlathwamy.,

1}:53“:{;} SM ;ML: "WF{‘ bF’DMQL_ SCL Ni_?\l EHY §

THC,LFG PG

BRCM HK

GC.

_—

FRR -

52 ¢

;—.———-——"-’"‘

Rl Rt

L L5t

LHvE -

SVEC L Mianager g
Lumied 21 Dated: M‘-O:’.DB,

DDJ KXJ KWM. _;SR
_1DE NLBR NNGE BHEN me

5 f’hf:;"-

r\u.__,_

(5) R 'optg)&COmmiLM el
(7} BCICIKNBR EEETO R

n Iof Good: .uuard in scale Rs' 4’*Cf‘ "ODO}- o

{ast

feation No. E/36.; A-PLVIILe 3¢ ) Did: 20140 7""

of se ectxon for ’th¢= post o ms Cua d lr':

. deh. Qa 4500:7000- .4&3 Secn fixed 16 be heig a:. per ,o:'JMng gcf*cdulc
' Date of eﬂammat‘on Time - B Venue
I‘ fnq; 030 2 Tor the etaf o _f.‘d; I -I
i Iw.’r G IC S _\..n_uw. i 1) YRMI " er .
i 2t Group-4 f 10_1 hre | ..)Y\M.‘P)s Dffice Lumding |
i ‘— PR i - e !
- {15/03/08 1w m siall erlisied] A e ! DV A s |
Sk i L0008 sl M(PYs Office Lumdis 1)
~ o pglerann-R ——e { _ — J
N Piess SRS aind direol Uie sia™ jimidioney Lo Uodt Glouup-A ang "B o Bl 1
the Written iest #r salection {o ihe _mst of Goods Suard i scaie Rs.4500-7000s- fixed to be
(

.\,éu G &.3.28 wr ur;uu Aand 18,3¢

_ Na ahqentee writter
..HCJ U u} uan.ng JPL!\.}I 15

s . Subordinate .roha'ces,‘a:sc advisad 1o seridl the
o the staf ‘nUﬁ\rﬂg S iatrted
042 20neanng at Group. -3, "'s 27
CAPOALMG under suLsc::xu.n._. on the tep

200§, 2008 arit 200
2oy 'p~A and senal Np, ¥

!.f?'h"_?‘:f.’:ﬂa}tay.

Group-A '

t. Hety um\_qam 'ut Striat Ng i1t g2-

of t'r*n cover '

7 groUp-B positivey cven wl*hom rlict,
test will be neid under auv o

'“urﬁslanf‘es as the pc:sts are to heltc

st 3 yrs .vorkma report for the year - S
arste ‘sealed cover adore:e.ed ta ’
hf.kmq reporz for Goods 'auard "

-~ Wiiten mst Vo Behaid on 080208 fom 1000 s ﬁE)RM(P)/LW“ Office :
LbL NojName Communm e esianstion and Station. — b
1 Shii Tapar Kania f: v R SrTh. LMG
2 Shvi Bandan Kr Sarma LR SrTNE ) LLMG
£ . Shri Prafuiia Ch.Deks UR SETHGT 7 77 U DMR
i 4 'Shri Tapan Chakrazorty L ST gOR
‘ 5 8h Kabyi Das 8C SrooG LMG
6. Shii Prem Chandg T2000 ST SLCUGASG)ITPT)  LMG
7 Shri Mommath Kr hat LR R S0 ZC0 KWNBR
T2 SRr Dil Ky Sutraenar 8¢ Rg.Sr ) LMG
9. bhn NOTUF"" Kujur : 5T NG “BFB
40" Shri Kumar Sakast heo Tripura ST Q.00 BFR
2 '*hn Manik Chakrabery e RGITi ael (MG : A
| ‘bi:;s"d Fratzp Ch, 50'(10'“' | 3T Ciman-, ~ E(‘“GE) N )
s ! ;




" ; - I --"} " .;-e'»fi;e-jw’&:ﬂ' o
' N [CommunitIDeslanation 2nd Stetién_
Shiri ?aotangd Hangm a S maA,

R/’ﬁh ‘anl !‘

':u;“ﬁ-—ﬁ <

Shri l'_.r...a, piswas.
Shii t_aoun Sanma, Bhadra
Shn - L)aS . oo
Shii th ¥ Nath '

ol

fi M
= wya*:;v -
PIMQ« l"’“\

!

AT

Shri Na avan;ho /h an LR Chmansi
Shri P C ._h::if“:';m-’:' 8T Eiman-A

ohrt 7 RAMIBju SC Piman-A o

-~ . v 7( .

Shri H.P.Sinka . s . WR BimareA e i -

Shri r<. (.,Pmmn LT R Cimar:i /. Mad ) — p /C% ~——
Stri” UR Cimar. e R '.
~ oo : L PN 4 A ini .
Shir L Bimar.i Kwvgi | Contral Adm Strative Tribuna,
S S22 BPlnan-a DeR -
Sl LiE RACHmar. . LG 30 sty L ]

ShE w-xr; ' LR Fimar., L KHKT

38 SR Dey ] Pimanj - LMG
29 CShri Shan D‘f*r adtur 'C‘n*:r"v e S/Pman 4 '
U Shii PabitisC UR Fiman-A
2% Shj “»waoa) Ch, Da % -"{L SR Pman./ %;,,-4
~ey e - -..‘ "? * - : ke
32 Shir Ariun Teron | PST i
3. Shii S..s,rm ~n, buxfdpamhyq ' ":C . Piman. /—\';'*‘ i
34" SQhri ,y.ano.famauElwan EC P/-qa,,.'j"('“ _

25 Shri Surg Jasowara . - ga CPimams . D
35 Bhi o 23 a nna Rap . - Primian. 4
37~ Shri Nrinen Saish W - Phranea

3B Sk Su;‘:w Meharm Qarer S e =i =hais
39 Shy Swanan E\g.uu'ta Pin'T’l'J“;- b . BFB
47 Shyi Shvamai,\mah Ran. . - BPB v

P““D at MGG

=
w
I
oy}
[
§
i
;3
L}
e
¥gl
i
ol 4
ax
\}!

Fiman-aA PNG 2t NG

émug-%

VAT e s
WV LT [Rsh

o gy

OB e L

Shr Samiry "H"': r
Shri . Debasish -makrao'wy
i, Ash1<h “hakraony
Al Merig

i Mirmal Ch WEES

)

A

-

%

i ABoi N T
= e -‘ul“" ul Ha anie A.!l
freg

3]

144)
; -
Py
L’.‘L

RoiPman-z

%)
ANV,
(g.

10 Shil 3ofal Majumce R Piman-A
T Sh Mander Siok Thsge - 8T Piman-A
TZ0Sh Khsieksswar Aocharf g7 . Piman-A
13 Shii Subhas Ch ats, L Firman-4
T4 Shi Amut RA Barman ‘ ST Piman.a




- v d B ) - ] .
O hierbimn g R : " o - B .‘
¥ ooy nlethiapas R P Teaim i *‘nmr{ QHAH#—H PR ! Tlia |
7 P B N AL LR L N v . -t Tatirtld o’ AW . - 1
. 5= o=
. ‘l-..; DL,
4 5 [P i RAM:
ViG HEHE iV
s WA : R
Yy b r =0
. J
18 Shri Sisn F‘rm Hirg X
45 R i . ] -
‘% Shr Sajden Mahalo LG
’PO [ T A et e e LN
- — \X! \-f) ' b Bt -t d 1 Ve

BF5

a2

l
Nirarjan D& wath

joo. Mo
<

e
-

T2t Shin Pratip Maf =0
2 Shii Koffimthiai Cheral ST » :
3 Shi PracidDewyt | . . &7 > &t NG A
A Ehl Difin ¢ Crr:;"' b b BT b ok
5 Shr L,mnora,?"r:% RERE

¥
i,
L.!
o]
o]
3
-
oy
{
SE-
L 3
i3
.':)‘

[ok}
i

DO WMDY oD W o Ny
«-»l Rl O

o

v od
-
33

=3
v
V0 0O Dy (U (e

]

r
i

RLZTRT EY b2 RO TS R MY

"".'2,"‘.!.# & -Cv""

hei T B.0eb ba man L e WO
3 nyri ;n‘*..::._:. Fana TGRS

VIS S ND

R SCRVCIN VY
D

a7 st

@ S

a8 Shy

AN O

v -

. -

4t 8 -A \

478 A , LMG ' :

\.1,’ f.’ LL

; n gil necessany eoticn to°-
. sr. LJUM.L.V;LJ SELOMILML

u\L $ery. NFFES cbmwmov

f

‘)
3% 55 1o Br DN They are advised to send the jast 3.y
tz*“ at k= ?»:c. ! ;;. TG of -:-':-e oA and Side. 116 2 of Creup -2

sf:,,-r Asnimen g premed 1

LT TR x.u.’

=1 Mllh"\&fj
’ "m.._a.ndh.u
or Oy iy Manager gP‘ ~
N.'r.::::-' say Lumdr

,,-4_?."\.\4 ‘LJQL‘\-J:QJ-




y (\ o - N.F.Railway. .
A S o iy, i Orﬁce of the::,: ey
o : . e ’f‘ Dlwl Rly. Mah’hger(P) 3
- Memorandum o : : *r: Lé}nnc’lmg,l)m‘ 8.4.08 -

. Sub:- Result of selection to the post of Goods Guard i in fcale
Rs. 4500—7000/— agalnst 60% D.P. quota .

-~
'v_‘.; I,

candidates who hawbssn come out successful as per. posmvef act of solection are
provisionally empanelied for promotion to the said post.

TNC Group Wm m}

- As a result of selectlon held on 8.3. 08 & 15308 for promotlon {o the post of.
Goods Guard In scale Rs. 4500-7000/- against 60% D.P.. quota of Traffic department. '
Vide this -office fetter No. E/39-9/1 Pt-Vili (T){Looss) Dated..&192 08, the following

<) Shri Babul Ch.Bhowriick, (UR), Sr.TNCLMG A Kaministrativa Tribunal
. CC Group | 14 30 Str tuvy
iyi) Shri Norbert Kujur, (ST),RCC/BPB | }%5 : [:
Clmgn 8 leanlA Group ' B TR ;
1). Shri Sankar Debnath (UR) C.man/llV KX+ pe | 2505 -G ﬂmm‘“‘fef_
2) Shri Ajit Kr.Day, (UR).P.man/A/ILMG - : A o
3) Shri Swpan Kr. Dhar (SC), RP.mar/ALMG. m - A

The panel has been approved by ADRM provnsuonally on 4408 subject to the.

- decision in O.A. No. 191/07 as per orders dtd: 13.7.07 of Hon'ble CAT/GHY.

(A. (.E‘iz'c.vmlvam\‘yy
_ APO/MNLumding.
for Divil.Rly.Manager (P)

N.F.Railway. Lumding.
No- E/38-9/1 P~V§ll (T)(Loose) Lumdmg Dtd. 8.4.08,

Copy forwarded for information and necessary action to:-

1) Sr.DOM/LMG SrDCM/LMG

2) SS/LMG & KXJ , &
3) AM/BPB. 1\% i :
.~ 4) RAC/Optg/Commi. ILMG . Y

i‘ 5) Divisional Secy NFREULMG and Convanor NFRMUILMG
6) Staff concerned thro Proper channel. IR 22

e L) ¥ . .
for Divil Rly Marcber )
N.F. Rauway Lumdmg.

A e

Ng —~ e



v cmderme v

. L N. I, Railway.

» : * Rly. Manager (P),
Office Order. Lumding. Dty 2/07/2008.

: The following candidates who have been empéfx_e;[led_for promotion to the post . -
of Goods Guard vide this office Memorandum No. E/39-9/1 Pt VIII(Loose), dtd. 08.04.08 and T !
Medicaily fit in A/2 are hereby directed for undergoing Guardship Promotional Training
Course at ZRTVAPDJ commencing from 11.08.2008 for a period of 43 working days.

i

- : |

SI. No. Name : . Designation & Station
1- Shri Babul Ch. Bhowmick (UR) : Sr.TNC/LMG '
2| .. Norbert Kujur (S1) | RCC/BPB
3 | , Sankar Debnath (UR) - - .| CMan-IVKX]
4 " Ajit Kr. Dey (UR) P/Man(AYLMG
5 . Swapan Kr. Dhar (SC) : [ RP.Man(AYLMG

! Subordinate in-charge are advised to spare and direct the above mentioned
candidates to report to Principal/ZRTI/APDJ by 10.08.2008 positively for undergoing
Guardship Training commencing from 11.08.2008 even without relief.

The staft concerned should also be advised the following instruction

()  Accommodation at ZRTUAPDJ Hostel will be provided as per availability of -
Bed/Room. ' : ' KA oy C t
(i)~ The departmental trainces are entitled for free food during the training in lieu of '
TA/DA in addition they will get 20% TA/DA. -

(i)  They will have to carry their own beddings etc.
" (i¥)  They should wear uniforms and badges when attending the class/examination. ﬂ
(v)  They will have to maintain strict discipline in the school and also outside the class. M
(viy ~ Before leavinig for APDJ they should leave pay authority with their co-worker. ‘

/

e
-

atfirmTor

Cantral Administrative Tribunai (N. Mﬁherjee )
APO/I/LMG.

' 34 dur tuug For Divl. Rly. Manager (P),
Lumding.

T e T

(
l*wr ,
o E/39-9/1/PLVINI(TYl.oose, FoF H8T dated 02/07/2008.

~— Copy forwarded for information and necessary action to - Co - -‘ !
:

RAC/Comml at office (5) St.DOM/LMG (6) SrDCM/LMG (7) Divil. Secy /NFREU/LMG
(8) Convenor/NFRMU/LMG (9} Principal ZRTIVAPDJ (10) CHC/LMG - He yili’-please SRR Y-
relay the above message through control phone (11) EAV/Gr.I & EAI/Gr. 2 & 3 (12) Staff AL

concerned throughyproper channet (13) OS/ET/Bill. : Y
AN . rd Mﬂ ‘ ’ " ;-“: . ’
DN G\ : , W "

N A ) o
Vel ‘\G\“\ For Divl. Rly. Manage (%,?fog ST

_4...;f~'*“ #&9& _ Lumding.

(1) S§’s LMG & KXJ (2) AM/BPB (3) ChOS/Optg./Comml/LMG (4) RAC/Optg. & : }
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CRTGHNAL AFPLICATTON YRR RY ~oun, '

Dule of Order: 1o the 1™ Pay of December 2000

LONTILY IV SACLIDANANDAN, VICE-CHAIRMAN

i Prannh Chandan

Goenior trians Clerk
Landing

G0 Late T K Dey
Genlor Truln Clerk
famding

Inst-Nutioun

Gel Debojit Doy

S0 Pausesh Chy ey
Sendor Troin Clark

| wding

Lhst, Dawgong -
Grd Duarajit lRaha ‘
GO0 ahe Aswani Rahia
Point Man

Funiding ,
Dist-Nuowgony Yo
Gl Ranjit Kumare Dotta %
GJOMAL Daln \ ’
Cabin Man-li

Padavpur

Dist-Ravimon]

S Nuto Kamar Makli

GO0 ate MNagendra Ch.Mal
Cubin Mon-1i

Panchagrom

Dist.-Karimyang

Sei Bijuy Kumaor Ghose

G0 Lale Barods Kanka G hm 2
Reliver Puint Man(\)

Lumding

Inst - Wonwgaon

Sei Nripen Sunowal

G0 Late Jogen Sonwal
Poediver Point NantA)

Lumidineg

vt INowanan

Ve b tut e 1as

SO Late Lhoarmeswaor Das

flost Givev-Poind, ST |n|m)n|!
Dist-Sibsaanr

L romah Ol Dy

SO DNarenda P Dy

Proint MangAy

Didpah b

Ihsi - oo

Central Administrative Tribuna)
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) | Centrat Administrative Triouwnat
ST Lo \ Yy der tuwd
11, Sel Chondro Koty Hadkin 41 '
g/O- Somnath Saikio 4 n -
Heliver Polnt. Man(A) %ﬁ Wm
Lumding S 'gw@h@ﬁmm
Dist.Nuwgaon e S
102, el DHEp Roy Chowdhury ST ——_ T
-4/0O Santosh Roy Chioudhury . :
o Reliver Point Manth) E »
— Lumding , : PRI
Dist.-Nowguon ' S . H ‘

13, Sri Ajoy Kinnor Majumdar N ._...,“,;i. S
/O Lale Sndhongshu Knnar Mazamdar A
Point Man(\) Sy
Lamding . ’
Dist.-Nopwiaon
14,  Sr} Rakesh Chandra Dey _
G0 Lote Hokhal ChDey e .
Polnt Man(A) . '
Lunnding o - '
Dist.-Nagnon ' ' Applicants
Hy Advuciale Mis, K.Hhu\Un:I:uryyn,Ml'.lhlﬂmmihbo‘r,ty
Me.P Sarma Mr.).Choudhury, hir'.D.Gusxvntnl,.

Mrs. B.Chakruborty, M. LDas .
: NVersuse yor
1, Unionof Indie g , .
© Represented by 1he eerelary o the . A '
Gavernment of India, Ministry of Ruilway, !
New Dolbl ' CoL -

v General Monoger,

AN © N.F.Ruilway,Maligoon S

Guwahotl-11. o , R ;.
o Pivisionnol Railiviy Manoger S
N Rellwoy, Lumding : o
Naguon \
4 Livisionol Hailway Mannger(!’) o
N.F Ralwoy, Lumding. o

Respondents.
1y Adverate Dr . Sarkar '

S : o
QRDEIORALY RS \

jA-pAmaLr P

Phere are ta npplicands, serving in difterent 'L'-r(‘)i'i_p (J-p;)s'i' yuder
Pond b Division ol N.l".l(:\il\v:r,',-/\ltt'(H‘—llil‘l[;.«lu"\|Hﬁ ﬂm')ll‘cnill..': they ore
cligible for promotion to e posb ol G Guard which s nlso o
Groop-(0 . puosh hinving o higrhoer pay senles Notilieation was issued tor

liling ap 20 vacancies of - Goods Guard hy % deparimental

~




*:

. %
prnnmliam quotn. Options were eatled Irom - eligibla coandidples.
Nulilicathon  publishlng  tha o Hstoonl Imuml)-‘nH nlongwith  The

npplic mll fovind \-llulhln to uppeor in lhn sulm Loy process of Goenls

Guard. Alter completion ol the writken test a w!wl list was [)Uhll\l“—'d

wherein the womes ol the opplicanls ware also m lude(l n Lhe selech

iIst, Alter selection, the medicol cxnmlnnllons we\re lwld by the

=10<|)0ndenls for the. purpose ol undergoipg (mnrd >hlp pronmUnuaI

[ [ ouf..i“hl-'ul foo

: ,,’Ix.uu[nu cmnw. llw apphrnan wer e='(ound modlrally ﬂr"“and they .

wers (Iheclul lo undmgu Guard «:hIp lrninlnu lersq lorqg tlnys,
muumnclnu from 6.11.06, In tha selact’ st (Anqexum iV) dated
4.9.2000 e resull of ‘seleckion for U post of (mnds' L-nnrd the
nppheanks e selected, The Hespondents  fssud " nuim-

(/\mwxm'n VI ) datod 153106 and o ponel( of 20y for promollon Lo

e posts ol Goods Guaed agalnst GO% DL qnota was published, The _

Cothice order dated 0404, ZOUG was trenbod ox canie a'alled willioul giving

any reason, Tha respondent, ux\m 1t "Jnlllu olivn (Anlu Al.ll ¢ VlII) dinteed
7. u Uh lm imlmlmu fresh selec Ilon puu osy lor, (:Uf)(lb (:umtl pml lor
whu.h, the applivonts’ wera earlier s?_c.xlf?.cl.e(l._ _,_l_!glng _GUUl'iQVed the
npplicants o '

hoove dited this QA seeking Tor the following reliels, s

‘Central Administrative Tribunatl, .. (1 .

cdships” may bo pleased to
dmit this application, call fur the
nlire records of the case, ask tha
espondents to show cause as to
hy (he Impugned -order dated

L | f

why a direction shull not b Issued

sclect  list. doted - 4.92006  for
nppoinbment. ol the applicants ns
, Guouds Guards nlter, due
: completion ol e bralnling thal
' they were undergoing ond uller
perasing the causes shiown, il any
nnd learing the parties guashed
and sct aside the Impugned order
dated 150 1.06Annexure VI ond
Nuotilication thatad
7.12.06(Annexure: VIII) and direct
the lerpondents tog maintoin the
sefect fist dated 4.9.06 and appoind
the -applicantly as Gonds Guurds
alter doue completion  of - the

sralora prayed thal Your

""" ~==14%.11.2008(Annexure VI shall nok
S be quashed ond set aside and as to .

to the espondents to malntain thee

e e
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Lol connse tor e

| have heard ST IR Chakrahorty,

co e ppplicants nid D .1 Sarkar tenrned counsel for the Hailways, When
- Uy marther o v tor hearing the learned counsel lor the
jpatity or e nineily b

npeplivants his sabmiihnd Hhaot Hhere avos i il
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Lhes PrOvess ul selection S np|i|]t'u|||.\"h;|v~.' anhe o Ry, ol
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. - I. ) [
petore the puthorities withuut making any proper eugquiry mnd wilthounl
; o RO 2 .
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" (-"U>h| onk view g piture and Ahe ’
J— -oxtent ot licgalities and
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decision it s very mel clonr thal it is an nrbiivory uul.iun/mcl (e

canvallolion ol the seloct sk 1s not Jl}‘ﬂlll(‘(f [lowever, ll)n COnnSe| lm

the uj)pluuul hos subwitted Uit he will be satistied it o, Gonpr

dleveton s glven 1o i

appliconis 1o maoke o prehonsiye

reprasentation ™ beloea (o Hespundent Nos2 o within 14 dnys hrenn 1oy.

day. I coch’ vom Wl nsive e Weesen Lation ik
|

: llJf:nI by Lhie nppii(‘nnl.

within o Hime trome of 14 dinys rom to-day (e Hnspumleur No. z shall

consider the rnpr'usl-nt,nlJnn within a hme frome ol threw monins. -

Ihwn-nllm'. i JSarkar e umnwl [ e HRuespondonts hay

sulnnrll' At e i o nI)J('( tion i sueh “directlon Is glven,

By way ol intvrim or dur ( AnnexuresVIHY daled 7.12.2006 calling

lor upllrm W the posh of Goaods (.uuu! for whibch tha appllcants wie

anrler selected will e keplt in abeyance Ui sael, disposal ol the
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- : [Roard’s let Z(NG) 1-73 PM-1/100
anﬁH \ {Roard’s lefter No. l:(l\(J)daigs 10-8-1273]
e
7 3051 b When a Selection Board consisi of onlv three
= A Ulluu‘:, none of the mewmbers be directly subordinate
2 &u e any other,

12 e
(v} For selection post in the scale of Rs. {600-

“§:3660 and above, the Selection Boards will consist of
o Gﬂnr‘.':Q“it‘.t‘l'.‘;’of Junior administrative rank, for all other
0 Al JHleciion posts the Selection Board will consist of

F Mhers not lower in rank than senior scale. In either
}#ite the' Selection Board may include a Personnel
_-‘-l)ﬂim in the next lower rang, shall, nevertheless, be
*i'qu il member of the Selectmn Board.

1

" gl NG) 1-83 PM 1-214 dt. 812- 76

}é((l) Every effort should be made to mclude aSC/
? ! (Micers on the Selection Board whether of the
dine Department, if available or the other Depart-
% #(/Raiiway/Production  Units. or a non-Railway
1% Eﬁim:lment :

5 1f for any reason tbc compelcnt authority is
3 I}_h to comply with the provisions of this para-
W, it should make a report of the facts to the

N‘, 1o lhe Board to aasemble and make recommen-

miﬂ,' It shall also nominate the Oﬂlccr who :,hall
the Chairman of the Board. Thé responubllxty

lgetion will ‘be of. all members, .

h| An officer of ‘the concemed Departmcnt who
!sn it member of the Selection Board must be
wd to set the question paper for” written test.
: " jussible, another Officer who is also a- member
# felection Board should be nominated to eva-
tha answer books, if 'such a test is held a5 a part

¢ The test should be conﬁdentlal system thh
imiullus

'~iﬁ) l/84 PM 16/1 dt. 30-3- 85 & E(NG) I/
i 1/13 (RRC) dt. 5-9-1985
it

lfna Sclection or -determining  the .professioral

KR irigis o o eyl i - e T

61

= =

Central Administrative Tribunal | /4 v
\ 3 0 ALy Luwy T
l
c) dn ny hefd as parl of the
I .
sell ctlon f é e h!ghet grade selection
po ~at P?f“'\ r‘\‘-wor'h :: L\P:f_i(_\t; rhay he
seLu_, © of the el mark: for e s .
tew, Th-;- g re of 30% for objective upe of ques-

tions s intended 1o be fer guidance and shouid not
be construed io mean zs constituting a infiexible per-
centage.,

E(NG) 1/83/PM 1.65 (PNM-NFIR) di. 17-4-84

(d), Moderation of results by way of awarding
grace ‘marks 10 candidates shall not be resorted to
without the authority of
authority competent to accept the recommendations of
Selection Board. No grace marks shall be allowed in
individual cases,

E(NG) 1/67 PM 1-21 dt. 25-2-71 and E(NG) I-
84-PM 1/6 dt. 30-3-85

(¢) Before the Selection Board assembled to make
the selection, the papers coppected with the proposed
selection, the names of the candidates to be consi-
dered, the confidential reports, if any on such candi-
dules and other relevant data concerning them shall
be circulated for the information of the members of
the Board as also the qualifications prescnbed for
the particular post vpder consideration.

(f) The Selection Board will examine the service
record and confidential reports (if kept) of the staff
cligible. All the members of the Selection Board
shouid independently assess the candidates under diffe-
rent  headings of personality, leadership etc. and
record the marks awarded by them in the ‘mark sheet
given to .them and the same should be signed :and
Hapded over to the Personnel Officer who should
average the marks given by members of the Selccuon
Board and be responsible to compile the results on
the basis of marks given‘by thé ‘members of the
Seleciion Board. This evaluation chart ‘prepared by
the Personnel Officer should thereafter be signed: by
all the members of the Selection Board. The mem-
bers nomipated on a Selection Board should -be , ad-

vised clearly that there should not be any cultmgs

and over-writings in the proceedmgs of the Selection
Board and serious objection of any cuttings and over-
writing will be taken.

E(NG) I-79/PM 1-320 dt. 23-12-79

(g) Sclection - should be made¢ primarily on the
basis of overall merit, but for - the guidance, of Selec-

s

the Selecticn Board or the

.




il ___..ni
i) wn 3oard the Iawwbe taken inip e0lTTUR{ anéw

o @t| their relative wengjm are laid down below —

| F@
E(NG) 1-69/PM 1-126 dt. 18-9-69

suky
arfgl! Maxiraum  Qualifying
_ . " Marks Marks
HTaW| < — . —
S oy (i) Professional ability 50 36
¢ @] - ‘ :
e (ii) Personality, address,
Leadership and' academic
qualification .20 —
% @AY (i) A record of service 15 —
g : L
1S iﬂf . (iv) Seniority s _
i Ey ‘:."‘—‘- ——
feafy - :
.. gt | Note (i) The item ‘record of service’ should also
Y take into consideration ths perfor-
2 d - mances of the employec in essential
: 4 -Training Schools/Institutes apart from
' the examiping CRs and other relevant

records,

5 I’(NG) L72/PM 1/192 dt. 27- 67:_

(ii) Candidates must obtain a minimum of
30 marks in professional ability and
60% marks of the aggregate for being
placed on the panel. Where both writ-
fen and oral tests are held for adjudging
the professional “ability, the written test
should not be of less .than 35 marks and
the candidates must.secure 60% marks
in written test for the purpose: of being

: : called in viva-voce test. This proce-
g0 dure is aIso apphcable for filling up of
afcsa §
general posts Prowded that 60% of
\ g the. total of the marks prescribed for
;{ ) ‘ written examination - and for seniority
19 & T will also be the basis for calling candi-
2] N dates for viva-voce test instead of 60%
frard qﬁ?L :)Ii nthe marks for the written examina-
qRaE & i -
¢ sas ARUNG) [/72/PM:17158 dt. 12-12-73 & E(NG)

jM 1/65 dt. 5-12-1984

Thc Irnportance of an adequate sta dard of
ﬁiﬁnal ability and capacity to do the ]Ob must

EUW& ti Banch { 52

be kepi in mind and a candidate who does not sccuic
o0"7 marks in professional ability shall not be iaced
on ike pamel even if on the total marks secured, ot
qualifies for a place. Good work and a sense of
public duty among the conciousness staff should be
recognised by a warding mere marks both for record
of service and for professional ability.

(i) For general posts i.e. those outside the normal
chanpel of promotion for which candidates are calied
from different categories whether in the same depart-
ment or from different departments, the selection pro-
cedure should be as under :—

(i) All eligible staff irrespective of the depart-
ment ip which they may be working who
satisfy the prescribed conditions of eligibility
and volunteer for the post should be sub-
jected to a selection which should- consist
- of both written test and viva-voce test; -and

(i) The Selection Board should call for viva-
voce test all candidates who secure not less
than 60% marks in the written test. The

-~ finel panel should be drawn up on the basis
of marks obtained in the written and viva-
voce test in accordance with the procedure
for. filling selection posts.

E(NG) [-72/PM 17158'dt. 21-8—1'9.72__'

(j) The names of selected candidates should be
arranged in-order of semiority but those securing a
total of more than 80% marks will be-classed as out-
standing apd placed in the panel. appropriately - in
order of their seniority allowing them to supersede
not more than 50% of total field of eligibility.

E(NG) I/76 PM 1-142 dt. 25-7-79, 30-10-79

(k) The list will be put up to the competent autho-
rity for approval. Where the competent éuthority
does not accept the récommendations of a Selection
Board, the case could be
Manager; who may constitute a fresh Selection
Board at a- highér level, or issue -such other orders as

£
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iveommendatiops of the Selection Board, the names
W candidates selecied will be notifed 1 the cardi-
A panel once approved should normally not
b cancelied or amended. 1f after the formation and

dates,
found subsequeptly

weh a panel, this should be done aftér obtaining the
,#pproval_of the authority next higher than- the one
Uit approved the panel. j

“MUNG) 1-67 PM 1-47 dt. 5-2-69

} 4(m) SELECTION OF PERSONS ON DEPUTA-

ION ABROAD.—The panel should be finalised with-

Ll waiting for the employees who are on deputation

dhfond.  On return -of the employee from abread,
:gli is found that any one junior to him has been pro-

~
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he adjusted vis-a-vis his juniors. In case such an
§&jiloyee is declared outstanding in the next selection,

fit sclection.

L

THING) 1/77/PM 1-269 dt. 3-5-80

nﬁ Pancls drawn by the Selection Board and
jiived by the competent authority shall be current

“tinthority or till thesé are exhausted which-
i onrlier,

rlutious  vacancy in his turn on the panel

lir against a leave arrangement, deputation or

ggzm cyse an employee lower in the panel has

Lt

¢l whereas one higher in the papel has not
8141 for rcasons beyond the Iatter’s controlled such

{1} After the competent authority has accepted the °

snoancement of the panel with the approval of the
- tmupetent authority it is :
Mere were procedural jrregularitics or other defects .
il it i€ considered necessary 10 cancel or amend’

that .

as sjtkness.nenee TOIE adoiistration on pro-
moyon, the lager. emplovee—watt-Tor Be required to
appeasfor-iresh sejection. 1If, however, the sepior

person does not officiate for reasons of his own, 1his
implied that he has refused promotion. In ihat case,
the next junior is the rightful person to be promoted
and the cmpleyee who is deemed (0 have refused pro-
motion under this sub-para will not be entitled to
prolection in such a case,

E(NG) 1/62/PM 1-91 dt. 9-8-65

221. RETENTION OF NAME ON THE PANEL
TO BE SUBJECT TO CONTINUED SUITABI-
LITY :—The reteniion of a railway servant’s name
on a panel will be subject to his/her continued suita-
bility for the post in question. Notwithstanding any-
thing to the contrary, the removal of a railway servant’s
name from the panel would réquire specific approval
of the authority next above that which initially ap-
proved the panel.

222. Automatic empanelment of staff in higher
grade selection and non-selection posts :—

(a) Selection posts.—A railway servant selected
for a higher grade selection post without
having been selected for the intermediate
grade selection post, if in the same avenue
of promotion, should be ireated as automa-
tically selected for the latter post, provided
that the original group ‘c’ post, the inter-
mediate group ‘c’ selection post, and his/
her present group ‘c’ post are all in the same
avenue of promotion and none of them is
a general post for which several categories
of staff are eligible. If the Selection Board
for the intermediate grade selection post
have placed some persons as “outstanding”,
in that case, an employee selected for a
higher grade group ‘¢’ selection post or
group ‘¢’ post in the normal channel of
promotion may be deemed to havée been
classified as “outstanding” and given the

place in accordapce with the seniority
amongst those classified by the Selection
Board as “outstanding” for the interme-

diate grade selection post, providéd the
Selection for that post is held after such
an employee has already been selected for
the higher.grade selection post.

(b) Non-Selection post—In the event of an
intermediate grade being a nop-selection
post, the employee would get a proforma
position in such intermediate grade only if
such a position was due in accordance with
seniority-suitability being accepted by virtue
of fitness for the higher grade by a process
of selection. g
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